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LEGISLATIVE ASSEMBLY. 
Monday, 14th February, 1997. 

The Assembly met in the Assembly Chamber of the Council House 
at Eleven of the Olock, Mr. President in the Chair. 

MEMBERS SWORN. 
Mr .. Abdul Halim Ghuznavi (Dacca. Division: Muhammadan Rural); 

and 
U. Tok Kyi (Bunna: Non-European). 

QUESTIONS AND ANSWERS. 

TRA.NSFER OF THE DISTRICT 01' SYLHET PROH ASSAH TO BENGAL. 

824. -Mr. Brlih Ohandra Dutta: With reference to the Government of 
India, Home Department communique, dated the 16th June, J926, on the 
subject of the transfer of the district of Sylhet from Assam to Bengal 
and the statement made by the Honourable the Home Member during the 
debate on the question in the Legislative Assembly on the Slst January, 
1926: 

(1) Will Government be pleased t() enlighten the House about the 
Despatch sent by the Govemment of India to the Secretary 
of State for India and what were the recommendations 
contained therein? 

(2) In view of the pledge given to the Assembly for an opportunity 
of discussing this matter, will Government consider the desir-
ability of bringing up the subject for discussion before the 
Assembly at an early date? 

(8) Will Government be pleased to jtate what was exactly the reply 
received on the subject by the Govemment of India from the 
Secretary of State and if they would be pleased to publiAh it 
for the infonnation of the public? 

(4) Do Government propose to publish all the correspondence other 
than that which bas already been published that mer have 
taken place between them and the Government of Assam or 
Bengal or any other :party including the Secretary of State 
on this particular subJect? 

The Honourable Sir .&leunder KuddiJnan: (1), (8) and (4). The 
Honourable ,Member is referred to the answer wbich I gave to Mr. K.amini 
Kumar Chanda's question on the 20th of August, ]926. 

(2) The suggestion which I made to thE' House on the 2nd of Septem-
ber, 1~25 (not on the Slst January, 19'26, when no meeting was held), 
wa'S "that this Resolution now before the House should be withdrawn and 
that we should discuss the m&~ter on a. furtber Re80lution next Session ". 
If tbere is any strong feeling in the House and any Member puts down Ii. 
Resolutioo, I wil1 see if lean find time for its discu'Ssion after the Budget. 

( 701 ) A ~ .... 
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825. ·Oolonel :I. D. Orawlord: As I have received the infonnation since 
giVoing notice of m:v question No. 825, with your permission I do not wish-
to press that question, Sir. 

LATE ARRIVALS OF THE ENOI,ISH MAIL STEAlIERS AT BOMBAY. 

826. ·Oolonel :I. D. Orawlord: (a) Will Government please state what 
are the existing arrangements with the Peninsular and Oriental Steam 
Navigation  Company regarding the delivery at Bombay of the English 
Mails? 

(b) Are Govemment aware of the oauses of the frequent late arrival a 
pf the English Mail steamers at Bombay? 

(0) Are Government taking any action to insist on the arrival of the 
English Mail steamers at Bombay by 6 A.M. on Fridays? 

Tbe Bonourable Sir Bhupendra lfath Jlltra: (a) The English mails are 
,due to arrive R,t Bombay at 6 A.M. on Friday moming provided that the 
mail 'Eteamer leaves Marseilles at midnight of Friday. 
(b) Government understand that among the causes of late arrival are • 

labour troubles at Marseilles-a heavy snow stonn, fouling a buoy at 
Aden and inferior cool owing to the coal strike. 

(c) So fa.t as Government are aware, the causes have been beyond the 
~ tr  of the Peninsular and Oriental Steam Naviga.tion Company. The 
delays on 28th AUl\'ust and 1st October, 1926, were apparently due to the 
,employment of D Class Ships. The Director-General is corresponding 
with the P. and O. Company and the Secretary of the General Post Office, 
London. 

Oolonel J. D. Orawlord: Do the er me ~ of India have any Bay in 
fhese arrangements? 

The Honourable Sir Bhupendra lfath IIItra: The arrangements are 
made mostly by the General Post Offioe, London, but the Government of 
lpdia are consulted by them if there is any departttre from established 
arrangements. 

Oolonel I. D. Orawford: Are the Government aware of the strength of 
public feeling in this matter? 
The Honourable Sir Bhupendra Bath 1IIltra: Oh yes, Sir, we are fully 

aware of t ~ and for that reason we have been examining the matter. 

Oolanel I. D. Orawford: Will Government take steps to ensure that 
,the mails are regular and to ensure very early delivery in Calcutta? 
The Bonourable Sir Bhupendra lfath Mitra: I hAve already snid that 

the re ~ r General is in correspondence with the 1). and O. Company 
and Ule Secretary of the Genera'l Post Office, London, in regard to the 
punctual receipt of the mails in BBmhay. As regards their dtdivery in 
Calcutta, I am sure my Honourable friend knows that there is another 
disturhing ~ t r  namely, the breakdown of ~ e NerbuddR bridge, which 
has necessitated a diversion of the traffic over a slightly longer rout,e. 
That RSpec.t of the question, namely, whether an:vthinv. CRn be done to 
expedite the transit between Bombay and Calcutta consistently with the 
expenditure involved, is also under the consideration 'of Government. 
Lleut.-Oolonel H. A. J. GldDey: Will the HOllOurable Member 

please tell me whether, in view of the present delay in carrying ,the Eng-
l;sh mail from Bombay to Calcutta and its diversion over a longer route, 
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~ e has considered the advisability 'of .carrymg .the English mail over the 
-Bengal NagPUT .Bafiway.'? . 

The Honourable Sir Bhap.ndra .ath Kltra: Sir, my infonnation is :that 
the delay involved by this diversion about the ,place where the Nerbudda 
bridge has broken down is about 4 hours.' Certain preliminary calcu-
lations which have been made bv the Director General also indicate that 
by introducing 0. special ~r  by' the Bengal Nagpur Railway it may cost 
..as much as onC' lakh of rupees up ,to the time 'by ;when the railway autho-
rities hope to rebuild the Nerbuddu bridge. The mntter ,is now under 
the consideration of Government 8S t.o whether, hllVing regard ~  that 
amount of expenditure and in view of the extra convenience which will be 
provided thereby, it is necessary t.o make any such special arrangements 
as that referred 'to 'by my Honourable fl'iend Colonel Gidney. 

Sir Bari Slap Gour: Sir, iathe Honourable Member awnre that the 
Bengal Nagpur Railway route is nbout 200 miles shorter than the East 
Indian route 'from 'Booibay 'to Calcuttll" and is he aware that itl the 
natural course, because it is a shorter route, it will cost less, and is he 
further aware that about '60 per cent. of the ma.iI is for delivery in 
Calcutta and its suburbs and consequently can be landed at its destin a tion 
'by the shortest route'? 

'the Bonourable Sir Bhupendra lI'ath ~tr  I do ,not quite realize 
whet-her the Honourable Member wants me definitelvto abandon the 
-East Indian route, because there Bre considerable areas which are served 
'by that l'Oute, inCluding Jubbulpur itself. 

Oolone. 1. D. Orawford: Is it II. fact ~ t even taking into account the 
delay due to the break down of the N erbudda bridge the time taken from 
Bomba.y to Calcutta by the English mails is now longer than lit was before 
the War? . 

The Honourable 811: Bhupendra l'atb.  JIltra: My infonnation is, Sir. 
that. the answer to Colonel Crawford's q!lestion is in the negative; but 
as I have sa.id the 'whole question it! now receiving m~  further considera-
't.ion. • 

Sir Bari Slnrh 'Dour: The Honourable Member bas not replied to ~  
~t question, He has 'interrogated me in return n.nd my reply is .  .  .  , 
(Sevlmil Honourable Member.: ~ r er  oraer. ") Sir. I beg to ask 
whet,her the whole' question as to ~ e transit of the Engljsh mail sIong 
t ~ Bengal N agpur Railwav should not now be considered in view of the 
. fact that it is a snorter route? 

The Honourable Sir Bhupendra "aOJ. "Itra: Sir, I am sorry that I 
'have, not been able to make ~ e position intelligiblE" to the Honourable 
Member from the Central Provinoes. 

We do hire a cert,ain amonnt of accommodat.ion from railwftvs for t.he 
'conveYllncc of mails from Bombay to Calotlttft 'bv the East Indian route. 
If we were t.o convey R certfl.in portion of the 'mll,i11! from Bombav to 
Calcutta by :the e ~ r route, that, I am told, would invelve the 
'hiring of t'!J\ .. tra accommodation, and would cost about n IRkh of M1Pf'f'S for 
'nine months during which t-his'specio:1 arrangement wBl have to be made. 

Ill. A. lI.aDiuwaml IJ'ID,ar: Mav I 'know, Sir, for whose·benefit th:is 
sppoial orrangempnt is made? 1s 'it for the benefit of Europeans who 
wMJt this aecel€'ration 6f service, 'or 'is it for tne benefit. of the public in 
this OOl,fD tTy"? • 

~ 2 
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The Honourable Sir Bhup8Ddra HaUl IIltra: It is for the benefit of 811_ 
mpmbers of the public who receive mails from England. 
Sir Victor S&UOOD: Sir, have Governmont considered the r ~  

of an aerial mniJ between Bombay and Calcutta. to expedite this? 

• The Honourable Sir Bhupe!Ulrt. BaUl IIltn.: Sir, the question of civil! 
aviation will, I hope, come up for consideration on Wednesda.y next. 
Kr. A. :aanluwaml IyeD,&I:: Sir, ma.y I know whether the House wil-I 

have un opportunity of discussing this extra. arrangement and extra cos1i, 
that is proposed to be put upon ~ e tax-payer in this country? . 
The HODourable Sir Bhup8lldrl. Hath IIltra: It is not possible for me,. 

Sir, at the present momimt to give all.Y 8t1SWer to that ques.tion. 
Lieut.-OoIODel H. A. 1. GldIllJ·: Will the Honourable Member please, 

tell me whether it is not u fact t ~ it will cost Its. 2,000 per mail from. 
Bombay to Caleutta if curril'd by the Bengal-Nagpur Railway? 
Th. Honourable Sir Bhup8ndra HaUl Kitra: I do not know, Sir. 1£ 

the Honourablf! Member hIlS infonDation on this e ~  it is no, use his; 
asking m~  the question. I hnve given him all the infbnnation which came· 
into my possession whon I WfiS examining this matter last week. 
Sir Harl SiDeh &our: Muy I know, Sir, whut are the tenDS of tho con-

.tract regnrding the hiring of Hceommodlltion on the East Indian Hailway?' 
The Hoaourable Sir Bhupendra Hath Kltra: I submit, Sir, t ~t we are· 

now getting beyond the original question. I may, however, state t.hat, 
t t~ postal t r ~ e  go up to the railway lIuthorities and ask them too 
quote the tigun' for hiro; Ilnd the Post Office has got to pay the rate, 
demanded. ' 

Sir Bari Singh &our: ~  I inquire whether the contract does not 
prov,idc ~ t the Eust Indian RailwlIY would be bound to corry the mails;: 
nnd if there is anv breakdown on the line, the contract will for the time-
being be suspended? 
The Honourable Sir Bhupendra Hath Kltra: No, Sir. There is nO' 

Bucn contract. Arrangements fire made with the Railvmy for the convey-
al}ce of matls by paying them cer.tain rateR which are Aettlod between the 
Rn.ilwny and the Post Office. 
Sir Barf. Smp Gour: Is there a.ny contract as to time? 
The  Honourable Sir Bhupendra Hath IIltra: Undoubtedly. The time-

is the time which is ordina.rily ta.ken by, tha.t particular train to reach 
Cllleuttll from Bombay. Now if the route is breached, naturally it wilr 
take more time. 

, Sir Hart Sm,h &our:.Is there no provision made for this breach or iii 
contingent breach on ,the line? . 

. a ..... ~  •. Sir Bhup.Ddra Bath Mitra: The answer is in the· 
nega.tive. 

~  J, THE RANKS OF KINO'S COMJlfISSIONED OPPICERS AI' THJ14 

,  ' IsOIAN AUl!'Y onN TO B,BrTDIH OlPICElI.S. 

327. *Oolonel iI. D. Orawford: Will Government be pleased to state 
the number of vacancies in the ranks ~ 'Xing's Commissioned Officel'ia ()f' 
the Indian Ann:v open to British Offiqen which had to be filled during the-
year e ~ 28th February, 1927, .. the number of recruits obtained' 
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.r. 0 .•. Yoq: Therotal numher of vacancies that' have 'occurred 
or will occur during the yeJl" ending the 28th February 102.7 is estimated 
at 118. 'lit is anticipated tnat the intake for the S8me period will be 56. 

OolODel I. D. Orawford: Are Government taking into conaideration 
the very ,serious position disclosed by these figures? 

1Ir. 0. II. YOUDI: The quest.ion of the r()cruitment of British officers is 
engaging the earnest attention of the Gov!:'mment of India.. 

IhcRlUITWENT TO TilE ARMY IN INDIA RESEIt .... E, OF OFFICERS. 

828. ·OoloDel I. D· Ofawford: Will Government be pleased to state 
'by ranks the number of gentlemen so far recruited to the Army in In\iia. 
Reserve of Officers, showing separately those recruited for servioe with 
'Combatant units? 
1Ir. G .•• Young: I lay on the table 1\ statement giving 8S far &S pos-

sible the inwrma.iJon desired by the Honourable'¥ember. He will see 
'from this t~ eme t that up to the '1st February, 1927, 288 officers and 91 
officers designate had been appointed t.o the Army 'in India Reserve of 
'Officer! and that of this number, 220 officers and 66 officers designate have 
'been posted to combatant .,units. 

~t t me t shoWing the m~er of officers of the Armv in India ReRerve of Officers in each 
of the varioul rank. (up to let February, 1927). 

I ..'! , 

.! .:i = ~ oj 
i-.; J 

1:1 .i 
-- ~ 

~ ~ 
ii 

~ 
.,!I:I -il 

~ 1 
~ 

~ .- -a. r::I 
II ~ ..;" lSI ,f JI ~ ~ = 0 \!I '---..... ~ --------IN .. ------

Toti.l admitted up tf let 
1927_ 

February, 2 8 189 119 30 91 379 

POited to Combatent units . ' . 1 I) U.9 43 22 66 286 

I'Olted to Non·combatant ~ t  1 I S: 4() 16 i 8 2::. I}S 
I I 

'Colonel I. D. Orawford: III t,he Honourable? Member &Wal',e that, as I 
believe, certain oflicers commanding Auxiliary unitR are discouraging their 
men from; joining ·the Army in India. Reserve of Officers OD. the ground that 
it is threatening theefficienc,v of the Auxiliary Force? 

'Mr. G ••. Youq: Govt.'rnmcnt have no information on that point. 
, 

Oolonel 1. D. Crawfor4: Are the Government of IndiR-Ilware t,hnt these 
-officers commanding feel t,hnt if thdr training in the A uxiUarv :Fc)rl'f' one 
:vear and thl'ir training with the regiment lUl0t.her "ear be r~ t  both 
for their Auxiliary Force efficiency lind for their efflciencv in ~  knnv 
in India. Reserve, of 'Officers, more candidates, would be forthcoming? ,-: 

1Ir. 0. II. Yoq: Si.r, under the ammgements already exiRtin'g, e. 
t e~ or e e ~t e ~m er can' e:l[empt aD officer ~ ~e 

!for the Cavalry, Tank Corps, Artll1ery ano-,:-InJ&Jltry arD)S. of senlce' :not. 

'. 
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more than every second yeur provided that he carries out the training in, 
~ t year for which he is liable uuder the Auxiliary Force, India, Act. 
Conversely, with thl1 approval of the military o.athorities as defined by the 
Act, training carried out by an officer designate may be allowed to count 
against the training prescribed in ~ e Ac.t. 
Kr. B. Das: May 1 JI.quirl: ~t r Indinn officers are at present in· 

cluded in thR,t statement? What is their number?' 
Xr. G. X. YOUDg: I cannot tell the Honourable Member what the, 

number is; the total includes the Indisn officers. 

Xr. B. Das: Row many Indian .A'!rmy Reserve of (}fficers are there in. 
t,he Auxiliary and Reserve forces? 

Mr. ,G. K. Young: If the Honourable Member will put down the ques·, 
tion, I will answer it. 

SE'l"rJ.EMI!INT OP l\{OPL&H WOMEN AND CHILDREN IN 'l'HE ANDAMANB. 

'829. ·][han Bahadur,Bajl Abdullah Ball Kasim: (a) Will Government 
be pleased to t ~  how Illlllly Moplah women and how many chi·ldren were 
'taken to the Andamans? 

(b) The cost per head for taking these women and children from-
Malabar to the Andamans? 
(c) Is it 8 fact thnt these people are governed by jail' rules? 

(d) If not, what law is prevailing? 

(I') Have ·any :trrnngements bE'en mnde for the religious and moral' 
education of these Moplah children? 

The Honcurable Sir Alexander ~ 1m  (a) About! 270' women and 
540 ehildren. 
(h) The average cost per head is Rs. SR, 

(c) No. 

. (d) The ordinnry law of Brit.ish Indio. !IS modified b.y .. ~ e Andaman and 
Nicobnr Islands Regultltion III of 1876, and subsequent nmending Re-
gulations. 

(e) PrimRry schools have been opened in alrMoplilh villages, and suit-
able religious and morill teaching is irnpnrted by Moplah teachers. 
MOllques have 81so been built in the majority of' villages and are regularly 
used. ' 

Xaulvl Sayytd Xurtusa Saheb Bahadur: Ma:v I know if it is Q fact that 
the tNlcherll in charg(' of these Moplali children are quite unqualified; 
tliat they are nominally educnted teachers who cannot De expected to im-
part any kind of education either religiouS" 01" moral ?" 

The Honourable Sir AleUDder KuddJman': Sir, that' is not my infor·· 
mation. . 

THE TEt,t,ICRBll.lty-::\IYBOllE RA.ILWAY; 

880. -Khan Bahadur Baji AbduUah Ba,1 Kamm: 'Vill Government be' 
pleased to state whether the TelliCherry.Mysore RailWay is UDder con-
templation? 

. XI'. A.  A. L. PIIIIODI: A portion' of" t1ie line" fromr 'l'el16lllie!n to, ibe foot-, 
of the Gbats is under. re r e ~ •  • 
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PROVISION OF IWfERMEDlATE CT.ASS COIlPAUTMENTB AND nJNING 

'SALOON£I oN TRAINS RUNNING ~  lhnRAs AND l\1.\NGAI.OII.E. 

S81. .lDwl Bahadur Bali Abdullah Bait Ku1m: (a) Arc ~ er me t 
,awo.Te that there are no intermediate class com,partmentR runDlng between 
Madras and Mangalore e~ all other Railways have intermediate com .. 
partments? 
(0) Do Government mean to take any action regarding the matter, and 

if so, when? 
(c) Are Government awal'e that there are no dining saloons running 

between Madras and M8ngalore? 
'(d) Do Government mean to take any action in this direction, and' if'": 

080, wheo? 

IIr. A. A. L. Pa.rIODB: (1/1) Government' are aware that terme ~ t  ,. 
:,,1111;,> aceommodation is not pro\'ided on the Madras-Manglliore section. 
!lt is not ,a fact that all other railways provide intermedia.te class accommo-
dation. 
(Ib) JlWo:; ~t the Agcnt has the question of providing intermediiate class 

accommodation or alternatively of reserving third class compartments for' 
aredueea number of fares undl:!r consideration in consultation with the: 
L:>cal Railwa.y Advisory Committee. 

~ Yea. 
Cd) No. 'Thifl is a matter within the discretion of the Agent whose 

notice can be drawn to it by means of the Local Railway Advisory Com-
lnittee. 

MUHAllMA1UN POl'tlT.ATION OF THE MADRAS PUESIDENCY AND }l.U.ABUI. 

All\) SO"TH KANARA AND THE ~ t OF SEATS ALLO'l'TED TO 

MUH.AIIUUDlNS IN THE l\hDRAS LEGISL\TlVE COt'NClT •• 

:882. -Khan Bahadur Bali AbdullaJl Bali Jtuim: (a) What is the 
toW Muhammad8l\ popUlation of the Madras Presidency Rnd the number 
of .eats allotted to them in ~e Madras I"egislstive Council? 

~ Wliat is the total Muhammadan popUlation of Mnlabar Ilnd South 
Ka1lUlt and the number of seats alloEed to t,he Muhammadans of these two 
distriet61 in the Madrlls Legislative Council? 

The E::llourabie Sir .AJ.aan4er lIuddJmaD: (a) and (b). I lay on the 
table 8. t teme ~ giving the information required. 

Btatt-ment s".()fDing t r ~ iflformation a'ked fOT in paTt8 (a) Q1Id (b) of qUeltiofl No. 881. 

(a) The total Muhan:madan population in the Madras Preaidency u;cluding Statu 
ja 2,840,488. The Dumber of Beata allotted to them in the Madru Council is 13. 
(b) The total Muhammadan population of Malabar and South Kanara i8 1156 083 

The namber of seats 8110tted to tbe Muhammadans of these districts in the' ~  
i. three. • 

~ IN THE CtTSTOMS 8ERVICE IN CALCUTTA. 

888. -Mr. 11. M. 10lhi: (a) Are emme ~ aware that a feeliDg of 
discontent has long existed amongat the members of the Custom Service 
in ,Calcutta owing to the severity of punishments inflicted for tri.ial. 
ilTegul aritics ? 
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(b) Are Government aware that this discontent is aggravated by the 
many supersessions to whioh senior men in the Servioe are subjected, 
and that this is 11 feature peculiar only to the Caloutta Port? 

The Honourable Sir Bun ~ett  (a.) During 1926, six officers of the 
Galcutta Custom House appealed to the Central Board of Hevenue against 
the orders of the Collector of Customs. In two cases the officers had 
been dismissed, in two their increment,s had been withheld, 
nnd in two the officers' had been relieved of certain remu-
nc.>rative but responsible duties. The Government of Indio. do not consider 
that the number C?r ~ r~  these appeals indicates any undue severity 
tn the enforcement of d18olphne, nor have ,they any reason to believe that 
43uch enforcement has given rise to a general feeling of ~ te t  

(b) The answer to pa.rt (b} is in the :negative. 

Lllut.-Golonel H. A. J. Gidney: Will the Honourable Member 
please inform us whether it is a fact t ~t the administration of the Custom!! 
Association, as at present constituted, on account of its in'lierference with 
the administration of the Department, has been the direct cause of the 
present discontent and want of co-operation and harmony between 
~ me of the customs employees and the heads of the departments in 
Calcutta? 

The Honourable Sir B&all Blackett: Sir, I take the information from 
the Honourable Member. I do not think it arises out of the question. 

Lieut.-Oolonel H. A. J. GidnlllY: Is it R fact that the reason why 
this discontent is a fe!1ture peculiar only to the port of Ca:lcuMa is almost 
entirely attributable to the undesirable action of the' President of the 
Customs Assoeiation? 

The Honourable Sir BUll Blackett: I think my answer to the previous' 
e t ~ supplies the answer to this question. 

Kr ••• II. JOIhi: May I ask whether' t ~ Governmtnt know the special 
relations existing between 'lihe gentleman who Ilsks this question and the 
President of the Association? 

'l'he HOD')urable Sir BaalJ. Blackett: I think I might [lsk Mr. Joshi 
that question. 

Sl'URSESSIONS IN THE CALCtTTTA PREVENTIVE SERVICE DUllING THE 

YEAR!! 1 2~ 2  

884. ·lIr ••••• Joshi: (a) :Will Government be pleased to state: 

(i) how many supersessions have taken place in the Calcutta Pre-
ventive Service dUling the years ]924-1926, both ~ t.he 
Rcting and permanent Rppointments; and 

(ii) how many supersessions have taken place in the ministerial 
establishment during the same period? 

(b) Are Government prepared to inquire into the ~ r m t e  which 
led to the supersessions of seniors and in the rninist,erie,J establishment, 
• and to state what t~  if any, t·hHY contemplate taking to afford the men 
protection against such treatment? 
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The HODourable Sir BUll Blackett: (/1.) (i) Inspectors Bond officers of 
the Calcutta Preven'liive Service are on time-scales of pay. Promotion 
'from the officers' rank to that of Inspector is by selection, and no question 
·of supersession cali arise. 
(ii) The ministeriul establishment consists of Superintendents, Deputv 

:Superintendents, Upper Division clerks and ~ er Division clerks. All 
,these classes are on time-scales of pay. Promotions to the first two a.re 
made by selection; vacancies in the Upper Division are filled partly by 
direct recruitment and partly by selection from the Lower Division. No) 
<question of supersession can, therefore,.lI.rise. 
(b) No. 

Sr;PEBSE8SIONS IN THE CALClfrl'A PREVJl:NTIVE SERVICE. 

885. -Mr ••••. oToah1: Will Government be pleased to state whether 
it is a fact that one of the clerks in the Calcutta Preventive Service who 
is aftected by supersession had previously been promoted to tpe Upper 
Division, but was subsequently reverted in favour of 8. seilior and who 
after reversion was superseded by a. junior, 89 places below him? 

The Bonourable Sir Bull Blackett: There are no clerks in the Calcutta. 
"Preventive Service, nor have the Governmen'li of India any. informatioLl 
regarding any such occurrence in the ministerial estublishment of tho 
<1alcutta Custom House.' 

·WITHDRAWAI. OF OF.!i!JCUJ. RI!:COGNI1'ION FROM THE CUSTOMS' SERVICE 

ASSOCIATION. 

886. -Mr ••• JI. oTOIhl: In the matter of withdrawal of official recogni-
-ti.)n from the Customs' Service Association, will Government be pleased 
,to state: 

(a) whether in the action taken by Goverhment, such action was 
influenced by the Government Servants' Conduct Rules or th2 
e ~ t  Rules; and 

(b) if the former, whether the question was referred for the opinion 
of the m~ Department of the Government of India? 

The Boo.ourable Sir Bull Blackett: The reply to p'art (a.) of the question 
'i" t.hat the Government took both sets of rules into consideration. The 
reply to part (b) is that the decision was the decision of the Government 
of India. 

(1) INTIIODUCTION OP TilE SHIrr SYSTE}[ 0 .... WORK IN hDIAN MTNES • . 
(2) PROHIBITION OF THE EMl'I.onrENT OF WOMEN UNDER01l0lflW IN 

INDIAN MINES. 

887. -.r. If ••• .TOIhl: (a) Will Government be pleased to state when 
-they propose to take steps to legislate for introducing the shift system 
'of' work in Indiau mines? • 
(b) Will Government be pleased to state when the rules prohibiting t.he 

~m me t of. women underground in Indian mines will be pubUshed 
'and enforced? . 
The Bonourable Sir BhupeDdra Wath Jlltra: (a.) I hope that it will be 

possible to arrive at 8 decision on this ques'liion very soon but it is not 
~et possible to fix any date: .  . 
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(b) The draft regl.\la.tions ha.ve not yet been referred to Mining ~ r  
and under section 81 (8) of the India.n Mines Act ~ is not ~ e to· 
publish them ull'til this has been done. The questIon ~ • bnngmg . the 
regulations into force must obviously depend upon th.e r ~ m  re~e e  
and it is not possible for me to make any prophecy lD thIs coJtlleetlOn. 

Mr. N. M . .T08bi: Ma.y I Ilsk whether Government will take-steps to" 
expedite coming t.o some decision on this question very soon? 

The Honourable Sir Bhupendza Hath Mitra: I elln Ilssure the Honour-
able Member that Government arc doing their best to expedite matters. 

INTRODllCTIONOl' LEGJSL1TION IIEOAltDING 1'HE MACHINF.ttY POR 

fiE I'TLING L.ulotJR IhSPUTF.!l. 

88B. *1Ir. N. M. .Joshi: Will Government be pleased to st&te' 
when the:v propose to introduce legislation regarding the machinery for' 
aettlinc labour dIspu-? 
The Honourable Sir Bhupendra Bath KIVa: Government E\rc not yet 

in a position to say when they will be able to introduce legislation regard. 
ing the machinery for Rettling labour disputes. The matter is at present 
receiving their contlideration. 

Kr. Ohaman L&Il: Will the Honourable em ~r De able to tell us how 
Boon they are likely to bring in a Bill on the lines of the memorandum 
published by them? 

The Honourable Sir Bhupendra lfath IIltra: I regret I am unable to 
give my Honourable friend any precise information on the point at th!s. 
stage. 

Xr. Ohaman LaD: May I ask lihe Honourable Member what the delay' 
is due to? . 

The Honourable Sir Bhupendra Hath Kltra: The delay is due to ~ e 

matter being under the consideration, of Government. ('I.aughter.) 

Mr. Ohaman L&l1: May I ask the Honourable Member, Sir, whether 
it is not a fnct that lihe Government of India have 'been considering this 
matter for Q very considerable time? 

-The Hon"::mable Sir Bhuplndra lfath Kltra: That is perfectly true. 
Kr. Ohaman L&ll: May I ask whether they have come to any mature· 

judgment on the subject yet? 

The Honourable aJr Bhupendra lfath ][iva: No, Sir. 

Kr. Ohamal La1l: May I ask the Honourable Member, Sir, what period is 
usually taken by the Government of India to come to, 8 mature decision 
on such matters? 

The Honourable Sir. Bhup8tldra lfath Kltra: That depends on the 
importaJlce of the subject, Sir. 

Kr. OhuDan La1l: Does the Honourable Member consider this matter-
not to be a matter of great importance? 

'1'he BO:1oarr.ble Sir Bhup.ndra .aUi Kltra: That is the reason; Sir .. 
why the Government are taking this amount of time. 



~tm t  AND ANSWBRS. 111 

Kr. A. Ranguwa.mt Iyengar: Are we to take it, Sir, that. the Govern: 
!nent of India always delay matters because they want to com'llder matters? 

The Honourable Sir Bhupendra 1Iath Kitra: Not nccesF.B.rily, Sir. 

Kr. A. Raagaswam! Iyengar: May I ask whether the answer of. the 
Honourable Member that there is delay because Government Ilre conslder-
mg the matter is II statement of the actual methods of·'the Gi,vemment·, 
of India? ' . 

The HonoU'rable Sir Bhupendra 1Iath 1IIltra: Not necessarily. I have 
nlretl.dy replied that the delay in this case is dUll to the importance of the· 
imbjeclt which has made it necessary for the Government· ()f Indill to talm· 
a cenain amount of time to como to final conclusions. 

lIIr. N. 111. Joshi: May I ask whether Government are aware that some' 
four years ago t.hey prevented the Bombay Government from passing 
legislation on this subject on the ground that the Government of India.: 
were taking steps to pass this legislation? 
The Honourable Sir Bhupendra lfath Mitra: I am awar.e of that, Sir,. 

but I have no recollect.ion that the Government of India ever told the· 
B0mbay Government that they were going to pass legislation immediately .. 

Mr. O. S. Ranga Iyer: CUT! t.he Honourable' Member state by whRt 
F.tages they will be able to conclude their consideration '! 
The Honourable Sir Bhupendra 1Iath JIltra: I cannot prophesy. Sir. 
IIr. O. S. Ranga Iyer: Can the Honourable Member give us Bny idea 

!IS to how long it wilJ take for the Governrlolent to finish considering this: 
important question? 

The ~ r e Sir Bhupendra Ifath lIIitra: I hnve III ready replied to. 
t,hllt queRtion. 

INTROnUC'IlON OF LJo:CHSLATION ~ t THE PU01IP1' PAYlIENT OJ.' W.'OliS. 

889. -llr. If. K. Joshi: Will Government be pleased to state 
when they propose t.o introduce legislation regarding the question of the 
prompt payment of wages? 

The Honourable Sir Bhupudra 1Iath JIltra: The Government of India 
have addressed Local Governments in their letter No. 1.-1891, dated the· 
28th July. 1926, which has been published. Replies nre stilI awaited 
from some Local Governments. When these replics have been received 
t,he question will be examined. No Bill will be 'introdulled during this 
Sessicn, but it may be possible to arrange for the discussion of the ee~ 
by the Standing Advisory Committee a.ttached to the Department of' 
Industries and Labour before the Session closes. 

SEJJIICTION OP EXPERTS FOR. THE ECONOlllC CONFERENCE Tn BE HELD 

UNDER THE Arsl'ICIC'l OF THI: LEAGt:B OF NATIONS. 

840. -llr. 11. II. Joahl: Will Government be pleased to state· 
whether in selecting five experts for the Economic Conference to be' held 
under the auspices of the League of Nations; they will consider the desira-
bility of selecting some experts who represf!nt the labour view of economic· 
and industrial development? 

The Honourable Sir 0hU'l .. Inn .. : As at present advised, Government. 
are not sa.tisfied tha.t it is necessary to give effect to the suggestion eOIl-· 
veyed in the question.. • 
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JIr. If. II. JoabJ: Mav I know whether the Government are aware 
that the British Government nave nominated one of the labour representa. 
tives on their delegation? 

'rill Honourabll Sir Oharlea IDnea: I have seen the names of the British 
. delegation, Sir, but I am afraid I do not know wha'li the politics of the 
·"espective gentlemen aro. 

Mr. Ohamaa LaU: I understood, Sir, that the r~ e Member 
.sllid •. as at present advised ". Ma.y I know who is responsible for aeivia-
. ing the Government? 

The BO:louable Sir Ohirle. lUI.: I am afraid I ('annot let the Honour-
'nule Member into the secrets of the Government of India. 

Mr .•• II • .Joshi: May I ask what the reasons were which inducetl 
11(Ihe depa.rtment responsible for giving a particular kind of advice to 'lihe 
Government of India? 

The Honourable str Oharles Innea: Scrutiny of the agenda.. 

USE OF "HE CO\l.lIIDOnS OF THE ASSEMBLY BY THE PUBLIC. 

841. -Jlr. Anwar-ul-AlIm: Will Government be pleased to state if the 
·corridors in this Assombly are open to the public-without reserve? If not, 
-do the Government propose to take sufficient care not to allow the corridor! 
to be made into a public bazaar? 

JIr. L. Graham: Admission to the building is by ticket but while work 
is s'tiill in progress it is extremely difficult t.o exclude persons  from the 
. conidors. 

Al'l'OlS'TMESTS TO TilE lYDIAN' CIVIT. SERVICE. 

342. -llr. Anwar-ul-Allm: Will Government be pleased to state how 
mllny of the cnndidl1tes lIelected by the ditJeunt Indian Civil Service 
Selection Bon.rds in t,he various  provinces of India h'\,ve been provided by 
'Government with appointmenb in the ,higher Imperial Posts since 1919 
<compatible with thpir qualifications? 

. ~ 

The Honourable 'Sil' AleUDder Jluddiman: There are no Indian Civil 
Se!'vice Seleotion Boards and I am not clear to what the r ~ 

'Ml:'mber is refer.ring. 

:ClI.ITICAT. COSDITION OF AGlllCUI.TURIST'I, IN CERUlli' PAltTS OF THE 

CEN1·RAI. PnOVINCJl;S, BO}lB.i.Y ANn MAI'lL.4S. 

, 343. *Slr PUl'Ihotamdaa Thakurdu: (a) Will Government be pleased to 
·state if t.hey have any objection to ascertain from the Governments of the 
Central Provinces, Bombay and Madras, if it is a fact that the condit jon 
of agriculturists in certain parts of each of these Provinces is critical? 

(li) If the reply to the 'Sbove be in the negative, i.6:., if Government 
have no  objection to a8certB.in from the Provincial Governments as' in-
dicated in (a) above, will Government be pleased to ascertain the detAils 
of the distressing condition of agriculturists in each part of the various 
Provinces, . ~e  in (a) above, ascertaining simultaneously what ,steps 
'have been taken· by each ProvinoiaJ ·Government to· hell' agriCUlturists out 
. Il'Of their difficulty? . ., , 
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(c) Will Government beplea8ed to inquire of the Central Provinces 
Government if it is a fact that cotton cultivators in Yeotmal were in suob. 
8 bad plight last September, that they could not doni to employ labour 
for weeding, and the sowkars there were not prepared to lend them moDe, 
even on prohibitive term8? I 

(d) If the reply to (c) above from the Provincial Government be in the 
negative,will Government be pleased to ascertain from that Govemmt:nt. 
wheiher any of their officers were informed of this state of thing. and find.. 
out what was done by that Provincial Government to bring relief to the· 
cotton cultivators of that District? 
(0) Will Government be plea!!C'd to stat,e if it is'R fact that the deterior-

ated condition of cultivators in the Cent,ral Provjnces and Berar, and in 
t,he· Bombay Presidency generally is due to the cu?,encv policy of the 
Government of India especially wit,h referenc(' to the artificial apprecia-
tion of the rupee insisted upon hy Govemm'ent? 
JIr. J. W. Bhore: «(I» and (b) Enquiries are being made. 
(0) and (d) The matter is primarily the concern of the Local Govern· 

ment and the Government of India do not propose to address .them ODl 
the subject. 
(e) The Honourable Member is really asking for an expression of 

opinion, but so £ar as ~ e Government of India are concerned, the answer' 
is in the negative. ' 

JIr. B. D88: Wbat steps do the Government of India take when Pro)-
vincial er me~t  do not do their primary duty and do not'look after the-
interests of the agriculturis'lis? 
IIr. J. W.' Bhixe: When such a contingency arises the Governmeol 

of India will consider what they should do, Sir. 

81r Purlho'amdaa Thakurdal: May I ask whether the Honourable 
Member will lay before the House the result of the inquiries that he ill 
making with reference ~  (a) .and (b)? ' 

• 
IIr. J. B. Bhore:. I shall certainly inform the Honourable Member 

of the reply (If the Local Go:vernment. 

81r Punhotamdaa Thakurdu: How long will the Honourable Member 
take to make the information available to me? 
IIr. J. W. Bhore: That'depends upon when I get tlie reply from \he 

1.ocal Government. ',' 

81r PurllbotlolDd88 Thalmr488: How long does the Honourable Member 
expect to take for that? . 

Kr. J. W. Bbore: So far as I am concerned, I believe the enquiry has 
already gone out. . 

SIr Punhotamdu 'l'hakurdu: May I request that the information may 
be made available to the House ~~  of to me individual'ly. 

·'IIr. J. W. B!lore: The reply ma.ybe . lengthy and I am not prepared 
to place ~ on the table of the Houee which would involve an addition to 
tIt.> printing bill. 
• .. PurIIhotaIndu 'l"hIkurdu.: I suggest to the Honourable Member 
tb.t the result of his enquiry in this direction may be particularly intereSt-
is,; U'ld instl'llctive to the House next mOl\th aDd may be made availablt 
to the Ht>use. 
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lIr. 1. W. Bhore: I shall be very happy to place a copy of the reply 
: in the Library of the House. . 

PROVISION OF QUARTERS OR GRANT or A HOUSH AU.OWANCJI. llil' LIEC 
THEREOF TO INDIAN GUARDS OF THE E.\ST INDIAN RAILWAY. 

844. ·lIr. Amar :Rath Dutt: (a) Has the attention of the Government 
. been drawn to the article headed " housing accommodation " published 
in the Weekly Ma.door of Lucknow, the organ of the East Indian Railway' 
Union? 

(b) Is it a fact tha'\; the Indian guards on the Oudh and Rohilkhand 
:section of the East ~  Railway as well 8S on the Eastern Bengal 
.Ruilway and North Western Hailway get railway quarters to be near l\lj 
.'hand, to be booked any time they are required, on payment of a small 
house rent, and that when quarters are not available for them they get 
bouse allowance? 

(0) Do the Government propose to urge the Agent, East Indian Rail-
. 'Way, to bring the staff of the East Indian Railway which is now a State 
RuilwllY on an equal foot.ing with the staff of other State Railways in 
the matter of house accommodation, etc.? 

(d) Is it a fact that the Indian guards of the East Indian Railway 
'(excluding the Oudh and Rohilkhand section) ge'\; neither railway quarters 
. nor house allowllonce, as alleged in the above-mentioned article? 

(e) Is it a fact that a palatial building named" Colvin Mansion" haA 
been built close to the Howrah station, for the use of officials at a cost 
of about six lakhs of rupees, although these officials get hlllldsome pay and 
most of them have cars of their own? . 

lIr. A.  A. L. P&rIODI: (a) Government have not seen the article referreri 
-to. 

(b) On the lines mentioned quarters for which the usual rent is charged 
are provided for Indian guards where they are required to live close to 
their work and where private enterprise does no'\; adequately meet the 
demand. House allowance is not paid where railway quarters are not 
availa.ble. 

(c) The policy to be adopted in regard to the provision of quarters ~ 

railway staff on State-worked Railways has been laid down by Govern-
ment and will be adopted on the East Indian Railway. 
. (d) Quarters are provided where available on payment of the usu/II 
rent. House allowance is not paid where quarters are not available. 

(e) On account of the difficulty of finding house mm t ~ for 
officers of the East Indian Railway in Calcutta the building referred t., 
has been constructed. 

Mr. Jamlladal M. Mehta: Will the Honourable Member kindly state 
what is the meaning of the words " usual rent "'I 

Mr. A..  A.. L. PanoDl: The rent laid down in the letter or memorandum 
lssued by the Government of India. in the Railway Department. 

1Ir. Jam"ada. M. llehta: It does not include depreciation and the 
ordinary rate of interest on ca.pital'l 
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111'. A. A. L. Parsons: It is based on 4 per cent. of the capital cost or 
Ithe building excluding land. 
111'. Jaunadu M. Mehta: And also does not include cost of deprecia-

"tioD? 
Jlr • .A. A. L. P1IIOD8: It does no\. • 

1Ir. Jamna4u M. Mehta: It is also limited to 10 per cent. of the 
()ffi'Cer's salary, which may amount to a rate of interest of 1 per cent. 
:nstead of 4 per cent. ? 
JIr. A.  A. L. P&rIODI: Is the Honourable Member making a statement 

-or asking & question1 
1Ir. Jamnadu .... hta: I am asking, & question. lR not t,he result 

that the amount of interest realised· mignt in given cases work out at 
1 per cen'\;. instead of 4 per cent. ? 

111'. A. A. L. ParlCml: 1 am not prepared to accept the Honourable 
Member's figure of the rate of interest earned on the capital, but the  ten 
per cent. of salary limit applies to ,railway servants as to all othAf Govern-
ment servants. 

PROVISION or QUARTERS FOR INDI.4.N GUARDS, TRAIN EXAMINERS, 
Jo.TC. 

845. -111'. ear lI'ath Du": Is it a fact that the Indian guards, Train 
Examiners and others whose duties require them to live near the place 
of their duty, have no quarters? If so, do Government propose to pro-
vide quarters for them? 

JIr. A.  A. L. P&I'IOD8: The policy of GO,vernment is to provide railway 
~ rter  where condLtions are such that private enterprise does not ade-
<Julltely meet the demand for housing the staff and also where it is e e~

8ary for special reasons to provide quarters for certain classes of staff near 
to their work and this is being done as far as funds permit. In accordance 
with this policy, a coosiderable number of the classes mentioned by thl3 
Honourable Memblil' have been provided with quarters. 

CONSTRUCTION OF A BUILDIlfG IN TlfB HOWR4.H YARD 'FOk THE Sl'AFF 

OF THE 'V\r olTCH ANn W AIlD DErAR"MBNT OF TIlE EAST 

INDUN RAIJ.WA Y. 

846. *lIIr. Amar Bath Du": Is it a. fac\ that a four-storied huilding i'J 
under construction in the Howrah Yard, for the staR of the Watch a.nd 
Ward Department? Has the department heen pt1nna.nently or finally SaDC-
'tioned? • 

IIr. A.  A. L. Pa.rlOns: The answer to bOUl the parts of this question 
~ in the nffinnative. 

Cumr CLERKS or TUE DIVISIONAl. OFFICES OF 'l'HE E_\ST bDlAS 

RAILWAY. 
• 

847 .• JIr. Amar !lath Dutt: (a) Will the Government state the num-
ber of Indian Chief Clerks engaged in the existing six divisions of the 
.East ,lndia.n Railway and in the Head Officea of the various department? 
Is it. a fact that the Chief Clerks of all the Divisional Offices in the East 
Indian Railway are non-Indians? 

(b) 1ft it a fact that one Mr. Perry, while working 8S Chief Clerk oj 
Dinapore Division, was suspended for grosa misconduct and irregularities, 
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and was transferred to the Allahabad Division? Will the Government 
sta.te why this man is still allowed to hold charge of a Divisional Office?' 

The Honourable Sir Gharles IDDeS: (6) and (b) Government have no 
information and regret that they cannot uadertuke to enquire into the· 
matter. • 

CANC&1.LATJON OJ' THE RESlGN.\TION- TENDERE!) BY Ma. HOWE, AN 

ENOIN!ER. 

848. -Mr. AJDar .ath Dutt: Is at a fact that one Mr. Howe, an Engi-
neer, was compelled to resign his appQintment for UDIIBtisfa.ctory work. 
hut that his resignation letter was cllnCelltld without the consent of the 
Chief Engineer of the Railway? Will the Government state under what 
circumstances his rE.signation letter was c·ancelJed although it was duly 
accepted by the Chief En-gineer and another qualified Engineer was 
actually ordered to relieve him? 

. 'l'heJlonoUlable B1r Gharles lime.: The answer to the first part of the 
question is in the nega.ive. The second part does not arise. 

OFPICE 11011118 OJ' THE CLERIOAL STAFF OJ' THE EAST lxDIAN RAILWAY 

STATIONED AT JAMAT.PUR. 

849. -Mr. ear .ath Dutt: (.a) Has the a.ttention of the Government 
been drawn to the paragraph headed "Clerk wail" published in the Weekly 
Ma.zdoor of Lucknow, the organ of the East Indian R,ailway Union, dated 
the 17th June .. 1926? 
(b) Is it a. fact that the office hours for the East Indian Ra.ilway clerical 

staff stationed at Jamalpur is ·from 8 A.M. to 4 P·M., with one hour's recess 
for tiffin from 11 A.M. to 12 A.M., as complained therein? 

(c) Is it a fact that the office hours for similar staff in the other offices 
of the East Indi·an Railway (e.g., the Divisional offices at Howrah, Asansol, 
Dinapore, Allahabad, Lucknow, Moradabad ~  the Head Office at 
Calcutta, etc.), are from 10 A.H. to 4 P.M. or from W A.H. to 4-80 P.M. 
with half an hour off for tiffin, ·as alleged therein? 
(d) Is it a fRct that Indian clerks are not provided with railway 

quarters near their offices? 
(e) Is it a fact .that ~  to their not having been provided with 

quarters near their offices many of the clerks have to run a good distance 
before and after meals, or to take a full meal &srly in the moming to 
last them the whole day? 

OFFICE Houns OF THII: CI,EI\ICAL STAFF OJ' THE EA.ST INDIAN RAIT,WAY 
sTATIONED AT J AJULPUR. 

850. -Mr. Alnar Kath Dutt: Is it a. fB<!t that sometime ago the work-
ing account officers staff (mechanical), Jamalpur. submitted a petition to 
the Cl:.ief Accounts Officer, Calcutta, through the Workshop Aocount Officer 
(Mechanical), Jamalpur, requesting him to cha.ngo the office houn? If 80, 
what steps have been taken on the same? 
TIle Bonourable Sir Oharles 1DDeI: I propose, witb yQUl' permission, 

Sir, to reply to questions Nos. 849 a.nd 850 together. 
Government have no infonnation but are making enquiries a.nd will 

Jet the Honourable Member know tbe reeuJt in due course. 
. . 
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LONG HOURS. OF DUTY OF THE BOOltlNG CLEJl.n AT l\fOJUlfBH 

J'1JNCTION. 

851. Kr. ear .ath Duti: (a) Has the attention of the Government 
'been drawn to a paragraph headed "Long hours duty", published in 
Weekly Ma8door of Lucknow, the organ of the East Indian Railway Union, 
dated 8th July, 1926? 

('b) Is it a fact that the coaching earning of Mokameh Junction is 15 
to 20 thousand rupees a m ~t  ? . 

(0) Is it a fact that only two booklDg clerks are posted at Mokameh 
Junction? 

(d) Is it a fact that they have to er ~ 12 hours' duty each, tlus 
senior one in the day Qnd junior one in the night? 

RED{;CTlON OF THE WORKING HouRS OF THE BOOItING, P.UCEL AND 
OTHER STAFF' EMPT.OYED ON THE EAST INDIAN RAILWAY • 

. 353. *Xr. ear .ath Dutt: (a) Is it a fact that the Booking, Parcel 
and other staiI at Ondal and other important stationll of the East Indian 
Railway ha.ve to perform 12 hours' duty? 
(b) If BO, do Government propoBe to take immedIate steps to reduce 

the working hours of all the staff? 

The Bonourable  Sir Charles Innes: I propose, wi·th your permillsion, 
. Sir, to reply to qu('stions NCB. 351 And 853 together. 
Government have seen the article referred to. They have not the 

information !lsked for but I would refer the Honourable Member to the 
.reply given to queRtion No. 140 asked by Dr. It. G. Lohokare on the 
20th August, 1926. 

MAXIMUM HOURS OF L1BOUR IN INDUBTRUlS . ADOPTED BY' THE INTJm-
NATION.\L LABOUR CONFEllENCE .\T GENEVA • 

• 
352. *111' • .Amar .ath Dutt: (a) lR it a fact that at the International 

Labour Conference held a.t Geneva it wa.s deoided that no man iDBny 
industry should be made to work for more than sixty hours a week? 
(b) Has this resolution been aocepted by the BritiBh Government? 
(0) Has the resolution been accepted by the Indian Government? 
The HoDourable 'Sir Bhupendra lITath K1tra: (a) The a.Dswer is in the 

negative. . 

(b) and (0). Do not arise. 

GRI·EVANCEB OF INDIAN GUARDS }t.lfl'r.oYED AT S.UfEBGUNGE ON TIn: 
. EAST INDIAN RAILWAY.· 

854. -Mr • .Amar .ath Dutt: (a) Has the attention of the Government 
been drawn to an article headed "Sahebgunge Guards", published in the 
Weekly.Mazdoor, the organ of the East Indian Railway Union., dated 
'8th ..July, J926? 

(b) Is it a fl:\Ct that the statiOn til/leter, Sabebgunge, 'has issued ordet'1t 
·that no Indian guardssbould be 'boOked by' passenger trains when ~ 
pea.n gu.ms are available? . 

•  f 
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(c) Is it 110 fliCt tha.t even the t~m r r  guards on learning duties at 
Sahcbgunge get preference over pennanent and semor Indian guard& 
in the matter of booking by passenger trains? . 

(d) Is i1; a fact that for a guard to be on a passenger train means less 
. troUble and more money in the shape of mileage allowance than to be cn 
a goods train? . 

Mr. A. A. L. ParIOUI: ~  Yes. 
\ 

(b) I do not know buli I think it extremely improbable. Such an order 
would not be within a station master's powers. 

(0) Government have no information. 

(d) Generally speaking guards of passenger trains eam more mileage 
~ than guards of goods trains. 

INSPECTION or POST OPFICES BY AUDI'l' Ol'FICERS • . 
855. ·Mr. AJDar Nath Dutt: (a) Will the 'Government state the num-

ber of head, Sub and Branch post offices inspected by the Audit officers 
'. durmgthe year 1926·27 and the two previous years and the amount of 
expenditure incurred for their travelling allowance each year in each Postal 
Circle? 

(b) Is it a fact that the term "Audit Officers': has not been defined 
anywhere? If so, will the Government state the exact nature of their 
duties and responsibilities? Is it a fact that even a clerk of the Audit 
office in the time-scale was deputed for carrying out the inspection of post 
. offices ? 

(0) Will the Government state if a.ny important case of fra.ud in any 
pOilt office, undetected by the Divisional Superintendent Or Sub-Divi-
sional Inspector of post offices, was detected by the Audit officers during 
their inspeotion? If the reply be in the affinnative, will the Government 
give the particulars of such cases? If the reply. be In the negative, will 
the Government state the object of introducing the system of inspection 
by Audit Officers at a heavy expense? 

DISCONTINUANCE OF Tin!) SYSTEM OF INBPEC'l'ION OP lU'RAL POST OFFICES 

BY AUDrr OFFICERS. 

856. -Mr. ear lfatb. DIRt: (a) Has the attention of the Government 
been drawn to the statements made in letters published under the heading 
.. Important letters " in the .. 8amitee ", the registered monthly organ 
of the Dacca District Postal and Royal Mail Service Association in its 
,issues of Novem6er and December, 1926, to the effect that Mr. D. N. Palit, 
accountant" and Mr. Jogendra Chandra ])'&s, a olerk of the Audit OfIice, who 
were deputed by Govemment to inspect post offices in the Dacca Division· 
compJllled postal officials in the Dacca Head office a.nd somemofusil post 
offices to work overtime and that they used to tax them by making them 
supply them with meals and refreshments without pByiitg for _ them and 
8.1so that they used cheaper modes of conveyance than tnose pBiii for 
by Government and inspected offices situated on the same railway line on 
C1ifferent dates in contravention of Article 995 of the Civil Service Regula • 

.• tiona? Are Government prepared to institute an inquiry into the allega· 
tions and take steps to prevent the Bame in future? 
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(b) Do the Govermnent propose to discontinue the system of inspec. 
tiOD of rural, post offices by Audit. OfficHrs as suggested in resolution No. 
18, dated 22nd August, 1926, passed at a meeting of ,the Dacca. District 
Postal and Royal Mail Service Association and published in the .. Samit"e II ? 

The HoDourabte Blr Baall Blackett: I propose to reply to questions 
~  855 and 856 ~ et er  

Enquiries _ regarding these two questions are being made and in the 
.,vent of its proving possible to collect the information desired, without 
undue expense and labour, replies will be sent to the Honourable Member 
in due course. 

USE 011 PORTlO;N8 OF POS'l' OFFICE BUILDfliGS AS THEIR l'JlIVATE 

QUA.RTERS BY SUPEIlINTENDENTB Oli' POB'f Or'1'10Es. 

857. -.1'. Amar B'ath Dutt: (a) Will Government state the places 
in Bengal and Assam Circlr. where the quart.era of the Superintendent of 
Post Offices are -located in their office buildings? 

(b) Is it a fact that the Superintendents of Post Offices avail themselves 
of the best and larger portion of the buildings and pay a smaller share of 
rent? 

Sir Ganen 'Boy: (a) Bansal, Bogra, Dibrugarh. Dinajpur. F-aridpur. 
Jalpniguri, Khulna.. Krishnagar. Midnapore, Mymensingh and Narayanganj. 

(b) I have no information ~ t this is the case; and I am enquiring into 
the matter. 

trSB OF PORTIONS OF POST OFFICE BUILDINGS AS TIIEllt PRIYATE 

QUARTERS BY SUPERINTENDENt'S OP POST OFPICES. 

858. -.r . .&mar B'atb Dutt: (Ill) Are Government aware that when 
a new Superintendent assumes charge of a Division he shifts the office to 
his re e t rte~  -' 

(b) Will Government state the amount inclUTed for the shifting of the 
offices of the Superintendents of Post Offices in Bengal and Assam Circle 
where they use the office buildings as their residential quarters as well and 
also the number of changes Bnd the amount of expenditure in each Divi· 
sion during the years 1924-25.  1925-26, 1926·27? ' ' 

(0) Will Government state the number of changes and  amount in-
curred for shifting the office of the Sup$lrlntendent of Post offices in, the 
Dacca and Tippera.h Divisions for the last 5 years? -

(d) Do Government propose not to allow the Superintendents to use 
a part of the office builaing as their private quarters and to take action 
against unnecessary shifting of the office? 

_ . Bir GaDeD Boy: (a) Government are not aware that this is done 88 n 
regular practice. • 

(b) There were 4 remO'Vals in flU during the 8 years in question in the 
('lise of the Divisions other than \he Dacca and Tipperah Divisions and the 
total expenditure amounted to Rs. 72-8-0 the details being-Mymensingh. 
Division. Rs. 20 in 1924·25, Presidency Division, Rs. 80 in 1926-27, and 
RangpUr Division, Rs. lO.a·Oand' Rs. 12 in 1925-26, and 1926·27, respect· • 
ively..' . 
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(0) There were 2 removals in e8<lh of the 2 Divisions during the 5 years 
in question and the to'lial expenditure amounted to Rs. 75, the details 
being-Tipperah Division, Rs. 20 in each of the years 1923-24 and 1925-26 
and Dacca Division, Rs. 16 in 1924-25 Bnd Rs. 20 in 1925-26. 
(d) Government do not propose to take any action beyond enquiring' 

into the necessity for the removals in the case of the Rangpur, Tipperah 
.and Dacca Divisions. 

CASE 011' BABu RAJ KUMAR MUKBRIU, INsPEOTOR, ROYAL MAlI. 
SERVICE. 

359. *1Ir • .AmII' Bath Dutt: (a) Is it a fact that Babu Raj Kumar 
Mukherjee, Inspector, Rc1yaJ Mail Service, third Sub-division, has been 
stationed at Narayanganj in East Bengal for more than twelve years? 

(b) Is it a fact that during this period he was under orders of transfer 
tu other places for not less than three times but on no occasion were the 
ordel'l\ given effect to? . 
(c) Is it a fact that on his report adequate utensils were not furnished 

·t,o the rest houses within his jurisdiction and that van peons for S.-lO sec'liion 
were not sanctioned? 
(d) h it It fact that Babu Raj Kumar Mukerjee was. found to ask a 

loan from a sorter within his jurisdiction and on refusal the case went up to 
the notice of the er te e ~  R. M. S., ., S" Division? 

sli GaneD Boy: (a.) Yes. 
(b) Yes. 
(e) No. 
(d) There is no evidence as to Babu Raj Kumar Mukerjee having asked 

'or B loan from any ~er  

GRANT OF ALLOWANCES TO POSTAl. CLERK.S FOB. POSTING INrEltBST 

IN THE SAVINGS BANK LEDGERS. 

860. *1Ir. AmII' Bath Dutt: (a) Will Government be' pleaSed to state 
the result of examination as was assured in reply to question No. 699 on 
tho 8th February, 1926, and state the names of mofusil Head Post Offices 
where. extra allowance to Postal clerks has been sanotioned for posting 
interest in the Savings Bank ledgers? 

(b) Is it a fact that intereBt statements were sent from the Audit 
Office to mofusilHead ~ Offices in September, 1926, instead of the first 
week of June as usual. 

(e) If the reply be in the a.ffirmative, will the Government be pleased 
to state the reason for such delay? . 

(d) Is it a fact that owing to the late'receipt of the iDterest t te~e t 

the, postal clerks had to work overtime to meet the preasing demand of the 
ruhlic? 
(e) Do the Government propose to sanction extra a.llowances to the 

pOIlt.a1 clerks in mofusi1 Head Post Offices who are to post interest in the 
• Savings Bank ledgers? 

The BODOUl'able Sir Bhupenclft, Bath IIltra: (a.) A final decision has 
~ t yet been reached. 
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. ::(b) Some of the head post offices in the Benga.l and ~m and Bihar 
Rf!d Orissa. PostaJ Circles received the interest statements m September. 
lY26. 
(0) 'l'he delay appears to have been largely due ~  obstruclliveness o.n 

the paIt of the clerks in the Savings Ba.nk Sec.tion of t ~ t ~ Audit 
OfEce, Calcutta, in working the system of machIne-accountmg whlClt was 
introduced. 
(d) Government have no infonna'l:,ion that such was the case. 

(c) Does not arise. 

COJ,T.ECTlON OF C;l\Il'ULIIO.RY SUBSCRIPTIONR FROM THE SUBOlllllNATE 

STAFF 'ro MEET TilE COST OF A FARKWBJ.L P'.B.TY '1'0 MR. H. :B. 
RAU, DIltEC'l'OR CF AUDI'r, UNITED PROVINCKS. 

361. .lIr . .&mar Bath Dutt: (a) Is it a fact that efforts are e ~m e 
'by Mr. H. B. Rau, Director of Audit, United. Pr;ovinces, ~  his sub 
ordinate officers to realize compulsory subscnptlons from hiS as well as 
~ e Deputy Chief Accounting Officer's staff, to ~eet the. expenses of a 
farewell pa.rty which is being arra.nged on the OCc&Slon of hiS departure on 
leave early in February? 
(b) If so, what steps do Government propose to take to put a stop to 

the collection of money in this fashion? 
(c) Is it a fact that office,orders by Mr. Rau's subordinates a.nd agents 

have been issued' in both the Audit and the Account Offices in Allaha-
bad and a considerable amount of money has alrpady been collected as. a 
direat result of these office orders? If so, wiU the Government be pleasl'd 
to la.y on the table the true copies of these orders with the lists of sub-
scriptions? 

The JloDourable Sir Buil .Blackett: Enquiry is being made and a reply 
will be sent to the Honourable Member in due course . 

• 
OVERWORKED CI.EltKS IN THE OFPICE or THE SUPBJUSTENDENT OF I)oST 

OFFICER AT BURDWAN. 

862. ·lIr • .Amar Ba\h Dutto: (a) Is it. a fact that the office of the 
Superintendent of Post Offices at Burd"'an· is tmdermanned and has only 
.4 clerks? If so, is it a fact that each of them has to do the work of 2 
men? 

(b) Was there any representation for inoreast' of the clerical staB of 
the office? If so, what steps have been taken' to relieve the overworked 
clerks? 

Sir QanaD 1toJ: (0) 8.nd (b). The offieo referred to has one Hl!od Clerk 
and three clerks. The GOVBrllDlent have no reason to suppose that ~ e 
office is undennanned but the. Postmaster General, Bengal and Assam has 
_ recently received an application from the Divisional er te e~t of. 
Post ~  for additional clerks and is examining the matter. 

GRIEVANCEII or PASSENGERS 9N THE DANJ[URA ~ ~  !tn'ER RAfT,W.H. 

868 ...... .&mar B'ath Dutt: Has the attention of the ~r me t 
been drawn to correspondence published in the Forward of the 21st August 
·19'J6, about the grievances' of passengers on the Bankura m ~r 
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River Railway, as also to the daily Ba.umati of the 26th November, 
1926 and Bangaba.i of the 4th December, 1926,on the same subjeots? 
If so, what steps do Government. propose to take to redress the grievanoea 
mentioned; therein? 

IIr. A.  A. L. Parsons: Government have seen the lett'r which Itppeared 
in the Forward of 21st August, 1926. They have no information on the 
.;:ubject but have sent B copy of the questiun and press cutting referred 
to to e r ~ McLeod & 00., the Managing Agents of the line. 

VISITS TO POST OFFICES BY THE SCPERINTENDENr OF POST ~  

NILGIJl.l DIVISION. • 

SM. -llr. Amar Bath Dutt: "Will the Government be pleased to state 
the names of the Head, Sub and Branch Post Offices visited by the 
Superintendent of Post Offices, Nilgiri Division in the Madras Oircle, for 
the months of June, July, August, September, October, November and 
December, 1926, and the purpose of each visit? 

Sir Gillen Boy: A statement containing the information asked for is 
laid on the table. I am calling for the travelling allowance bills and will 
116ve them examined. 

Name •• 
Offices visited for prelCrlbed 
detaileu in,pection • 1 Head office • Ootocnmund. 

16 Sub oftl*. Coonoor, Spri(f;fleld, Knlplltbi, 
Palghqt t~ ~ t  BbavBni, 
Knteri, otagiri, Kodumudl, 
KolleJllOde, Pollacbi, MucH., 
Pnlladam, Nftduvattam, Cberam-
bllill, KHngayam. 

7 Branch 081081 · Rul1cal, Nemarn, Gomqngalam, 
Neg·lman, Mctur, P • .lnyanlrottal, 

Offi08l viaite.l in connection 
NRjP'ma.nIlYlIlkkllnpatti. 

with building queaUon8 .. 2 Head oftlcea Ootacamund (four timell), Colmbatore :, 
(twice). 

21 Sub oftlcea · Gndalur, Pollachl,' Mettupalaiyam, Kotllairi, Podanur, Palgbat, 
Udumalpet, AVBnsbi, Wellington, 
Coonoor, Kudumudi, Attabttl, 
Va.lpRl"IIf, Mudl., Knterl, Tirapur, 
Uttulrull, Mongo nange, Kong&-

Offices vilited in connection 
ynm, Kullakombl, lrfetur. 

with ~t t  1 He1d o8lce Oohui1muDd (twice) • 
. IS Sub offices Kot!lgiri, Kuteri, Vlllpara, 01:tvakkot, 

Kullakambi. 
Offices vl!lited In connertion 
\\itb nmilllrrnngcments . 1 Head olllce . Coimbatore • 

,. 
S Sub OfficeR Hnrdtf.et. Pollnchi, Dh'lrapurllm, 

Go lChettipalalynm, Bntyaman-
plam, Kudie, Coonoor, Metur. 

Offices vi.lted in COUDection 
with eatobJiKhnient ques-
tions. •  ,  • 1 Head oftlce . Coimbatore • 

'1 Sub oftlcea Kpllenple (twicc}, Knity, Pollllcb\. 
VlIlpllrai, Cor.nbltore. North, 
Coimbatore Bu.,ar, Donuington. • 

1 Branch offlce Chitode. 
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'Office v islted in llOIIDectiOU 
with attendance in Court. 1 Sub office • 

Office. viaitcd in order to 
watch their working 1 Hend office 

17 Sub offices 

10 Branch 9,dlces 

NaUllIs. 

Virarajcndraptlt (twice). 

Oot·, c1U1und. 

Kotsgiri; NnduvRtt"m, P(){\nnur, 
Mottnpnlnlynm, Erode, Bhnaui, 
Femhlll, Coonoor, Coonoor R. S .. 
Pnlghat, Valpnn.i, Att!\kn.tti, Tim· 
}l11r BURr, New DOpll, Nollnkotll, 
Devllrshob, C-io,lahu', ' 

PcruDlluari, Mal"yandipatnoDl. Yeda-
p>Llli, Annur, 

AMOUNT OF TRA.VEI.LING ALLOWANCE DRAWN 1'0R. HIS TOURS BY THE 

SUPERINTENDENT OF POST OFJ'ICBS, Nn,GIBI DIVISION. 

865. ·Kr. Amar B'ath Dutt: will the ~mme t be pIe.ed to 
-state month by month the amount of travelling' allowance drawn by the 
Super.intendent of Post Offices, Nilgiri Division in the Madras Circle,for 
his tours from May, 1926, to Decemberr'1926, and also for the correapond. 
ing months in the year 1925 by his predecessor and state reasons for any 
abnorma.l increase, if ~  

Sir GueD Boy: The following are the figures: 

May 

June 

July 

Angult 

September 

October 

November 

December 

Tot'll 

1925. 

a .. All, 
55 8 

158 H. 
'12 'I 

269 S 
67 'I. 
150 10 

128 8 
69 S 

946 15 

12'1 1. 

881 8 

1'10 • 
275 6 
800 ° 340512 

812 " 159 7 

2,072 2 

The increase in 1926 is due chiefly to the fact that from 1st April, 1926, 
the railway passes were withdrawn and the Superintendent has had to buy 
his own ticket. It is also partly due to the f/loCt that there were more 
investigations and cnquiries into building and establishment questions and 
mail  arrangements during that year than in the previous yea.r and partly, 
to the circumstance that, whereas the officer who held charge of the 
Division during 1925 was frequently indisposed, the offioer who relieved 
him was in robust health and was anxious to. move about the Di'iision in 
-order to familiarise himself with its condition. 

TRA.NSFERS OF INSrECTORS, POBTMA8T:BRS, CY,ERES AND LBAVII: R.ESEUVE 

CLERKS FROM THE NII.GIRI DIVISION. 

866. ·1Ir. Amar lIMh DuU: (4) Will the Government be pleased to 
:MatatlJe number of (1) Inspectors, (2) Postmasters. (8) Clerka and (4) 
Leave Reserve Clerks transferred to other Pc»tai Divisions in the M<&draa 
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Circle from the Nilgiri ,Division since Lt.·Col. W. A. Smith took charge 
of the Nilgiri Division? 

(b) Is it a 'fa.ct that one Mr. Srinivasa Rao who was working as an 
unpaid clerk in the Coimbatore Head Post Office was confirmed as a 
leave reserve <;lerk and ordered to proceed to the Mysore Division 
without any travelling allowance in the place of Mr. Betrayasami. a 
leave reserve clerk of the Mysore Division a.lready taken by Lt. ·Col. 
Smith as a typist of his offioe at Ootacamund? If so, will the Govern· 
ment be pleased to state if the transfer of Mr. 8rinivasa Rao was at 

~ own r e ~  

(0) Is it a fact that the Postma.ste'l'·General, Madras, issued instruo· 
tions to all Superintendents of Post Offices that candidates registered for 
clerkship should be confirmed as leave reserve clerks in the order of regis-
tra.tion of their names? 
(d) What was the rank of Mr. 8rinivasa Rao mentioned in (b) in the 

roll of approved oandidates at the time  he was confirmed? 

8tr GUln RaJ: (a) ,(1) One. 
(2) Six. • 

(8) Four. 
(4) One. 
(b), (0) and (d). Government have no information. If any individual 

has 0. grievance, he is at liberty to appeal in the usual manner. 

REVBRSION OF.POST,U. INSl'ECTORS AND HEAD CLERKS 'l'O SUrERINTENDENTS 

TO THB GBNERAL LINE OF THE CLERICAl. TIME-SCALE IN THE 

MADRAS CiRCLE. 

867. *1Ir. ear Hath Dutt: (q) Will t~e G;overpmeQt ~ pleased to 
state the number of Postal Inspectors a.J?d ~  1er~  to Superintendents 
(1) permanent and (2) t ~ who were found unfit and reverted to the 
general line of the clerical tlme·sca.le during the yeani' 1922·23, 1923·24, 
1924·25 and 1925·26 in the Madras 'Circle? "., 
(b) How many of them were subsequently found fit and restored to. 

the amalgamated cadre? . ,  . 

Sir GU8nBoy: (a) Perln&nent three and acting five. 

(0) Permanent two and acting two. 

CASE OF MR. GOVINDAN NAIR, A POSTH, OFFIClU.L OF TItE NILGIRI 
DIVISION. 

868. *Xr. Ama.r .ath Dutt: (tl) Will the Government be pleased to 
state if it is a fact that one Mr. Govindan Nair, a postal official of the 
Nilgiri Division in the Madras Circle, who has passed the departmental 
test prt:!scribcd for Posta.l' Inspectors and Head Clerks to Superin. 
tendents, was found by the Postmaster·General, Madras, to be unfit for 
the a.malgamated cadre of Inspectors and Superintendents' Head Clerks 
and his name has been removed from the list of passed candidates for 
that cadre and his promotion above the time-scale of pay was debarred? 

(b) If the answer to the above is in tbe aftirme.tive, will the Government. 
be pleased to state the several charges brought against Mr. Gevindan 
N air before iD1iioting the said punishment? 
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·(e) For wbat period was Mr. Govindan Nair reverted to the clerical 
line? 

(d) Did Mr. Govindan Nair appeal to the Postmaster-General, Madras, 
and if so, when and what orders were passed thereon? 

(e) Is it a fact that Mr. Govindo.n Nair hilS been posted again ·as Head 
Clerk of the Nilgiri Divisional Office from July. 1926, e.nd if so, what 
are the reasons for giving him the appointment for which he was found 
unfit? 

Sir GlIleD Boy: GoverDIllent have no iIlfomlation. If any individual 
has a grievance, he is at liberty to' appeal in the usual manner. 

/ 

RED(JCTION ~  WOItK IN PO;T OUTCBS ON SUNUAYS AND HOJ.IUAYS. 

869. *111'. Amar Hath Dutt: Will the Government be pleased to 
state if investigations to reduce the work in Post Offices on Sundays anti 
Post Office holidays have been completed, and if so, with what result'? 
If_ not, when do Government expect to complete them? 

Sir Gillen Boy: Investigations to reduce the work in post offices on 
Sundays and bolidays arc not yet complete, but some progress has been 
made in reducing such work. If the Honourable Member wishes to have 
detailed information on the subject, it will be furnished to him. Further 
suggestions to reduce work are under ~ er t  

Owing to the great variety of circumstances in tbe di1!erent offices in 
India it is difficult to say when the investigatious will be completed. 

POSTAl, ADMINISTRATION IN THE NILGIIlI DIVISION. 

870. *111'. Amar Bath Dutt: (a) Has the attention of the Government 
been drawn to the editorial contained in the November issue of the General 
Letter published by the Madras Provincial Branch of the All-India Postal 
and R. M. S. Union under the heading" Administration in the Nilgiri 
Dhaision " and are th\ allegations therein 1"" II.de, true? 
lb) What steps have been taken by thE:' tm ter~ e er  Madras, to 

remedy the evils? 

The Honourable Sir Bhupendra Bath .Itra: (a) and (b). The Honour-
able Me.mber's attention is invited t,o the reply given by me to Khan 
Bahadur Haji Abdullah Haji Kasem's \Instarred question (No. 10) on the 
same ~ t on the B1st ultimo. The Director-General has now received 
the report from the 1'oFltmIlRter-General, MndrHB, Rnd will pass his orders 
in due course. 

AT,LEGATIONR AGAINST THE t ~  OF ~  ~ ~  Nn.flIRI 

DIVISI01., IN CONNECTION WITH FIlS hSPBeTION or THE 

COONOOTl SCB-POST OFFICE. 
• 

871. *111'. Amar Bath DuU: (a) Will the Government be pleased to 
state the date on which the Coonoor Sub-Post Office in the Madras Circle· 
was inspected by the Superintendent of Poet Offices, Nil,.nri Division, in 
July, 19261 
(b) What is the number of days prescribed by the department for !;he-

inspeetia& of that office and the number of days actually taken by tho' 
BuperiJ;1tendent? 
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(0) Is it a fact that certain records of that Post Office were not scruti. 
nized by the Superintendent during his inspection but they were ordered 
to be sent to his office at Ootacamund as a ,Packet bag? 
(d) If the answer to (0) is in the affirmative, what were the records so 

sent to the Superintendent's office and what is the date of the mail list 'of 
the Coonoor Post Office with which the packet bag containing the records 
were despatched? 

(6) For how many days were those records retained in the Superinten· 
dent's office and on what date '9iere they returned to ~ and how? 

(f) Arc Superintendents of Post OfliceJ allowed to carry the records for 
inspection to their offices and if not what action do Government propose 
to take against the Superintendent? .' 

Sir GalD Boy: (a) On 14th, 15th an!i 16th July. 
(b) Three days in each case. 
(e) Yes. 

(d) (1) Registered and Parcel Lists of dates selected by the Superin .. 
tendent; (2) 17th July, 1926. 

(e) (1) Five days; (2) returned on 28rd July, 1926, by registered post. 

(/) There is no Manual rule prohibiting the removal of the records of a 
sub·post office to a Superintendent's office for inspection, but under the 
. Specia.l Rules and Circulars of the Postmaster· General, Madras, the reo 
mova.l of such records is prohibited. The irregularity has been pointed 
. out to the Superintendent by the Postmaster·General. 

INSPECTIONS OF BRANCH POST OFPICES BY LT.-COl.. W. A. SMITH, 
SUPERINTENDENT OF POST OFFICES, NILGIRI DIVISION. 

872. ·1Ir. Amar 1fath Dutt-: (ia) Will the Government be pleased to 
stMe the names of Branch Post Offices inspected by Lt. ·Col. W. A. Smit,h, 
Superintendent of Post Offices. Nilgiri Division, during the months from 
May to Deoember, 1926. 
(b) Will the Government be pleased to state the names of branob Post 

'"Offices whose reoords were carried or caused to be sent by Lt. ·Col. Smith 
to the Superintendent's office at Ootacamund without being scrutinised 
during his visits for inspection. 
, (0) Were the records of branch post offices so carried or caused to be 
sent to the Superintendent's offioe by his predeceBBor, Mr. Nash? 

Sir GueD Roy: The infonnation is being collected and will be furnished 
tb the Honourable Member in due course. 

POWERS op SUPERINTENDENTS OF POST OFFICES IN CONNECTION WITH 

AI'1'OINTMENTS ~  DJSMISSALS OF St1BOJlDINATES. 

378. *Kr. ear .ath Dutt.: Will the Government be pleased to state 
the powers of Superintendents of Post Offioes so far as appointments and 
dismissals of subordinates under him are ooncerned? 

Sir G&neD Roy: A Superintendent of Post offices is authorised to 
.appoint officia.ls under his control only on the minimum pay of the time· 
scale fixed for the locality. . He hilS the power to dismiss those 'whom he 
is authorised to appoint. 
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PUNISHMENTS INFJ.ICTED ON HIS St:'BOnDINATES BY LT.-COL. W. A. ~  
SUl'l::1tlNTENDENT OF POST OFIo'lOES, NILGIRI DrVIsIoN. 

874. ·Xr. Amar Bath Dutt: (a) Will the Government be pleased tc, 
lay on the table a statement showing month by month fines and other 
punishments inflicted by Lt.-Col. Smith, Superintendent of Post Offices, 
Nilgiri Division, on his subordinates since he took charge of that division? 
(b) Is it a fact that Post Office tVranual Rules prescribe" that punish. 

ments by fines should be discouraged and resorted to only on rare occasions 
for perverse and repeated neglects. "; a.nd if so, will the Government be 
pleased to state if all the offleiala who were fined were foupd guilty :)f 
'Perverse and repeated neglect cif duty? . 
(0) In how many cases do the fines amount to a week's pay and what 

was the officials' offence in each? 

Sir GmlD Boy: The information if! being collected and will be furnished 
10 the Honourable Member in due course. 

NUMBER. OF Cr,EltKS AND LltAVE RESERVE CI,EltKS WHOSE SIHtYICES 

WEltE Tllo;l'ENSED WITH BY LT.-COl,. W. A. SlUTH:, StPERINTENDENT 
OF Pos'r OFFICES, NU,Gl1lI Dn'ISION. . 

875. ·Mr, .Amar .ath Dutt:' (<<) Will the Governme!1t be pleased to 
state the number of (1) clerks, and (2) leave reserve clerks whose services 
were dispensed with by Lt.·Col. Smith, Superintendent of Post Officea, 
Nilgiri Division, since he took charge of the Nilgiri Division. 

(b) How many of them were reinstated on appeal to the Postmaster· 
General, Madras? 

(e) Is it a fact that Lt.-Col. Smith issued telegraphic orders e ~  
with the services of a clerk above the first efficiency bat: though he nad 
no powers to do so, subsequently modified his orders and kept the official 
under suspension. pending enquiry into IUs e ~ t and a month after the 
official was reinstated? . 

(d) Do Government propose to take disciplinary action against the 
Superintendent for his action? 
'Sir GIIlID Boy: (a) (1) Two clerks and (2) one leave reserve clerk. 
(b) Three. 

(e) Yes. , 
(d) I am calling on the Superintendent concerned for an explanation and 

will consider the question of disciplinary nction. 

RETENTION OF LEAVE RESERVE Cr.EllKS IN HIS OFFICE BY THE ~ t

INTENDltNT OF POST OFFICES, NILGIRI DIVISION. 

376. ·Mr, Amar Bath Dun: (fl.) Will the Government be ~ e e  to 
state if it is 8. fact that the Postmaster-General. Madras, has issued instruc-
tions to the Superintendents of Post Offices in his circle stating that leave 
reserve clerks should not be kept attached to t:heir OffiCl'I8? If so, will a 
copy of the instructions be laid on the table? 

(b} Will the Government be pleased to lay on the table a stateDlent 
showing month by month the number of (1) clerks, (2) leave reserye er~  
(8) unpaid probatIOners or learners, IUld (4) peons who were workmg In tJle 
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office of the Superintendent of Post Offices, Nilgiri Division, for tDe period' 
from May to December, 1926, with reasons for retention where the total 
of (1) the clerks and leave reserve clerks, and (2) peons exceed the sane· 
tioned strength of that office? I 

(0) Are Government aWa.re tha.t consequent ·on the retention of leave 
reserve clerks in the Superintendent's office 80 many of the clerks in the 
Division Bre denied the benefit of leave and do Government propose to 
direct that leave reserve clerks should not be kept in those offices eVt'n in 
the capacity of acting clerks? 

Sit GlDeD Boy: (a) Yes. 
table. 

A copy·;f .the instructions is laid on the 

(b) The infonnBtion is being collected and will be furnished to the 
Honourable Member as 800n as possible. 

(r:) Yes. Action will be taken. 

Oop'll 01 a mm t ~ No. A. T.-SS6S/Ruling, dated the '4th <tuguet 19'6, Irom 
the PfNltmtlllter General, Madras, to <tIl Superintendenta 01 POBt Offices. Madras 
Circle. 

8ubjp.ct :-Regarding t.he entertainment of leave reserve clerks in &'uperintendenta' 
omeea. 

It baa been brought. to my notice tl;lat reserve clerka are kept attached to St.'Perin-
tendent.' offioes. As this .Yltem of allowing oreBerve clerks to work in the Superin-
tendents' offices is irregular aIld· contrary to the instruction8 oommunicated in this 
oftiee letter No. M.E.-54I, dated the 14th March, 1922, it should cease immediately. 
If any rellerve clerk is working in your office, he should be removed from it and· 
attached to a poet office (head or sub) all desired by the Director-General in his, 
letter No. A. E.·270, dated the 7th July, 1924, a copy of which was forwarded to you 
with this omce endol'l8ment No. A. T.-2263/Ruling, ~te  the 20th August, 1924. 

COLLICTION BY Mil. F. W. DECIlUZ, OFFICI:\TING POSTMASTER, 

OOTACAHUND, 01 PUBJ.IC DONATIONS FOIl "THE NEW POST OFFICE 

·BUILDING HOUSE WARMING FUND ". 

377. ·lIr, ear Bath Dutt: (a) Is it a fact that in November, 1926, 
Mr. F. W. DeCrur;, ORg. Postma.ster, Ootacamund, raised a public dona-
tion at Ootacamund for what he stated as "The New Post Office Building 
Rouse Wa.nning Function" and if so, will the e~e t be pleased 
tc> IItate the totaJ. amount collected by him? If not, will the Government 
call for the information? 
(b) Is it a fact that the Honorary Secretary of the OotsCBmund Branch 

Union brought the above matter to the notice of Lt.-Col. Smith, Super-
intendent of Post Offices. Nilgiri Division, and if so, what act.ion was taken 
by the Superintendent on it? 
(e) [8 it a fact that Mr. DeCruz wrote to the Superintendent that he 

raised the subscriptions under jnst-ructions from the Superintendent com-
municated to him by the head derk of the Superintendent? 
(d) Is it a fact t·hat Mr. De"Cruz is working in the Ootacamund Head 

Post Office for about twenty-four years without 0. transfer? If eo, for whatt 
speci,u. qUalifications:' . 

Sit GueD Boy: (a) Yef}, al,out· Rs. 230. 
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(b) Yes. The Superintendent dil'ected Mr. DeOruz to return the 
amount collected, which wa'9done immediately. 

(0) No. 

(d) No. , 

TRANSFER or MD.. N. RA1rt:ACHANDRAN, HONOR!RY SI!lCII.BTAB.Y 011 THB 
COI](BATOn BRA NOH or TBII ALL-INDIA POSTAL AND R. M. S. 

UNION, rRO]( COIXBATOUI W ~  TO GUDALOR. 

878. *1Ir. ear .aU1 Dutt: (a) Will the Government be pleased to 
-state if it is a fact that: t4e Superintendent of Post Offices, 
Nilgiri Division, wrote to.tlie Postmaster-General, Madras,. in 
reply ~  his A. T .. 2748, daled the 15th September, 1926, stating 
that he had reasons to believe ·that Mr. N. Ramachandran, Honoro.ry 
Secretary of the Coimbatore Branch of the AIl·lndia Postal and R. M. S. 
DIllion, ~  done his hest "to cause inconvenience to him in carrying on 
the administration of the division"? 

(b) Are Government aware that Mr. Ramachandran Wa.8 transferred 
from Coimbat6re West to Gudalur as the clerk in the interests o£ the S(lr-
vice? 

(0) Is it it. filet that office-bearers are penalised for their union activities 
in the way in which Mr. Ramachandran was dealt with j and if not, will 
Government be pleased to state the reasons for the official's transfer? 

. Sir GaDeD Boy: The information is being collected and will be furnished 
to the Honourable Member in due course. 

REQUISITIONING BY TIU ARMY DEl'ARTlfrNT OP THnm CJ.ASS AOCOlUIO-
DATION ON THE S.S. "C1LIPORNIA." 

379. ·Lieut.-OoloDel B. A. J. Gidney: 1. Are Government aware 
.%l1t the S. S. "California" of the Anchor Line, which RRiled on the 25th 
November, 1926, was the only vessel sailing from Bombay to Great 
Britain which Plilvided third saloon accommodation? 
2. Are Government aware that this vrssel makes only one homeward 

journey a year from Bombay? 
3. Are Government aware that the major portion of this vessel's 

third saloon accommodation was taken up by the Army Department for 
British troops, to the exclusion of a large number of civilians who had been 
looking forwo.rd to taking advantage of the .cheap fares offered? 

4. Will the Government, in view of the great hardship and incon-
venience caused to a IQ.rge body of its civilian employees, consider tha 
advisability of utilising in future ODe of the many other means opt·n to 
them for conveying troops to England? 

Mr. G. JI. YOUDI: 1. So far as Government are aware the answer is 
in the affirmative. ' , • 
2. No, Sir, it sometimes makes two journeys a year. 

3 and 4. Accommodation in transports was not available for these 
troops. The responsibility of I;electing accommodation for troops, who can. 
not be fitted into transports, Tests with the Director of Sea Transport in 
London, who acts on requisit,ions from the War Office. The milit,ry 
-authorities in India arc not concerned with t.he selection. 
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REnNTION IN GOVE),NMENT SEJl.ViCI OF MINISTERIAL OFFICERS t'l' TO THE 

AGE OF 60 YEARS. 

880. *Ueut.-Oolonel H • .6.. J. Gidney: (1) Will Government be 
pleased to state if a ministerial officer is retained in service up to the agu 
of . 60 years provided he is efficient? 

(2) What procedure is followed before declaring a ministerial officer 
inefficient '! 

(a) Are JJ,ny charges rel\ting to his inefficiency framed and his defence 
obtained, as is done in other cases of removal from service, 
or, (b) is it left to the ~ of the Office to exercise this dis-
cretion as he thinks fit? ;,." I, 

, .-

(8) In the case of (b) what redress' has the ministerial officer ~t 

"uch treatment when he thinks it harsh and inequitable? 

The Honourable Sir Alexander lIudcUman: (1) A ministerial officer 
may be required to retire at the age of 55, but iR ordinarily retained in 
service, if he continues efficient, up to the age of 60 years. 

(2) No procedure has been laid down for the exercise of the discretion 
of the head of the office, The case is not analogous to a disciplinary order 
of removal and consequently no chargt'ls of inclliciency are framed. On the 
contrary in the case of the retention of an officer after the B.gt'l of 55, the 
head of the department has to satisfy himself that the officer is efficient. 
(3) It is open to a ministerial officer not satisfied with a decision to sub-

mit a petition for its r ~ er t  

Lieut.-Oolontl H. A. J. Gidney: Will the Honouruble Member please 
state whether his reply is on all fours with the official circular controlling 
this matter, of which I have Il cOP.Y in my hand, in which it is stated 
that the date on which a ministerial servant must compulsorily retire is 
ordinarily the date on which he attains the age of 60, and the date of 
compulsory retirement is the date from which he is required to retire? 

The Honourable Sir Alezander KudcUman: The Honoura.ble gentleman 
appears to ha.ve an old circular. 

Lieut.-Oolonel H. A. J. Gidney: I believe that circular is in force to-
day; I am \lowever open to correction. 

The BoDourable Sir Alexander KudcUm.an: And I am also open to cor-
rection by the Honoura.ble Member. 

RETIREVENT 01' BACHELORS .FROM GOVERlnlENT SERVICE AT THE AGE OF 
_ 65 YEARS. 

·S81. ·L1eut.-Oolonel H. A. J. Gidney: Will Government kindly 
inquire and state if it is a fact that, in lIome Departments, ministerial 
officers, who are bachelors are retired at the age of 55 years and married 
men at "60 years? If so, do Government propose to insist on a uniform 
procedure being followed, Bine ira et Btudio, in all Departments so as not 
to cause dissatisfaction and UDnecessarily increase pensionary charges? 

The Honourable Str Alexander Kudd1man: I ha.ve no informa.tion on 
the point, but if the Honourable Member will bring to my notice any 
instance where this procedure is followed, .I will have enqujries tnade. 
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Sir Victor 11IIOOD: Out ~ that answer are we to takQ it that bachelors 
in Government service a.re supposed to deteriora.te r ~  rapidly in effi-
ciency than ma.rried menJ If so, why should this be the state of affa.irs 
as it is not the ca.so in non-official classes? 

The Honourable Sir .Alexander Kuddimaa: My sympa.thies would 
naturally be with the bachelors, Qut 1 repudiate the major premise of my 
Honourable friend. 

DISCONTENT AMONG EM.PLOYEES OF l'HE BitOAJ. !'o;AGPUR R41LWAY 

AT K,HAU401'UR. 

882. ·Pandit Jlllakantha ~ ~r  Has the attention of Government 
been dra.wn to the statement of "Mr. Mukunda. Lall Sircar, Seoretary, 
Bengal Trade Unions }'ederation, published in the Hindu8tan Time8 of 
Delhi, 29th January last, and his cablegram, referred to there, to the British 
Trade Union Congress? 

(b) Do Government propose to give the employees an opportunity of 
an impartial enquiry into the whole subject as suggested by the Secretary, 
Bengal Trade Unions, in his statement above referred to? 
(0) Are the Government aware of the recent arrangement of the Bengal 

Nagpur Rrillwo.y authorities by which they empowered their Distriot Officers 
to deal with all cases regarding employees below Rs. 200 a month, and the 
protest of the employees thereon? 
(d) Were the Railway Board informed beforehand of the Standing Order 

12 (vide page 25 of the B.-N. Railway, Gallette, 8-1-27), giving the lower 
officers courts of appeal from the deCIsion of the District Officers first in a 
oommittee consisting of the District Officer himself and some of his sub-
ordinates, and then finally a Board consisting of 2 or 8 similar Distric' 
Officers? 

The Honourable Sir Charles Innes: (a) Yes. 

, (b) The Government have just heard that a. strike broken out at 
Khargpur and tnat-it has spread to some other stations. They are waiting 
for the full report promised by the Agent and can say nothing more at 
present. 
I am asoertaining the fact relating to points (c) and (d) and will com-

municate with the Honourable Member later. 

PancUt l{Uakantha. Du: Have the Government any information that 
the strike has already taken plaoe? 
The Bonourable Sir Charles Innes: Yes, Sir. 

TltAVELLING TICKET INSPECTORS ON TUE BZNG.A.L NAGl'UR RAlJ.W;\T. 

8B3. ·Pandltl{Uakantha Das: (a) Is there any principle regarding 
age qualification, etc., in the a.ppointment of Travelling Ticket Inspectors 
I)n. the Bengal N agpbr Railway? • 

(b) How many have been appointed during the last two yei.rs? 

(i) How many of them flrc recruited· from outside? 

(ii) How many of these new reoruits are quite new in the service? 

~  ~ is the, general qualifioation of tliose new recruits? • 
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• r. A.  A. L. ParIODI: Govepunent hue no information. Enquiry is 
. being made and the Honourable Member will be informed. 

TRAVEI,LING TICKET INSPEO'l'ORS ON THE BBNGAL NAGPUR RAILWAY. 

884. ·PlIldlt lfUakantha DaB: (a) Are 1:'ravelling Ticket Inspectors on 
the Bengal Nagpur Railway required to show an inoome not less than 
their pay? Is there Bny circular (not ~e  to the public) to this eftect? 

(b) Are these Travellliw ,Ticket Inspectors the sole judges of the age of 
chilchen travelling on half charge? 

Mr. A. A. L. ParlOUs: e~e t have no information. Enquiry is 
being made and the Honourable, Me'mber will be informed. 

AS8ISTANCE .AFFORDED BY THE BENGAl. NAGl'UR RAILWAY TO THE 

lLJ.ITEltATE TUIltD CLASS PA88l!:N(lERS REGARDING THKIR LUGGAGE. 

385. ·Pandlt Hllakantha Du: Are there any arrangements to check 
and advise and help about the luggage of unlettered third class passengers 
at the starting, checking and' moin stopping stations, e.g., Howrab, 
Khargpur, Khurde. Road, Cutta.ck, Puri, Berhampore, etc.? 

Mr. A.  A. L. ParsoDS: Passenger Superintendent.s are employed by rail-
wa.ys a.t big stations to help third class passengers. Government are not 
kept informed of the names of stations at which Passenger Superintend-
ents are posted as this is a matter of detail which must necessarilv be left 
to the Agent of the railway concerned. Y 

PAt 01' TRAVELLING TIOKET INSPECTORS ON THE BENGAL NAGPliR 
RAII,WAY. 

886. ·Pandlt KUuantha Du: What was: 

(a) the pay of Travelling Ticket Inspectors and 

(b) the fare, freight and pena1ty they renlised for tIn! Bengal Nagpur 
Railway during: . 

(i) 1924, 

(ii) 1925. 
(iii) 1926 (as many months os possible)? 

Mr. A.  A. L. PUIOD8: Government have no information. Enquiry is 
being made. Bnd the Honourable Mpmber will be informed. 

(1) SEl'.ABATION OF. JUDICIAl. AND EXECUTIVE FUNCTIONS IN THE 
-- UNITED PROVINCES. 

(2) ABOI,ITION OF COMMISSIONERS IN THE UNITED PROVINCE8. 

ss" ·Mr. Ismail Khan: Will Government be pleased to state what 
orders they have passed on the reports submitted by the United Provinces 
. Government in respect of: 

(i) the separation of judicial from executive functions; 

(ii) the reduction in number of Commissioners in the United Prov-
. inCi!s? . 
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The Bonourable Sir Alexander Kudd1man: (i) The question is still 
under the consideration of the Government of India. 

(ii) 'fhe Honourable MeI\lber .is referred to the reply given to Mr. Gayo 
Prasad Singh's question No. 301 of 1st September, 1925. 

Pudtt Birday lfath Kuuru: May I ask when Government are likely 
to .reach a decision with regRrd to the. separation of judicial from executive 
functions, and how long the mlltter hRS been ,under consideration? 

The Honourable Sir Alexander KUddlman:'rhe matter has been under 
·consideration from 80 to 90 years dl,lring which Goveroment have frequently 
arrived a.t conclusions. On the ~ t schf:lme it is not likely tha.t an 
early conclusion will be arrived at.· • ..... . 

Mr. A. Bangaawami Iyengar: Sir, are the Government considering the 
abandonment of this matter t et er~ 

. fte BoDou.rable SIr Alexa.Dder Jluddbnu: The Government have per-
sistently and consistently moved gradually towards the separation of these 
functions. Particular schemes aTe not likely to be rapidly disposed of. 

Pandit Blrday Bath KUDlru: Are they likely to proceed in the future. 
too, at the same rate? 

The Honourable Sir Alexander Kuddima.n: I should think so, very 
mucb, Sir. 

Pudlt Bkday If.&th ltunaru: Does that mean, Sir, that they have 
gone back on the promise given by Sir William Vincent when he was 
Home Member? 

• The Honourable Sir Alexa.nder Kuddlman: I should like the question 
put down, as I am not in immediate possession of what the promise 
:alleged to have been made by Sir William Vincent was. 

TEACHINO OF PERSIAN IN THE GOVEllNMENT HIGH SCHOOL AT PORT 

. • BLAIR. 

888. *Mr. Ismail Khan: (a) Are the Government. aware that the Anda-
DumB High School Committee hall resolved not to teach Persia.n in that, 
school in· spite of the protests of the M ussalman populatioD of the Island? 

(b) Is it R fnct that the Per"ian teacher has been dismissed on account 
of this resolu,tion, although he was competent to teach other subjects and 
was as a matter of fact teaching other subjects? I 

(0) What steps do Government propOSl' to t,ake in the matter? Will 
they consider the ,question of reinstating the dismissed Persilln teacher? 

The Honourable Sir Alexander Kuddtm&ll: (a.) Government are aware 
that the te ~ of PersiaD hall been abolished in t.he Government High 
School at Port Blair, but have heard of no protest on the subject .• 
(b) The ])ersian teacher was t.hrown out of employment as a result 

of t,his derision. He was teaching Urdu in addition to Persian, as the 
latter did not take up the whole of 'his time. \ 

(0) Government will &ssist the teacher in securiDJ:\' a. post elsewhere 
if opportunit:v offers. They have considered· the question of re-appointing 
him to the Port Blair school. but do not 'see their wav to doing this • . . 

~ 
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AnOINTKBNTS AS ~ t  Till TRANSPORTATION lTRAFI'lO) 
AND COMMERCIAL DEPARTMENTS OF S'1'ATE RAILWAYS. 

889. ·lIaulvi lIuhammad Yakub: (a) Are Povernment aware that aU 
the s.ix candidates who have recently been selected for appointment as pro-
bationers in the Transportation (Traffic) and Commercial e rtm~ t  of 
State Railways are non-Muslims? • 

(b) Do Government propose to take action under ptlrngraph 17 of Regu. 
lations for recruitment in IdUia for the Transportation (Traffic) and Com-
mercial Departments of the Superior Itevenue Establishment of State Rail-
ways, and fill up the remaining vacancies to redress the communal inequali-
ties of the Musulmans, by direct DOmination from among candidates who 
have attained the qualifying stanc:b.rd at the examination? 

The HOD01U'&ble Sir 'Oharlea Inn .. : I am very sorry that we could not. 
give effect to paragraph 17 of the regulations  referred to by the r ~ e 

Member in so far as Muslims are concerned. The Public Services Com-
mission which conducted the examination reported that no Muslim had' 
atta.ined .the quo.lifying standard. .. 
EXCLUSION OP TBI DEPOT LINES IN KARACHI FROM THB LUHTS OF 

THE KARACHI CANTONMENT. 

890. ·1Ir. Barchandrai Vllhindu: (a) Is it a fact that the quarter 
known as the Dep6t Lines in Karachi at present comprised within the limits 
of the Karachi Cantonment is to be excluded from such limits? If so, is 
:it proposed to transfer it to the Karachi Municipality, or do Government 
propose to retain 'it with themselves to be "dministered by the Civil 
Authorities? 

(b) If the answer to the first part of (a) is in the affirmative, when is 
the wansfer either to the Municipality or to the Civil Authorities expected 
to be completed? 

Mr. G. II. Young: (a) Yes. The proposal is t.o transfer the area to 
the Loca.l Government who will hand it over to the municipality of 
Karachi for development. 

(b) Area.sare being transferred as they become a.vailable. No definite 
date for the completion of the scheme can be given at present. 

RR'Ft"SAT, TO ALl.oW OWNERS OF PROPERTIES IN THE DEPOT LINES IN 
K&RACHI TO BUIl,D .ott REBUILD ON THEIR PLOTS. 

, 391. *1Ir. Barchandr&i Vishtndaa: (a) Is it. 1\ fnct that certain owners 
of properties in the quarter known BS the Depi>t Lines in Karachi ha.ve 
submitted to the loca.l Cantonment Authorities during the past twelve 
months plans for building or rebuilding on their plots as required by the 
Ca.ntonments Act, 1924, and that the Cantonment Authorities have in-
formed them that· sanction to rebuild ho.s been suspended under the 
orders of the Government of Indio. pending such transfer? 

(b) If 80, will Government be pleased to state when this embargo is 
expected to be removed? 
(e) Are Government aware that this prohibition to build or rebuild' 

Las deprived the owners concerned. of the opportwdty to build in a 
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favourable market and that they are &.1so sufiering heavily from loss of 
rent and are prevented from deriving frol}l their properties the fullesi; 
benefit to which the'y ure enlitled uuum:the luw? 

(d) How do Government propose to compensate these owners for the 
above disabilities and for the losses they have suffered? 

I  . (6) Is it a fact that the plans for r~  ~ert  properties sub-
·matted during the above period were duly slloDctioned by the Cantonme.nt 
Authorities but that such sanction was subsequently withdrawn under the 
orders of the Government of India? 

(f) If so, will Government be pleased to quote the. provisjon of the 
Cantonments Act, 1924, which authol'hles them to issue orders withdraw-
ing sanctions duly accorded under section 181 of the Act? 

(g) Are Government aware that sueh withdrawal of sanction haa 
deprived the owners concerned of the opportunity to build in a favourable 
market and caused them considerable losses in rent and otherwise pre-
vented them from deriving from their properties the fullest benefit that. 
they are entitled to under the law? 

(h) How do Government propose to compensate these owners for the 
above disabilities and for the losses they have suffered? 

Mr. G. K. YOUDg: With your permission, Sir, I will· answer 
this question as ·a whole. 

Government are not in possession of the full details of the particular 
properties to which the Honourable Member refers. I have called for 
further information and will supply it to him as soon as possible. I may 
state, however, that the Government of India have not placed any general 
embargo on the rebuilding of houses, nor have they any statutory power 
to do so. Under section 181 (8) of the Ca.ntonments Act an intending 
builder can obtain automatic sanction to his application to build in a 
month and 15 days. from the date of his original ~ t e  What the Govern-
ment of India have dOne is to suggest to the Cantonment Authority that it 
should consnlt the Collector of Ka..rachi before granting individual BaDO-
tions to rebuild. They did so in view of the fact that some of the pro-
perties in question may have to be resumed by the Local Government as 
part of their development scheme and it would obviously be against the 
interests both of the Government and also of the house owners them-
selves that money should be spent on rebuilding houses which may have 
to be demolished in the near future. . 

Mr. Ha.rchaDdrai Vtahindas: How long does it take to decide. whether 
sueh a contingency is likely to ari!!e that a building will be required for 
public purposes? How long does it take to come to fl dp.cision, or is it 
indefinitp? 

Mr. G. M. Young: I do not know the prel!ent stage. of the Develop-
ment scheme. 

NOMINATION OF A LADY MEMBER TO THE LJIlGJ8T.ATI"VE ASRl':MBT.y. 

892. ·1Ir. B. D .. : (a) Will Government be pleased to state if the 
Governor General in Council made any recommendations U> the GOVenlOJ.'" 
General.to nominate a lady Member to the Assembly? 

02 
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(b) Will Government be pleased·to state if they propose to nominate 80 
lady Member for the remaining single nominated sea.t? 

.; 

Kr. L. Graham: (a) The Governor General in Council does not make 
recommendations to the Goverlior General in the ma.tter of nominations. 

(b) The power of nomination is vested in the Governor General per· 
sonally and not in Government. 

Kr. A.. Baquwamt Iyenpr: May I know, Sir, if the Governor Gen· 
eral in Council is also never consulted by the Governor General in r~ e t 

.of nominations? 

Kr. L. Qralum: No, Sir. 

SCALB Ol' P.\Y AND Ar.LoWANCES OJ!' EAST INDIAN RAILWAY STAFF 

TR.\NSFERRBD TO THE NORTH WBIITBBN RAILWAY. 

898. -Mr. A.bd.1IlJlaye: 1. Will Government please state if it is a fact 
-that at the time of the amaigamatioo of the Ghaziabad·KaJka section of 
the East India.n Railway with the North·Western Ra.ilway, the sta.ff of 
the East Indian Railway then working on this section was temporarily 
-retained by the North·Western Railway? 

2. Is it 0. fact that the scale of pay and allowances on the East India.n 
Railway are appreciably higher tha.n those of the North·Western Railway? 

8. Wha.t scales of pay and allowances \vera granted to the sta.ff so 
temporarily retained? Were they paid according to the North.Western 
Railway scale or the old scale of the East India.n. Railway? 

4. Ha.s the staff so. retained, since then, been returned to the East 
Indian Railway? If the whole of t.he stat! has not yet been retnmsferred 
will the Government please lay on the ta.ble a statement showing the 
~ me  of persons still reta.ined and the salaries a.Ilowed to them? 

5. Do. Government propose to retain some of the 'staff permanently 
·on the North.Western Railway? If· BO, will the Government please state 
-the names of the officers whO' are to be retained? 

6. How long will it take to complete the retr ~er of ~ e staff to the 
East Indian Railway? 

IIr. A.. A.. L. P&l'IODI: (1) Yes. 

(2) No. In some CBses the North·Western Railway rates are higher 
th,n the East Indian Railway rates. 

. (8) The East Indian Railway men were allowed to retain thf' East 
Inaian Railway rates of pay,' but cert-ain claBseR of the lower grade sub· 
ordina.te and menial staff were allowed the option of coming under th(l 
North.Western Railway rates. 

(4) No. The informa.tion asked for by the Honourable Member in 
the second part. of his question is not available and Gonrnment do not 
. ~ er th"t any useful purpose will be served by calling for it. 

• '(5) The question has ~ t been decided. 

{6) The question dops not arise. 



QUESTIONS AND ANSWERS. 

REPRESENTATION OF MllSLI)[S IN TBB NORTH WESTERN RAlJ.WAY 

OFFICES.", 

894. ·Mr. Abdul Haye: 1. Has the attention of the Government been 
dtawn to a. letter published on page 2 of'the MuBlim Outlook, Lahore.'. 
dated 29th January, 1927, under the heading" North-Western Railway 
office and Muslims "? ' 

2. If so, will the Government please st,te if the facts stated therein 
.' are correct? 
8. What steps have the Government taken or propose to take to give 

effect to the policy of the Government as enunciated in Goverbtnent of 
India Office Memorandum No: F.-176-25, dated 5th February, 1926, 
regarding the representation of Muslims in North-Western Railway 
offices 'I 

The Honourable Sir Oharl. lime.: 1. Government 
lEtter referred to. 

2. Government have no information. 

have seen the. 

, 

8. I would refer the Honourable Member to the reply given to a some-
what, similar question No. 8 asked by Mau1vi Muhammad Yakub; on the 
27th January last. 

REBATES llBOBIVED FRO)[ SHIPPING C01rlPdril8 ON PAssAOb BOOJtED 
BY GOVERNMENT roB. ITS OI'Plct"tS. 

895. ·001011.11 I. D. Orawford: Will Government please state whether 
rebates are received from shipping companies on account of passages secured. 
by Government for its officials? 

'!'h. Honourable Sir Buil Blackett: I must refer the Honourable Mt'm-
ber to iny reply to Mr. Sbeepshanks-' queetion No. 69 (a) on the 19th 
.August 1926. 
00L I. D. Oawford: Am I to understa.nd, Sir, that the HonoUrable 

Member is unable to give me a reply because it is confidentia.l, and if so, 
is the statement on page 805 of the Proceedings of the Meeting of the 
Standing Finance Committee, dated the 26th January 1927, where an 
extract from a letter from the Secretary to the High Commissioner for 
India appears correct? "Under section 2, we are applying for increased 
staff" he says "as section 2 pntails a considerable amount of clerical work 
~ rt r  during certain periods. It includes the engagement of Gov-
ernmt>nt pBBsages and the rebates from shipping companies." I there-
fore take it my opinion is correct? 

'!'he Kono1U'able SIr Bun Blackett: The Honourable Member is pro-
bably as fully in possession of the confidential facts in this case as I am. 
001. J. D_ Orawford: Does the Honourable Member consider there 

is any truth in the suggestion that owing to these rebates re~ e  by 
Government ·on Government officers' passagE'S the cost of paBsageF; for 
crdinary people has been raised? 

fte Honourable Sir Bull ~ ett  Without officially admitting that 
t,here are rebllt;es I may say I beheve that the Chainnan Rnd other mem-
bers of the Peninsular and Oriental Steam Navigation Company have 
stated.that rebates given for Government passagt'll are not in any ~  

responsible for any increase in fares for ncn-officials. 
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DIVORCB LAw IN INDIA.. 

896. ·Oolonel J. D. Orawford: (a) Has the attention of the Govern-
m~t of India been drawn to .s, case in the Lahore High .. Court regarding 
DIvorce Law in India, extracts of which were published iJl the Oivil and 
Military Gasrett. of February lBt, 1927? .' • 

(b) Do Government intend to press for the early conclusion of legislative 
measures being taken by Paru.ament? 

The Honourable Sir Alezander lIuddiman: (a) Government have seen li 
the extracts referred to. 

(b) Legi&lationhas already been enacted. 

INCUEA.8B ·IN TUE NUMBER OF ACCIDENTS TO LABOl'Jl.EltA. 

397. -Mr. II. S . .&Dey: Has the attention of Government been dra.wn 
10 the figures in Table III appended to Bulletin No. 37 of Indian Industries 
and Labour, and particularly to the great increase in the .number of persons 
injured in recorded accidents every year from 1920 to 1925? 

The Honourable Sir Bhupendra ]lath JIltra: It is not the CBse that 
·there has been a great increase in every one of the. years covered by the 
·(IUestion. The large increase in the general accident rate in Hl24 and 
1925 has received the attention of Government and I would invitl\ the 
Honourable Member's a.ttention to the notes on the working of the Fac-
tories Act published with "Statistics of Factories" for those years. 

PRIVATE NOTICE QUESTION AND ANSWER. 

OPINIONS ON THE GOLD STo\NDARD AND RESERVB BANK OF INDIA 111LL . 
. Mr. Jamnadu II. lIellta: Will the Government state whether the 
-opinions invited from individuals and public bodies on the Gold S\.andard 
nnd Reserve Bank Bill are made returnable on the 8th March next? If 
.t'o, will the Government state the reason for fixing the returnable date so 
{·arly? 

Are the Govetnment aware that there is an r e ~  prevailing 
in Bome parts of the country tha.t the public is being unduly hustled in 
this matter and will the Government make a statement with a view to 
removing the misapprehension? 

The Bonourable Sir Bun Blackett: The Gold Standard and Reserve 
Batik Bill was published in the Ga.zette on the 17th January and cir-
('ulated for the purpose of eliciting opinions thereon first by executive order 
on the 18th January and then again on 29th January in accordance wit.h 
the deci$ion taken by this House on the 25th of January. The Govern-
r.lent have asked for replies to the Circular by the 5th of March. They 
understand that in some quarters a desire is being expressed for an exten-
sion of the date. In thbse circumstances, I desire to explain that the 
,purpose of the Government in fixing the 5th of Mnrch for the receipt of 
replies WaS that the replies might be printed and circulated for the infor-
mAtion of this. House in good time before the Bill comes up for further dis-
cussion in the House. As the Bill has been circulated by order 'of this 
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House,' ~e Bill must go to a Committee and it is desirable that ,the Com· 
mittee should be constituted before the end of the Delhi Session. If this 
is done, the Committee can sit before the· Simla Seseion begins and can 
. .pJ'esent its report at the beginning of that Session. The remaining stages 
. of the Bill can then be ta.ken during that Session. The Government 
btW&.ve. that this procedure would be for the convenience of the House. 
They recognise that, in some cases, those whose opinions have been asked 
for might desire a longer time for consideration. The Government will 
'be quite willing to receive and circulate, for the information of the House 
. snd of the members of the Committee, opinions received later than March 
the 5th; and as the Committee will presumably not sit until June at the 
-t!81liest this will enable those who find difficulty in SUbmitting their opi. 
nions by March the 5th, to have theIr views. placed before the Committee 
when it examines the Bill. Opinions not received by March the 5th or 
within a few days of that date will, however, not be a.vailable to the House 
""hen the motion to refer the Bill to Committee comes up for discussion. 

UN STARRED QUESTIONS AND ANSWERS. 

DISTRIBUTION OF THE }?ItOFITS OF 1'HE BENGAL-NAGPUR RAILWAY BETWEBN 

THE RAIT,WAY C01tlrANY AND GOVERNMENT. 

80. Xr. Varahaglrl Venuta oTOilah: (a) Will er me ~ be pleased 
to explain how the Company 'sshara of profits is made out in the case 'of 
the BengaJ-Nagpur Railway as shown at page 4 of that Railway's Budget 
Estimate for 1926·27, when the account of receipts and expenditure given 
on the same page shows actual losses in all the three yea.ra for whioh the 
accounts are given there? 
(b) Is it not a fact that the surplus profits of the Bengal-Nagpur R..,ilway 

are worked out whenever the net profits of the Railways a.fter meeting the 
working expenses and the interest charges, shew a. balance of profit? 
111' • .A. • .A.. L. Parsons: For a concise statement explaining how the 

profits of the Bengal.Nagpur Railway are distributed between the Railway 
Company and Government I would refer the Honourable Member to page 
20 of the History of Indian Railways (corrected up to 31st March, 1925), 
a copy of which he will find in the Library. The figures given in the pink 
book containing the estimates of the Bengal-Nagpur Railway show the 
actuallOSR to Government after meeting working expenses including depre-
ciation, the surplus profits paid to the Company under the contract, and 
t,he netun1 int.erest chArges on the capital outlay of the line. In the cal-
culation of the Company's surplus profits, the total working expenses of 
the Railway inolude, in acoordance with the terms of the contract, only 
t·he netunl outlay during the ~ e r on replacements and renewals, whereas 
in thc pink book and the Government accounts this item replR<led by a 
figure representing the actual depreoiation of the year of the t ~ assets 
of the Railway. Further in calculating the Company's surplus profits the 
interest charges are reckoned at the ra.tes fixed by the contract which ara 
lower than the RvcrBge rat,es of interest on the entire capital outlay of 
the Rai1wav. It does not therefore follow that because a charge, 
teohnically described as surplus profits, is payable to the Company under 
its contract, the Railway must necessarily show. a profit in the Goverv· 
'ment aecounts. 
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CONTJU.crfS BETWE1'!N THE SECRETARY OF STATE FOil, INDIA AND 1HE 

RAILWAY CP}fPANIES '!ORKING STATE UAJJ.WAY8 IN hmu. 

81. IIr. VaraIlaiirl VeDka,ta Jogiah: Will Government be pleased 
to place on the table of this House, copies of the contracts entered ioto by 
the. Secretary of State for India after the year 1900 with the Raih;ay 
CotllPBnies working the State Railways in India? 

1Ir. A.  A. L. ParaoDl: The Honourable Member will find copies of the· 
contracts in the Library. ' 

CL.'SSIFICATION UNDER THE DIFFERENT RACtS OR COIfMt' NITIES or 
OrnCEBS AND SUBORDINATES EMPLOYED ON STAT-E AND .. 

COMPANY-lhNAOED RAiLWAYS. 

8t . .,. V......,. Velika', Jog1&h: Will Government 'be pleased to-
give aepal'&tely under the difterent races or communities included in the 
phrases •• Other classes " in the tables of officers and subordinates em--
ployed on Sta.te.managed and Company-managed Railways shown in the 
following totnls Bt pages 58 Bnd 55 of Volum.e I of the Railway Board's 
Report on Indian Railways for 1925-26: 

166 officers on let April 1925; 

198 officers on let AFiI 1926; 

8;'68{} iJubordinates on 1st April 1925; 

4,207 subordinates on 1st April 1926? 

Mr ••• A. L. PaM>D8: Government regret that the information asked' 
for is not available. 

STRIKE AT KUARA(U'UR ON THE !BENGAl, N AGPt:R RAIL"'A Y. 

88. Mr. Varahalirl VlDkata Jopah: (a.) Have ~ er me t perused: 
the oom'munication (published by _ the Amrita Ba.aar Patrika, Calcutta, 
elated the '!Srd day of January, 1927), from the Kharagpur Branch of the 
Indian Labour Union representing the grievances under which the India.n 
em e~  of the Bengal-Nsgpur Railway have been labouring and another-
from the Agent, Bengal-Nagpur Ra.ilway, giving the facts of the situation 
88 they appeared to the Administration? 

(b) Are Government aware of the unrest prevailing among the em-
ployees at Kbaragpur and the threatened strike? 

-Ie) If so, do Government propose to direct at once an inquiry into 
the' grievances of the Indian employees? 

ft, Boa.ourable Sir Oharl .. InDea: The Government have just heard 
that a s.trike haR broken out at KharRgpur and that it has spread to some 
other stations. They Bre waiting for the ·full report promised by the Agent 
and caD. say nothing more at present. 

PAY OF THE STAII':lI' OF 'rHE OFPICR OF 'l"HE ACCOUNTANT GENERAl" CENTRAL 
- REVINUI:S. 

• 84, Kr. Amar Ifath Dutt: Will the Government be pleased to-lay OD' 
the table a copy of the reply to starred question No. 845, regarding the pay 
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of the stafi' of the office of the Auditor-General, etc. ,asked mthis House 
on the 15th February, 1926, and which was proposed to be furnished to· 
the questioner? 
'l'he Honourable Sir Basil Blackett: The reply to starred question 

No. 845 asked in this House on the 15th February, 1926, was furnished to 
the questioner. A copy is now laid on the table. 

La) If the Honourable Member is referring to the last revision of pay in March, 
1ge4, the reply ia In. the negative. 

(b) and (e). When a portion of the Deputy Ar.countant General •. Oentral Revenues' 
Office was transferred from Calcutta in 1921, the men so transferred obtained no 
improvement in their scales of pay prior to their transfer bt.t they did receive on 
trM1afer an increase of 25 per cent. on their time·aca!. pay. 

Subsequently, on the move of the ·rest of the Accountlllt Gezu!l$, Central RevIllU .. • 
Office to Delhi in 1924, this increase of pay was revised and personal pay on the-
following scale was granted to those recruited on or before the 17th January, 1921 : 

C1erka. Stonographe1'l, eMbler, AI.llliant f ~ .. 100 iond below-B .. lW. 
Cublcr and Typisti. i .,on pay above 8." ~~  4D. 
Accountant.. '.' .  .  . Ra. 4(1. . 

This personal pay was not absorbed in the immediatii inOl''''8e of pay admisiible 

to the men on the revised BealeB of pay sanctionrd from .thelltMnreh, lOU, for thIJ. 
lit March, 1926. 

clerical 
luperTi.ing atafr, but ia to be absorhed in future BDnual incr8ilhe'ftts. 

(d) (1) RI. 112. 
(2) and (3).-

Clerks of tho otlee of tho 
A. G. C. n. (Cnlcutt.. 
Branch) transferred 
from Calcattn In 11240. 

RI. 92 pl1l6 perlOURI pay of 
Ba.12. 

'; 

Clerkl of the Audit Of8ee, 
Delbi r ~ whiC!.h ullW 
in Delhi prior to 1921 aM 
which with thI! o8lee of 
the D1.:. A. G. C. B. 
merged in the otlee 
of the A. G. C. R. 

ID 1024. 

RI.ll0 

~ . 

Clerkl of the olllce of the Dy. 
A. G. C. B. (G. I. Branch) 
flranlferl'8d from Calcut. 
in 1lJ21. &lid merged in 
theA. G. C. B.'. t ~ 

In 19240. 

R.. 108 plt:. perlOnal pay of 
Ita. 7. 

There is no Beparate office of the Deputy Accountant General, Cent-ral Revenuee. 

, POWEDS OP THE DIRECTOR GENERAL OF POSTS AND TJllLEGRAFHS TO 

SANCTION RXPBNDIT(!RE IN CONNECTION WITH THE PAY AND 

PROSrECTS OF RIS STAFP. 

85. Kr. ell Bath Dutt: (a) Is it a fact that the Director General. 
Poets and Telegraphs, has got no power to sa.nctton any expenditure with 
regard to the pay and prospects of the staff of his own office and that he 
was deprived of that power only in 1920? . 

(b.) How in the circumstances did the GovefD.!11ent reply in ansver ~ 
the last of the supplementary questions to starred question No. 1061 in the 
Assembly on the 8th March last that if the expenditure involved is within 
the power of the Director General, etc.? 

,<0) Is it a fact that all proposals of the Director General involving 
expenditure must have the approval of the Financial Adviser, Posts and 
TelegrapOs. as part of the Government of India UDder the preient· 
('onstitution? 
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TbllloDourableSIr Bhupendralfath Xttra: (a) According to rules pub-
lished 'with the Government of India, Finance Department Resolution 
No. 669-E. A., dated the 9th June, 1922, the Director-General has powers 
to &e.Dction expenditure in connection with the menial establishments only 
,of his own office. 

~ It was explained in the reply to the first of the supplements to 
that question that there W8.B no representation before Government. Gov-
,ernment could not therefore know whether the prayers made in the repre-
sentation to the Director-General were or were not within the powers of the 
Director-General. 
(e) Only those proposals which the Director-General is not competent 

to sanction under thenUes cited in (a) above are submitted to the Finanoial 
Adviser, Posts and Telegraphs. 

PETITIONS or AGGRIEVED. CLERKS OF TBE OFFICE or THJiI DIRECTOR 

GENEIIA.I., POSTS AND TELEGR.UB8. 

86. Kr. Amu .ath Dutt: «(.I.) Is it a. fact that a 'number of individual 
retitions, praying for the same treatment as has been accorded to B/l.bu 
1.1,' M. Mukherjee, a clerk of the office of the Director General, Posts and 
Telegraphs, were submitted by certain a.ggrieved clerks senior in service to 
Murari Babu and addressed to the Government of India and to the Secre-
tary of State as well? 
(b) If so, what e.ction has been taken on the same? 

The Honourable Sir Bhupendra Bath Mitra: The information is being 
collected and will be furnished to the Honourable Member in due course. 

C'SB or ~  BIVAS CHANDRA MITRA, A CU;lIK IN 1'HE OrnCE OF 
. TBB DIRECTOlt GBNERAI., POSTS i.:ND 'l'ELEGRAl'HS. 

87.,Jlr. Amar Bath Dutt: Will Government be pleased to state: 
(a) whether the case of Babu Bivas Chandra Mitra, 0. clerk of iihe 

Director General, Posts Bnd Telegraphs' ,. office, has been 
, . settled? Bnd 

(b) whether he has been granted the War gratuity a.nd special 
promotion BS rewards for· his sewiees in Mesopotamia? If, 
not, why? 

The Honourable Sir Bhupendra Bath Mitra: (II) The clerk in question 
has now been promoted to class A. ' 
(b) He is not entitled to war gratuity. He worked in Mesopotamia as a 

Telegraph clerk. The Army Council deeidcd in 1923 that no relntive rank 
copld be aRRigned to Telegraph clerks with retrospective effect for the 
pqrpose of pnyment l'Jf ·war gratuity. Nor could Rpf'cinl promotion he 
grantec1 os a reward for his services in Mesopotamia.. Such promotion 
\\<"'6S stopped !lR n result of the orders of the Goyernment of India issued in 
1920" 

GRANT OF ADVA.NCE INCREMENTS IN THE TIME-SCALB TO RA.BU 

SA'I'CHIDANANDA CHATTERJEE 011' l'HE OPI'ICE OF THE DIREC1'OR 

GENERA t" POSTS AND TET.EOll. \l'BS. ' 

88. Mr . .&mar Kath Dutt: (a.) Will the Government be pleBsed to state 
,.whether a clerk named Babu Satchidanando. ChatterJee of the ~e of the 
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DiI:-ector General, Posts and Telegraphs, has just been granted advance 
.increments in the time-scale only on the direct interVention of his group 
officer on his appeal? 

(b) Is it a fact that unless a group officer of any individual cIeri or 
,clerks of that office intervenes, no appeal from any official is considered 
even if submitted under rules? 

Sir G&DID Boy: (a) No. The Branch officer merely recorded his views 
in, submitting the petition to the Director-General. Final orders were 
passed by the Government of India six months ago. 

(b) No. 

Al'l'OINI'MENT OF Ruu KASISWAR LAL\ AS SUB-RECORD CLERI[ OF 
'rHE RAIJ.WAY MAIL SERVICFo, NAltAYANGANJ. 

89.JIr. Amar Hath Dutt: (a) Is it a fact that Babu Kasiswar Lala, 
the present Sub-record clerk of the Narayanganj R.M.S., was a stauncb 
follower of Dayananda while he was a sorter at Silchar? , 
(b) Is it a f·act tha,t for this offence he was transferred far away from 

the .. S" Division and was. on long leave? • 

(0) Is it a fact that during the leave he tried to obtain an invalid 
'Certificate to enable him to stay at Silchar and serve under Daya.nanda? 

(d) Is it a fact that while Babu Mohini Mohan Lahiri, the present 
Superintendent, R. M. S., "S" ~  was the Superintendent, R. M. S" 
.. 0" Division, Babu Kasi,war Lala served' under him in the .. C" Division 
and was retransferred from "0" to "s" Division? 
(fj) Is it a fact that in spite of' there being many sorters superior in 

service to Babu Kasiswar Lala, in the "S" Division and even in the 
Narayanganj Sub-record Office, he has been posted as Sub-record Clerk, 
Narayanganj, superseding the claims of many senior sorters on the time-
scale? 

• 
Sir Ganen Roy: (a) He was believed to be so. 

(b) He was transferred to the O. Division BJld tc>ok 6 months' leave 
before joining it. Government have no infonnation about the cause of 
his t.ransfer which took phwe in 1911. 

(c:) There is no infonnation on the point. 

(d) He served in C. Division under Bahu Mohini Mohan Lahiri and 
other Superintendents from 1911 to 1925 and was then transferred to S. 
Division. 

(c) The appointments of Suh-Hecord clerk do not go by seniority but 
are conferred on the most capable men.' 

AT,LE(H'fIONB AGAINST BABU KASISWAR LALA, SUB-RECORD CLERK' 01 

'rHE RAILWAY MHT, SEIlVICE, NARAY,\NGANI. 

90. JIr. Amar Hath Dutt: (a) Is it a fact that at the instance of Babu 
Kasiswar Lo.la many traDsfers of permanent sorting staB under the Nara-
yanganj Sub-record office were made during the short tenure of his service 
at N araY£LD.ganp ,  • 



LBGJBLATIVB ABBBHBLY. [14TH FER. 1927. 

(hi) Is it. a fact that he has causedbeavy recoveries in the shape of fines·· 
and telegraph charges from the sorters under him extending up to Re.· 11 
a month from a sorter? 

:(0) Is it a fact that he put the sorters frequently in double and triple 
duties? 

(d) Is it a fact that he refused to accept medical certificates granted 
by registered medical practitioners to some sorters under him? 

Sir Gmen Boy: (a) No. 

(b) The answer to the first part is in the negative. As regards telegraph, 
charges the amounts are heavy only in two instances. 

(0) YEls. 

(d) Yes, in accordance with the standing orders of the Divisional Super--
intendent. 

EXPERU(ENTAL POST OFFICE IN THE VILJ.AGF. OF BHATTUVARlPALLI IN 

THE DISTRICT OF NORTH AllCOT. 

91. Kr. O. Duralwaml .AlYlDlar: (a) Are Government aware that 
an ('x,perimental Post Office is working in the village of Bhattuvaripalli of-
the Kangundi Division in the District of ,North Arcot (Madras Presidency)? 

(&) Is it a fact that it has been working at profit for over two years? 

(0) Is it a fa.ct that the zernindar of Kangundi has also been contriiJut-
ing a quota for the upkeep of the post office? . ~ 

. {d) Is it a fact that in spite ot the office working at a decided and 
definite profit the zemindar is still asked to continue his contribution OD! 
a pain of the aflice being otherwise closed? 

(6) Are Government aware that the village is the headquarters of the.-
. zemindar and the office is essential for the benefit of 'nis ryots? 

(f) Do Government propose to confirm the post office there? 

81r G.ID Boy: (a) Yes. 

(b) No. 
(0) Yes. 

(d) No. 
(e) The reply to the first portion is in the affirmative and to the second' 

portion in' the negatlve. With respect to the third portion, the matter is· 
under consideration. 

bll'O':TS OF GHF.E l'Il'BSTIT!1TER INTo INDIA, 

92. Kr. Jl1ikhtar Singh: Will Government be pleased to place on" 
the tabk the following information: 

(a) the countries from which the substitutes for ghee are imported' 
into the country; 

(b) the amount of t t te~ ghee importediilto India annuall] 
during the last five years; ~ 
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(c) jhe time since when these substitutes are being hpport;c,4 ,into 
. the country; 

(d) the different names under which the article is being imported; 

(6) the customs duty levied on the different articles imported 808 
substituted ghee during the last five years giving the ,rate 
of duty charged otr the valuation 01 the 'article? . 

The Honourable Sir Gharles Innea: (a), (b), (c) and (d). Government 
"have not complete information EtS imports of substitutes of ghee are not 
-separately recorded. The quantities imported are, however, believed to 
be somewhat large. One of the principal varieties is named" Lily Brand 
V anaspati " and comes from Holland. 

,. 

(e) Substitutes for ghee have always  been liable to duty at the general 
rate which is now 15 per cent. ad valorem. Duty, which was levied on 
the real value up to 1926, is now being assessed, since JfD:U8ry 1st, on a tariff 
valuation which for the current ca.lendat: year has been fixed at RB. 46 
pel' om. , ~  

PROVISION 0' SJMROH LIGHTS ON ENGINEIiI BETWEEN DELIU A.ND 

BHA.TINDA. ON THE MITII" GAUGB SEOTION OF THE BOleDA. Y, 
BARODA. AND 'CBNTRAL INDIA. RUt,WA'Y. 

93. ltucUt ~ l)aa r ~  (a) Are any search Ughts provided 
O()D any of the railway engines carrying mail or passenger trains between 
Delhi and Bhatinda., Bombay, Baroda and Central India Railway (metre 
ga\lSe)? 

(b) If not, why? 

(0) If such provision is in contemplation by what time is it likely to 
be ~ m e  1  • 

• r. A. A. L. Pal'lOD8: (a) aDd (b). Fifteen mail and passenger enginel 
working between Bhatindn and Sirsa have been fitted with electric bead 
lights. 

(c) It is hoped that all mail Rnd passenger engines working on the whole 
section. Bhatinda t.o Delhi, will be fitterlduring the next six months. 

MESSAGE FROM THE COUNCIL OF STATE. 

Secretary of the Assembly: Sir. the following Message has been received 
12 NOON. from the Secretary of the Council of State: • 

"I am directed to inform you that the .Council of State have. at their mee~  
held on the 11th February, 1927, aj(reed Without any amendment·s to the folloWIDJr 
Bills which were passed by the J.egislative A84embly on the 31st .January and 2nd 
"Febrl1ary" 1927: 

A Bill further to amend the Indian LimitatioD Act, 1998·. 

~ Bift further to amend the IndiaD Regiatration Act, 1908." 
• 



BILLS PASSED BY THE COUNCIL OF STATE. 

lecrltUy of the .... mbl,.: Sir, in accordance with Rule 25 'of ;ihe. 
Indian Legislative Rules, I lay on the t.able the following Bills which were 
passed by the Council ~  State at its meeting of the' 11th February, 1927. 

They are: 

A Bill further to amend the Bengal Tenancy Act, 1885, for a certain 
purpose. ~ 

A Bill further to amend the Provident Funds Act, 1925, for a r~  
purpose. 

A Bill further to amend the Madras Salt Act, 1889, for a. certain. 
purpose. 

THE STEEL INDUSnW (PROTECTION) BILL. 

The Honourable Sir ahul .. 11m .. (Commerce Member): I beg to move-
that the Bill to provide for the continuance of the protection of the steel 
industry in British India., as reported by the Select Committee, be taken 
into consideration. 

If the House will excuse me, I propose to treat this motion purely as 
a formal motion. When I proposed about a fortnight ago that the Bill 
should be referred to a Select Committee I made a very long speech ex-
plaining the Tariff Board's Report and the reasons why the Government 
had accepted the proposals made by the Tariff Board and had incorporated 
them in their Bill. I am sorry that in Select Committee I was not ahle 
to get complete agreement with the Government Bill; but I think that 
at any rate I can say that in that Committee I carried out quite faithfully 
the promise I had made to this House, namely, that the whole subject 
should be open to discussion in all its Bspects and that I would do my 
best to assist the members of the Committee in coming to a right decision. 
I regret that a number of amendments have been proposed to my Bill, but 
when those amendments come up for discussion the l{ouse will have a full 
opportunity of considering all the issues involved. The only particular 
remark that I wish to make at this stage is that I wish to say quite publicly 
that the statements made in Mr. Jinnah's note appended to the Select 
Committee's Report are correct. They are a correct Rccount of what I 
told Mr. Jinnah Bnd the Select Committee. Sir, I move. 

J[r. Preald.nt: Motion moved: 

"That, the Bill to provide for the continuRnce of the protection of the steel industry 
iu BritiHh India, as reported by the Select Committee, be taken into consideration.;' 

! IIr . .Jamnadaa II. lI.hta (Bombay City: Non-Muhnmmadan Urban): 
I beg to move that the Bill. as reported by tIle Selcct Committee, he 
tooommitted to the Committee for reconsideration. 

Th3 reasons are as follows. At the outset it is necessary for me to, 
teU the House that it was not possible for me and severnl oth6ll' members 
of the Select Committee to attend the meetings of that Oommittee on 
all days as we had expected to do. The reason was that ~ ere were 
meetings going on at the same time on the same da.y Bnd practically at 
the same hour of two Committees, namely, the Railway Standing Finance 
Committee and this Select Committee, and it was not possible for me tOo' 

( 746 ) 
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pe:rsuade the Railway Member and the Commerce Member so to adjU6\ 
the time for the meetings . of these two Committees as to enable those" 
of us who were elected by this House to serve on the Select Committee 
on the Steel Industry (Protection) Bill to be present there, IIJld although 
the time allowed by the House for reporting the Bill was over ten days 
and though there were only 4 meetings of the Select Committee, the 
Honourable the Commerce Member could not make this adjustment. 
That explains the reason why this report apparently looks to be a 
ma.jority report, while as'a matter of fact if we had been al10wed to be 
present the so-called majority report would have been a minority report. 
(8ome Honourable Members: "Question ?") I still maintain that if we had" 
been allowed to be present the majority report would have been a minority 
report. That seems to be the fate of the members of this Government. 
The Honourable the Home Member had a majority report on the Reforms' 
Enquiry Committee while it was 'OoCtual'ly a minority report and next 
comes the tum of the Honourable the Commerce Member where the so-
called majority report is really a minority report. But let that Pl1ss. The' 
only thing that I wish to complain of here on the floor of the House is ". 
that if the House elects Memb6'1'S to serve on particular Cottunittees and, 
the Honournble Member in charge of the Bm does not make it convenien1J· 
for those Members who are elected by this House to be present in spite· 
of their request and in spite of time being available, then the election by 
the House of those Members to that extent is nullified, and without any 
fault of theirs those Members are no good for the purpose for which th& 
House sends them. 

The next poin. is that t/le Bill sa it now stands still contains both. 
directly Rnd indirectly the principle of Imperial Preference to which the. 
House showed such emphatic opposition OIl the day on which the Bill WQS. 
r err~  to Select <?ommittee. I cannot un?erstand ,,!,hy this important 
question of protectIon to steel should be mtx:ed up WIth such a contro-
versial question like Imperial Preference. and I am also surprised that the' 
Tariff Board should have recommended a method 80 full of controversy. 
Not that the question of Imperial Preference is new to this country. 
Imperial Preferenco is all round us. Look at the Benches opposite'-
but for the fnct that Imperial Preference exists, thosc who are seated 'on 
the Front Benches there would be seated elsewhere. Imperial Preference' 
does exiRt in this country. but the whole point is that the Imperial Pre-
ferenceas it does exist now is a thing in the shaping of which Wl;\ have 
no voice, but in this Bill we Ilreasked to give our sanction to the principle· 
of Imperial Preference. Sir. that is precisely what we cannot do, and 
the rellsons are quite obvious. 

'fhis country is rearIy kept out of its birthright of self-government. 
It is being exploited in the interests of British Imperialists and capitalists. 
It is being used as a. tool for the purpose of enslaving other countries, Bnd' 
to-day the name of lndie. stinks in the nostrils of the nations of the world' 
for h'a.vmg become, however unwillingly, the instrument of British Im-· 
periaJism for the purpose of destroying the liberty of the people of ChinG. 
All this is being done without our consent ·and against our wi'II Ilnd it will 
be a miracle if· the people of this country could be persuaded to accept 
Imperial Plreference. Therefore. the introduction of the prinoiple of 
Imperial Preference in this report has burst 'like a bombshell on us and 
much as we are inclined to give preiieetion to the Indian steel industry,. 
we cannet reconcile ourselves to this Imperial PreferenOB, and, so fu u' 
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it lies in our ~  1 say we shall not touch this Imperial Preference 
.ever with II, pair of tongs. 
. Apart frOlTl this question of Imperial Preference (An Honourable 
M6,":lber: .. British ") the Bill as it has croerged from the Select Com-
mittee is neithar u. sound economic proposition nor does it secure adequate 
~ te t  to the ind,ustry for which it is intended. There are four reasons 
why this Bill as it stands now cannot be accepted as a sound meusure 
tor granting protection to the steel industry in India. One 
is thut it is .really based on speculation;  this will. be made clear by 
a xe.fcrenpe to ~~  1 ~ on puge 96 of the Tarlff Board.'s Report. 
Iti,s sta.tec.l there tbe.t all the recommendations made by the TarifiBoard 
~~ interdependent and everything that they have urged must stand and 
must actually be realised or otherwise the protection tha'ti they have 
reco1:l;imended would not materialise nor would it be adequate. For 
~t e they have given on page 89 the annual output of the 'I'Il.ta Steel 
In'dustry-rails, fish· plates and many other articles-and what they sa.y 
is this. Not only the average output of Tatas during the next seven 
e~  mUlit. i,>,e fiv.e la.kbs of tons a year, but the proportion in which 

.aU these arlicles are to be turned out must remain the same during this 
period of s.cv.eJ,l years. t ~ e the protection would not be sufficient. 
It is to my mir,ld an! t ~~ thing that the Tarifi BOBfd should say tha.t 
tb.eir 17eooDlmendationa hang entirely on everything that they have stated 
IUld must include the output of Tatas for seven years-not merely the 
·a.verage output but the proportion of each arti!Jle to the otb,er and of a;Il 
articles to the to'tial figure of the output. That is the kind of finding that 
· the Tariff. Boaord have asked us to take aa t~ basis of protection. The 
· output of rails must. be 195,000 tons and no more and no less; the 
galvanised sheets should be 00,000 tons a year, nothing more and nothing 
le8.8. If this proportion is not maintained, the results, they say, may not 
be whe.t they expeot. This is a most extraordinary thing and yet strange 
t.o say it is stated categorically by the Board in paragraph 166, J?sge 96 
of. the Report, and I venture to say that even the wisest man, not even 
Solonwn, could promise the Board tha.t such a thing would be realised in 
practice year after yeur during a period of seven yean; I say r Sir, that a 
~e mme t  thnt is bn.sed throughout on a. specula.tion of ~  a serious 
· chlU'tleter cannot be regarded 88 a 'fiafe basis for protection to the Steel 
Industry for seven years. 
Then the second objection to the Government Bill is that protection 

lUi it will actually be securer! to thfl industry is ve':f')' precarious in the first 
four yenrs. 'rhe Fiscal Commission nnd the Assembly, when they embarked 
on. the policy of protection, wanted to give not a bare living wage to the 
nl\tional inrlustlry., not to give a prot.ection that will keep it simply alive 
from hand to mouth from day to day, not to giv.e a. protection which at 
the end of ten yeaN will simply keep the Tats industry in existence. not 
to f.,';ve .a. protection tha.t will be beggarly a.nd niggardly, which while 
Rubjecting this. countiry and the tax-payer to an expenditure of severnl 
cmreS would not advlUl{'.e the st<,e] industry to Ruehan extent as to bring 
into existeoce more iron works and moPe steel work!. The object of the 
Fisca.l Commission as it was. accepted by the Assembly Wall not to keep 
'Tatas m ~ above wa.ter. The object was to give such· a, p;rotectioD as 
win in count:! of, WislebriDg new steel concerns, in\<> ex;ietence, so 'bhat 
tbere Pl&-, be. ~ ~~t t  &Gd.. prioes may be'rHuoed and ~  
may ~me t ~  ~  the. ~ .. tter of the produotioa.. of tee~  Tha.f;., 
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llas not been achieved. That cannot, will not, be achieved by the recom-
mendations of the Tariff Board and the Bill as it now stands before us. 
The efIect of the Bill will be simply to keep the industry above -water; 
the result will be that during the next seven years, Tatas will merely 
survive. The Bill and the Tariff Board take sufficient care to see that 
the protection they give will not be generous enough ·to induce other 
people to in vest their momes and thereby increase the output of steel in 
this country so as to make India self-contained. Moreover, for four yean, 
so far as I can see, the Bill will not enab'le the Tata industry to earn the 
dividend which the Board promises; the "average output of 500,000 tons 
which has been assumed by the Bow will not be forthcoming for four 
years; the average assumed works cost per ton will also not materialise 
for the first four years. 

Mr. K. A. Jbmah (Bombay City: Muhammadan Urban): May I rise 
on a point of order. I would like to have your ruling 8S to whether we 
are at this stage to discuss the motion that . the Bill be recommitted or 
wheth8!l." we can also discuss the general provisions of the Government 
Bill. The motion by the Member in charge is that the Bill be taken 
into consideration and the first motion of my Honourable friend Mr. 
J amnadas is that the Dill as reported on by the Seleot Committee be 
recommitted to the Committee for reconsideration. You will find, Sir, 
tha.t that is the amendment. Therefore, if we are going to discuss the 
amendment, then we shouJ.({ confine ourselves to the merits of the amend-
ment as far as possible and not discuss the merits of the Bill or the other . 
amendments. 

Mr. President: The Honourable Member knows that the motion before 
the House is that the Bill be taken into consideration and also tlie motion 
that the {Jill be referred back to the Select Committee. If the motion 
for reference back to the Select Committee is lost, the House will have 
again to discuss the whole question on the consideration stage. Therefore, 
what the Chair prq,poaes to do is to allow at this stage full discussion 
both on the consideration motion and on the motion for recommitting the 
BiH to the Select ComInJittee. If the motion for referring the Bill back 
is lost, then DO further discussion will be permitted and the motion fot 
~ er t  will also be put to the vote. This procedure will prevent 
repetition of arguments. 

Kr. Jamnadu K. Kehta: I am very much obliged to you, Sir. I waa 
pointing out why this Bill should be referred back to the Select Com-
mittee. One ll'8ason, among others, is that the Govemment Bill gives a 
very precarious protection to the industry during the next four years out 
of a period of seven years. The average works cost which they have 
assumed is simply a compromise between the present cost and the cost 
as it will be seven years hence, and as we know from the Report of the 
Board neither the average assumed output nor the average &lliumed 
works cost will be realised for the next four years. The present total 
output is somewhere near 4 lakhs of tons a year. The present works cost 
is Re. 79 (l, ton in case ~  rails while the average assumed output is 
500,000 tons .B e r ~  the average assumed works cost is RB. 71. per ton . 
. It is on the aasumedi.vel'8.ges that the 'Board caleulites its figures of the 
outgoings of ~e  industry, namely, ~e re t  e~e  ~e  and" 
8' er e t~ ~~t ~ those ,,:ho ha.ve Invested thetr capital tn the .lDdusery. 
and the figure it amves at IS 1 crore 94 lakhs; but OIl.the basls 01 ~ 

- . 
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present output, which is lower than the average assumed and of the 
works cost which is highe; ~  t ~ average assumed 'ratas will not get R 
crore and 94 lakhs as thell' IDcorne In the next four years but they will get 
something like a crore and 30 or 40 lakhs only. On the figures I have 
worked out, Tatas ~  get 54 lakhs less on account of the fact that their 
present works cost is not Rs. 71 and their present output cannot be 
500,000 tons. For that reason Tatas will not get a crore and 94 lakhs 
for the next four years, which is, assumed as the minimum necessary in 
order to enable the industry to live. Therefore, for four years the industry 
will live in a precarious condition when the shareholders will get no 
dividends, and the shareholders somehow or other happen to be a most 
important element in the question of protection. Unless they get a. 
fail' return on their money DO man will come forward to invest his money 
for exD8I1d;i.ng the industry. These shareholders in a scheme of 

.. proteotion al\8, like tile Pandas·at I. Hindu place of pilgrimage; the Pandas 
muat he plUd if the. ancestor is to go to heaven. Similarly, these share· 
ho.lcMal must be paid adequately; ca.pital must be remunerated liberally 
if tb.e inlh.lltry iato attract fresh capital, and if India. is to be Belf·con· 
tained in. tdie, ZQatter of its steel industry. Therefore, I say the second 
re&:IQD why the Tariff Boud Report cannot be accepted and why the 
Bill b8Hr1 OD that Report must be recommitted to Selept Commit.t.ee is. 
that the protection which the Bill gives is very precarious in the first 
foUl" y.ean of the 7 years' period. 

The third reo.iOn, Sir, why the Bill should be referred back to the 
Select Committee is that it imposes an intolerably heavy and yet unneoes· 
sary burden on the consumer in certllin parts of India without benefiting 
'fams in the least. To my mind, Sir, that is the wont fea1iureo of this. 
BiU, ond I submit, Sir, that, to that extent, to speak in legal language, 
the recommendation of the Tariff Board. is ultra. vires. The Board were 
not called' upon, indeed they had no right to re mm~  the imp08ition 
of burdens which do not enure to the benefit of the industry; they had 
no right to pla.ce any burden on the consumer which cannot possibly by 
any stretch of ilnagmation do any good to the industry; and yet in. the 
Tarifl' Board's Report you find recommended the imposition of. a heavy 
duty on Continental steel used by the people of Bombay, Madl'881 the 
Central Provinces, the Deccan, Karachi, Burma, East Bengal, Assam-
in faot tJwo-tbirdsof the country. These parts of India use Continental 
t~e  Tata. steel cannot com,pete there, and yet under the scheme of' the 
TMiff Board. and under the Bill as it has emerged from the Select Com· 
mittee these pa.rts of India, will have to pay, according to estim.a.tes I 
~  framed and which I maintain a.re fairly ac.curate, a. sum of nearly 
40. '18khs of rupees 0. year on certain articles coming from the Continent 
without. Tatas being botter off by a single rupee or a single ton and for 
no. other pur.pose than of giving protection to British steel. To my mind· 
that. ia the strongest objection possible, a conclusive objection, to the 
Tarifl,. Uoard'il. recommendation.Thoy have ~ e a re.commendatiOn 
wbioh is. outB.lI,W 'their scope, which really they had' ~ nght to make, 
whioh'; they :ware not ~1  upon to ,malee under t t~  ~ ere e  
What is the use of t ~ steel which ~e  to ~~ .. Wthfn Tat.' !llJeeJ 
does nt>t gotllere? \'\oali IS !the good of It.? The Twill l30b.rd t ~ taken . 0_ aQt to. explain how the .ta.x.i.ng of Continental :fJte81': ~ ~ r  
BurmlPJr can benefit the Tata mdustry. ,They cannot' prove it; tie7 '1alVa' 
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not proved ~t  and yet in the provinces I have mentioned a. burden of 40 
. ~  will be placed upon t ~ shoulders of the COD'BUmer withou,t any cor-
responding aQnnta.ge to 'l'atus. That is my third objection to the Bill .as 
it emexges from the Select  Committee. 

An. tlhe fourth is, Sir, that because they are penaJising Continental ,steel 
in this wa.y and because they are penalising the oonsumt!r in those pattI 
of India where Indian steel cannot reach, they are by that; very fact enabled 
to .givea ·certain, almost generous, measure of protection to British steel, 
which is not necessa.ry for the protection of the Indian industry. I will 
point out how British steel will benefit at the cost of Continental without 
the indigenous industry being B bit better off; ,from the figuresitated by 
the Board British rails· will get the benent of a  7 per cent. redtto'tion in 
duty: British galvanized sheets will get a ]5 per cent. reduction in ·duty: 
. fish'plates will 'get a 40 per cent. redur-tion: struotura.l steel will get a 
red12c1li(')lfl df'S6 per cent.: baN will get 85 per cent.: plates will get 83 per 
cent., and ·only black liIheets will be taxed 16 per cent. more than now, 
but BgRmst ,tha.t the ContinentaJ sheets WiIl be charged nearly 100 per cent. 
more. All these sacrifice!> will have to be undergone by the consumer no' 
for thebene:fit of Tatas but for giving preference to import8 of British 
Itteel. For these four reBBons, Sir, it appears to me that this Bill i8 not 
Mle 1Vhich this House 8hould accept in preference to the other scheme 
1V'hich I 8'ha.ll proceed to explain to the Hou8e. But I am quite sure that 
the House bllB beeneonvinced that on account of the speculative character 
of the foundatiolls on which thi8 Bill has been based, on account of the 
preC&ricmB protection ~  it give8 to the indigenous Industry, on acoount 
6f the intole!'able bUMen which it unnecessarily place8 on .the cODsumer, 
and on account of the pa.!'tial .and generous trea.tment which it give8 to 
BritiSh stee1-t Am sure the Rou8e i8 convinced that on account of these 
fonr reRsonS the Bill i8 suspicious enough to render nece8sa.ry a. 
marenee ·back to the Select Committee. 

Apart from th a.t , there are other rea.sons why the, House should agree 
to this motion to ~ er back the Bill to the &lect Cdmmittee. The ques·· 
tion of giving bounties to the industry in India without imltOsing a.dditional 
duties on the consumer of foreign steel was not properly considered ill the 
Se1Mt Committee. As I told YOll, Sir" some of us were kept out on account 
of the arbitrary manner in which this meeting was held Md 
therefore we ,(',Quld not place our scheme, the combined echeme 
of bounties and. duties, before the Select Committee as I had 
intended to do. And the Bcheme whicll I wished to place befareJ 
that Committee is briefly this. But perhaps before I deal wibh it I should 
make a few observationB on th(l alternative scheme which haa been evolved 
by .my Honourable friends Mr. :airla and Mr. Chetty. I have supported 
tho.t scheme because in the first instBnce it eliminates Imperial Preference. 
But as. I have said, I prefer the combined system ·of bounties aad duties 
t.o tha.t scheme because that scheme in ~ humble opinion alao imp08ell 
an unnccesBBrily hea.vy burden on the consumer without bene6tiag the 
Tatas. Therefore, the scheme which remains fot' the consideration of tile 
Rouse and which was not considAred in the Select. Committee is the com· 
bined scheme of bounties and dut.ies. To .my mind it :is the cheapest; it is 
as f'fJective lU1'the 'Ta.rift Board '8 scheme a.nd it. is less ·burdensome than tha.t 
scheme.. 1 ~  t6 place it before the House 80 that they may be induced 
t re ~  tbis .'Blll back to t~e Select Committee. Sir, r have 'calculailed 
that tile addItional duty whICh the ooDsumer will have to pay undet' the 
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Government Bill without benefiting Tatas is nearly 40 lakhs of rupees. 
That additional duty the consumer will not have to pay under the scheme 
which I am now explaining and yet Tatas will get equally generous, if it 
is generous, protecfiion as thEly are to get under the Government Bill and 
the 'l'ariff Board's Report. I therefore urge, Sir, that the basic duty which 
the Government ha.ve proposed both on Continental steel and on British 
steel should remain, but the additional duty which they have proposed on 
Continental steel must go; and the average fair selling price of Tatas being 
. Rs., 120 per ton, if the additional duties on ContinentaJ. steel are remitted 
and Tatas have to sell their output cheaper, then I suggest that the 
difierence between the fa.ir selling price and the actual market price on 
these goods must be made good to them by means of bounties a.s it has 
been made good on some other articles in the past. The figures which I 
have taken from the Ta.ri1f Board's own Report in table 13 relate to tlie 
following articles; the output of these by Tatas wiII be of structural sections, 
70,000 tons, of bars, 00,000 tons, of plates, 80,000 tons, of sheets, 18,000 
tons, every year during the seven years' period. These are the four articles 
on which the Tariff Board propose' an additional duty, for no valid reason 
as I have said before: of Rs. 11 per ton in the case of bars and structural 
sections, Rs. 16 in the ca.se of plates and of Rs. 24 in the case of black 
skeets. I say, Bir, these additional duties should not be imposed at all, 
because thereby without any benefit to Indian steel the users of these 
articles are penaJised. The good that the Government intend to do by 
the imposition of these duties could be brought about by paying an equiva-
lent amount of bounties on the output of the Tatas-a.nd those' bounties 
will be, on the figures of the Ta.ri1f Board as stated in table 18, on struc-
tural sections, 70,000 tons at Rs. 11 per 'ton, 1.6., Rs. 7,70,000; on tiara, 
the output being 90,000 tons, Rs. 9,90,000, on plates, the output being 
80,000 tons, at Rs. 16 a ton, Rs. 4,80,000, on black sheets 18,000 tons, 
bounty Rs. 24, Rs. 8,12,000. Therefore, Sir, the total amount of 

'.' bounty which will \e payable under the Acheme that I have submitted in 
my minute of dissept would be annually the sum of RI. 25,52,000. Tatas 
will thus, under my scheme, be in exactly the flame position afl they 
would be through the imposition of the Rdditional duties on Continental 
steel, which come to nearly Rs. 40 lakhs. You can flave the consumer all 
these 40 lakhR of rupees by paying Rs. 25 lakhs to Tatas. And therefore 
the question &rifles whether these Rs. 25 lakhs are availablel and if they 
are' available, whether they are available every :vesr during the seven years. 
That is thp whole question. If I could satisfy the House that these 21S 
lakhs will be Bvailable for payment of bounty every year for the whole 
period of seven years without imposing any fresh burdens on the oonsumel'B, 
,theJ\, Sir, I bA.ve proved my case. Bir, the' reAponRibility on my shoulders 
ill to prove t,hat these 25 lakhs Bre available every year. Now, Bir, the 
, TIOIif!J ;Board have, with the weight which attache!l to an authority with 

~ body to be kicked (T,Bllghtet'), and with no soul to De saved,dogmaticeJl:v 
,eclare"in PILragraph 91l of their Report that the Rystem of bOllntics is 
open to ohject.ion on financial grounds. II .We hesitate to commit "-with 
all solemnity, they say, forgetting that they hBve fltated in earlier reports 
exactly the contrary-" We hesitBte to commit the Government to pay-
ment for such a period." Why? Why do you hesitate? . Why did you 
~e earlier? So far all the principle of bounties isconcemed" it has been 
~ r  laid (town hy the BOI\rd themselves fllld I want only ,that tHe same 
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principle should be followed now. Sir, here is the principle which. the 
r ~ ~ have e ~ te  in ~ 25 .. ~e  were then ~~  t4e 

rela.tIve ments of bountIes and dutIes; then relating to bountiea. they say 
. on page 10, paragraph 18 (Report of 1925) ; -. . - . 

'''We have no hesitation in recommending the adoption of the former alternativtl." 

namely, bounties, and ~ only that, they go further Bnd say; 
"From the outset of this inquiry our view ~  been that the 8upplell::entary pro-

tection necessary ahoulit' he given as far &8 possible in the form of a bounty and thQt 
the customs duties shonld not be inoreased ulless it appeared that the ~ me t  in 
respect of bounties were likely to exceed the additional revenue derived from pro. 
tective duties." , 

The Honourable Sir Oharlea lDDea: You note the 
Inentary ", 

word .. supple. 

Mr. Jamnadaa M. Mehta: I quite agree, I wholly agree. I say tha.t 
the principle there enunciated. was that of supplementary protection; it 
is this; you impose a certain duty. and If that is not sufficient, you pay 
a bOlmty. 'I'hat is precisely what I am here contending, so that it remains 
for me to show that Hs. 25,52,000 can be ohtained from the lower prQ. 
tective duties which I advocate. Sir, for that purpose the figures of imports 
I have taken are of the year 1925-26 and those will be found on pages 
l!';8 to 175 of the Tariff Board's Report, so tha.t the authority for these 
figures cannot be questioned-and these figures arc !.IS follows. The total 
imports of the articles we are considering were 6,73,000 tons in the year 
1925-26. I maintain, Sir, that the imports are bound to increase as the 
output per year of Tatas is 0. constant unvarying factor, for a period of 
. seven years; and the requirements of this country to-da." arc increasing 
year sfter year, as stated by the Tariff Board it-self, On account of increase 
of popula.tion or trade, but- I will take it that there will he no expansion 
of the requirements for steel in the next seven years, which is really a 
very cautious position . 

'!'he Honourable Sir Oha.rlel IDDel: Beyond what figure? 
.rl lamnad., :X. Mehta: Beyond 12 lakhs on the whole. I am not 

taking account of the expansion which may he experted norma.lly. I am 
relying on the figures of 1925·26, i.e., 6,78,000 tons, as the normal a.nnual 
imports from abroad; fln the authority of the Tariff Board themselves the 
output of the Tatas during [loven YPftrs is IIIn ftverage of five Jakhs tons II year 
and therefore seven lakhs must come from abroad. ~ r  the 
basic duties which the Tariff Board propose on these 
imports wiH bring the following ,income on tr ~ r 1 seC-
tions, Rs. 14 -lakhs, on bars, RR. 20 IBkhs, on plates, RR. 4,54,000, on sheets, 
RR. 9,20,000, on galvanized t~  Rs. 16,{)8,O(}(), on rltils, Ril. 85,000, 
and the total of thC'lIc will bp RFI. 6.'S,57,OOO. Thl' minimum reeeiptll 
from the foreign importll will be Rs. 65,57,000, and without, t,he addi-
tional duties, the bonnt,y which you wi1l have to pay will be RB. 25,52,000: 
therefore there will he It hAlance of 40 lakhs rem ~ in thn hnnns of 
Government every year without imposing another burden of 40 laldlll Qf 
Mtpees on the consumer; this will also afford to the industry exactly the 
"I\me protection as will he Becured under t.he Government Bill "r the Tariff 
Board '8 proposals. Sir, if this is RO, &8 I mAintain ~m the fRets that the 
Tariff B09,rd hRve gi:ve,n, why. for whose bC'nC'fi.t, should we impose an un-
necessary burdeJl of'.4O lakbs on the _consumer down in the Madras Presi· 
denoy,aJI throughout Bunna and again in Karachi? For what purpose? Sir. 
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11 de) not think the House will be at all convinoed that it is necessary to 
penalise the c01l'8umerotforeign steel for the benefit of nobody in particular. 
It is dangerous to place in the hands of the Government revenues which 
111'6 intended to be protective, and not intended to be a source of additionul 
income; a.nd yet Government will get,-iif ,the scheme embodied in the Bill 
is accepted-Government will get every year 1 crore, 1 lakh and 42 
tholl1iand rupees, additional reV6llUe, which will llot80 towards benefiting 
the industry. The reasons which the Tariff BOllrd have given for the pur-
pQSe of impOsing additional dutros 011 foreign steel are, to my mind, entirely 
unconvincing; the Tariff Board have said that prices of British steel would 
be fairly stahle, but the prices of mreign steel cannot be predicted with 
any success. Sir, I think the 'rariff BOflrd simply were wedded to certain 
pte-conceived notions and therefore they had to find the reasons to support 
those notions; they ha va 8aid in the earlier part of the Report that British 
steel and Continental steel are exactly on' a similar footing 80 far as their 
future prices ure concerned; but subsequently they have exa.ggerated t ~~ 
uncertainty regarding Continental steel. In pl\ragraph 81 the Tariff Board 
themsel:ves admit the two basic faets apply not merely to the Ccmtinental 
steel but also to British steel, namely, t.bat .. European steel prices are 
now at about the pre-war level while the cost of living is considerably 
higher '.. Now. jf these fundamental facts are applicable not· merely to 
British stool but &160 to Continental steel, namely. t ~t the pric('s are on tho 
pre-war level and the cost of living has increllsed over the pre-war level 
oBhe cost of living. then. Sir, you have reached the bedrock prioes and you 
cannot argue that prices will go dnwn iQ either oa8e under such a state of 
things, namely, the prioe level has gone to pre-war c('ndition nnd the cost 
of living is higher. If these are facts the manufacturer must be conti-
nuously making a lOBS and if he is making a loss, he cannot possibly sell 
steel cheaper. To my mind, Sir, the considerations which are mentioned 
in the Report as likely to lelld to lower price!l of Continental steel in the 
future are wholly unOOllvincing. When you remember theRe two ba.sic 
facts. the higher coat of production and the pricell on the pre-war level • 
. you will agree that it is almost impossiblo thBt the fluctuations in C()nti-
nental steel pri.c" ('aD be ~r  m\lch more than the fluotuations that will 
take place in Bl1¥ other country including Gres.t Britain. Therefore the 
reason for imposing a higher ~  on Continental steel ill entirely taken 
a.wav and bocomes absolutely baselesll. The se{lond reaSC'D which they 
haw given for impoiling additional duty on Continental steel is t ~  
What, is tJie use, they SB:V, of allowinj;f Cont.inenf,a.l goods to enter T ndill at 
lower duties? The difference between their prices and the British prices 
doM not enure to the COJlflumEIT; T SRV, Sir, t.he Tn.riff BORrd'FI findings on 
bhffi iiltlUP Me open to the lIeverr.!It <,-rit,iciRm; thf'V AN' not, FlI1pportf'd hv Any 
e.videnllo; thev cnn produce no· pvidpTl(',e, hp('.flURf' thE'\' h,lvf>. tnken nonf'. 
ThM finding ill t.nerefore ~  on no f(mnru..t,ioo. 'Php TAriff Roni'd Mvpr 
moved out of Calcurota. They perellrinatt'd between .TamShE'ripllr And 
Cftlc:mtha SlId ~ e  went to oilier pllU'eA where Contineni,nl fltp!'l is FIOld and 
they had. no evide.nc(' except the inforntfLt.ion which they received fmm 
Govi'rnment officials or ~ officials. 

'lb.lIoDouralll. Ilk QIa ..... IDDM: What Bbout Mr. Trivedi'(I evidence? 

Xr. lamzaadu •.•• hta: Mr. Trivedi does not bear out the Board's 
~ t  ill thQ reCiOt t te~e t  which he made· tp the r~  ~  
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Trivedi himself in a representation to the GoveJ.'QlQent has stated that the 
Tariff BOllrd took no evidence on this matter and therefore their finding is 
vitiated, and their own figures, Bir, are against them. The Tariff Board's 
figurel;! on pages 158 to 17ti show, if the House and the Hoooul'able 
Members will go into them, thnt there was a difference between the selllng 
price of the British article nnd the selling price of the Continentsl artiole, 
a diffcrenee vllrying from lis. 17-4-0 to Bs.SO a ton; therefore the t~te

ment that the benefit of the lower pti068 of t e~~  IIteel t ~ not 
E:nure to the consumer is baseless on their own finding; Bnd to Modd to the 
confusion of the T8riff Board there are pouring forth r t~t  not from lihe 
dealers of Continental steel. not from /Jny illterested quarter, bu.t ~r m the 
poople who are using Continental steel. They deny the statement oJ ~  

Tariff Board thQ,t they are not getting the advantage of e er ~ e t  

st.eel. Firstly. there is the statement me.q.e by Mr. Godrej, a gentleman 
who is engaged in the manufaoture of safes out of Continent.u _teel. "'!WI 
gentleman is not a dealer in Continental steel. He has therefOlle flO inteJled. 
at all. His interests would be I\gainst tb,e de41ers who are supposed to ~ e 
nway thl' profit, Ilnd what is it that Mr. Godrej saYR. He wrote /l lettar 
to the Tinwil of India nnd has also beep. good enough to send me 8 tele-
g:OElm. In the telegram Bnd the letter Mr. Godrej empha.tically denies ·the 
allegations of the Tilriff Board. HI'! sa,s: 

"Contillental eteel .heets have always perfectly li&ti,fied ODl' requirement.." 

If you look at the statement of the Tariff BO$1'd, they say t ~t bQtp ~ 
regards quantity and strength •. you cannot 1'81y 00 ~e t~  ueel. 1 ~ 

is a re ~ man who contradicts the statement ()f the Teriff '&aJi 
categorically. A ton of theory is Dot quite eque.l to .an OUDce of Uct. And 
hore is an ouce of fact 8gBinst 8. ton of theory of the Ta.riff Bosa:d-

"Continontal steel she.te have ahvay* pwttlfCt,lr ... tilli!!d aU r~ ~~  1)1 oqr 
industry. Prnpoaad additioaal duty on IlOIl·British ahaete woW.d ~ ,. e ~  ~ 
intolerablt'! burden alld would l.ad to our dilaingaever,al liIIlI8. r ~  Ot-hw /.pdM'-
tries all over t~e oot41try will also disepper.r. Tat.a. ~ ~ to supply ~  

JIr. 11. 4. Jbulah: DODS not Mr. Godrej buy in tbe bazaar'? 

IIr. ~ •• Ke.b.ta: He buys ip. tpe ~  and he t t ~ 
with the quality. Here is the teatimoDY of a itlJi,p ~  gives the lie d4'ee. 
to the finding of the Tariff Board that Continental sheatH; oennot er~ e  

upon and that there is no cheapnetB in their prices. But the testimony 
of Mr. ~  does notlltand alone. There is another telegram ~  £rj)lJl. 
the users, as against the dealers of COfltinental sheets, and they are 16 ~r 
] 6 firms who areengijged in l1l4kingtrunks, e ~ ,.Q.d tanb OJlt Qf tpeee 
sheets. They say: 

"We. the conSUm&r8 of at,et, D;lanuf&cturing trutlka, •• Iee. andtanJre JlI'8teIt ...,m.t 
this high duty." 

They say: 

"English rnal.4!rial will not p6I1D.it Ila to ~ Mid nin 1>1U' , ..... ~ t.o·WfAl 
prices," . 

They complain that if YO\1 impOAe t ~ e he4.")' <Jutiel ~ t  
the articles whieh they 1 1 ~ t re to .. ~  ~  be. t t ~~ lPI.fIr 
the Continent and will be m t~ cheaper ~t  India tha9 tlMy fM1 
tnBnufscture. And finally, Sir, thore i. a Tery eonetudfttg t.tilmeny Ires." 
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IiUbUe meeting wbich was held in the City of Delhi yesterday, where my 
Honourable friend Saiyid Murtuza Sahib presided, and there again the 
people who ~te  were consumers as against the dealers of Continental 
steel. 
They say in the Resolution which they unanimously passed: 

"This meeting of trades people, mall industrialiats and COlllumerl of lteel prodr.cta 
at large, unaniJDOUslyrelOlvel that the decision of the Select Committee, on the Steel 
~te t  Act approving of the sclieme of ~ er t  t~1  on the manufacture of 
United Kmgdom Steel and from other Contmental countries and thUl far st.imuW-
ing 'and encouraging imports of steel of Britiah manufacture ia di.a.t.roUl to the 
cause of t.rade, small indultry, and poor COnst.mers of India. Inasmuch &I these 
cluses are deprived totally of the benefits of cheap Continental goods, and their 10ft 
quality enjoyed. for o'6er half century, this meetins therefore strongly a4vocates tbe 
cont.inuance of the present system of uniform dutlel on all steel irrespective of the 
coovy of origin, the lOll. to the Indian steel being ma.de good b,. the pafDlllnt. of 
boant.ies from the receipts of protective dubiel." 

. This is the teS\;imony coming from Delhi, at a meeting not of dealers 
but of trades people, industrialists and consumers. 
Mr. Godrej in his letter to the Time. of India, says that thousands of 

labourers will be thrown out of employment. I will read the relevant 
pl"ll'tions of Mr. Godrej's letter dated 10th Pebruary, 1927: 
"We are large uaers of IIttel sheets, and 10 we are ver,. keen on understanding 

intelligently the arguments adlvanced by those who suglJ8st that the steel Iheets pro-
duced b,. the Tataa should be protected by a boUlty, anti those who say that proteo-
tiOIl lJiould be given by t.uing Continental aheeta  more heavily than British Iheet.s. 
A. large usera o( steel aheets, we should naturall,. be against any tax on import.s 
com:iiag either from Rritain or from the 'Continent as it. would mMll a heavy tu on 
.. our productions and a great help to our European and American oompetitors who 
have alrea.dy flooded the Ind.ian markets. There are hundreds of small factories all 
over the country -making cheap safes and steel boxes (this i8 an impOf'tant part 01 
Mf". 'GodTt-j" datement)l there are hundreds of Imall factoriel allover the oountry 
making cheap safes and steel bo., and they will suffer heavily if Cont.inental sheets 
are Itlbjected to the propOled t.aD.. Taxation of ateel sheets will, moreover, result 
in the disappearance of many'CnalI workshop. all over the oountry, t r ~ large 
numbers of workmen out of employment, and that, at a time when complamts of 
uQ8DlJlloyment arll 80 very general everywhere. That some kind of protection should 
be ,given to the only steel industry of the oountry nO lane man will den1, but if 
that is the only interest that is to be oonaidered (here cpmt' the f"eal and oril,!/ pointl, 
if that is the only interest that is to be considered, protection should be /lIveD bl 
bounty and not by tuing imports, al the latter courle ia sure-to result. ultimately In 
~  of workmen being made miaerable."· 

This is the verdict of a gentleman who is not a dealer in steel but wlio 
is one of the largest U8ers of steel sheets, and whose statement, therefore, 
that Continental sheet steel is reliable and cheaper ought to be relied on. 

I I will in this connection recall the recommendation of the Fiscal Com-
tnissh,n on which we have baaed all these protective duties inaugurated in 
1{}24. The Fiscal Commission have expressed the opinion that protection 
by means of bounty is very legitimate; that being so, and, as I hope J 
hB"e proved to the satisfaction of the House that the combined system 
" o{ tari! duties l'upplemented by bounties out of receipts from protect.i.ve 
c:Hlties, not revenue duties, is eoonomically sound, the House will pass my 
amendment. I think that it at once limits the burden on the consumer, 
aDd ~~1 sufficient protection to the industry. It does not place an 
Wlduly large sum in the hands of the Go'Vernment after the payment of 
,bounties. For these reasons J hope .that the Houae will agree to reter 
the Bill to. Select Committee where t~1  ~ t  . oan . be finally 'threshed 
out. 
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Kr. B. K. Sh&DIDukbam Ghat'>' (Salem and Coimba.tore oum North 
Arcot: Non-Muhammadan Rural): Sir, at the outset I would like to joil· 
with my friend Mr. Jamnadas Mehto. in te~t  ~ t the. ~  in 
which the Select Committee on the Steel ProtectIOn Blli and the Rrulwa:y 
li'inance Committee were held at the sa.me time. My Honourable friend 
Sir Charles Innetll is the Member in cha.rge of both these things, and ·1 
.believe he could ha.ve adjusted the meetings of these Commit.tees to suit 
our convenience but a·s the result of the simultaneous meetings of these 
two Committees, some of us were not in a position to attend the meeting 
of the Select Committee. 
Sir, coming to t ~ work of the Select Committee itself, I would like 

to pay my personal ,tribute to my Honourable r ~  tho 'Commerce 
Member, for the very vnJ.uahle help that he gave us in givjng us oJl the 
facts and figures that Bre necessllry to discuss the qurstion from aU its 
various standpoints; and in particular'I and the other members who have 
signed il;he minority report must pay our special thanks to Sir George 
Itainy and Mr. Wright for the very valuable assistance they rendered 
to enable us to make the actual draft of the Bill embodying our scheme. 
Sir, early dn 1924 this Assembly took a momentous step in giving efiect 

to tIle policy' of giving discriminMiing protection to the industries of India, 
and it is 8. very significant fact that the first industry that was chosen 
for the application of the poucy was an i.ndufltry of such great national 
importance as the steel industry.. Sir, it iB recognised on all hands dihat 
the steel industry'is a basic national industry. It is the basis of the im-
plements of peace and the sinews of war, and it is a matter ~ ee  .for con· 
gratulation tliati tliis Allsembly has chosen this particular industry for the 
application of this policy of discriminating proteclt,ion, Even a wealthy 
country like America has Bought to protect lite steel industry by roo sing 
a tariff waH which is higher than in most European countries, and in the 
papers d;o hand only this moming I find that steps Bre being taken in 
South Africa. to develop the. steel ;industry iIl··that country. The Assembly 
in South Africa. hBS pBSsed the first reading Of the Bm introduced by the 
Minister of Defenc. to promote .the development of iron and .allied in. 
dustries in the Union of South Africa, and the Bill provides tha.t the iron 
and steel requirements of the Union of South African railwa.ys shall be 
bought from the Corporation id:.self at a. price not over 10 per cent. above 
the cost of imported steel. During the last three years, in a.ddition te the 
very heavy protective duties tha.t we have i.mposed on dmported steel, 
we have given to tlie steel industry in India bounties to the 
extent of over 200 In.khs of rupees; and since we intend 
.taking a step further in this direction it is but natural that we must 
have a stock-ta.kling of the results of the policy that we have been pur-
suing fOT the last three Y!.'>II1"8. It is but proper, Sir, ·toat this House must 
examine whether the policy of the protection of steel industry which it 
inaugurated in 1924 has been justified from tho results achieved so faT. 
From a st,udy of thOS9 rosults T find that it is B matter on which the GSlvcrn-
ment and this House might congratulate themselves. As a result of our I 
policy of protection the output of stool in India is now I\S ~  In 192ft 
it W8I'I ahout 168,000 tons, ,in 1924, ~  tonR, and in 19M it is (':tpeated to 
he. 'about MO,OOO tons. If we take the Bverage COAt of manufacture, we 
flnd that while in 192R it WIlR RII. 126 per ton, in ]Q26 it iA Rs. 98 per ;ton, 
and in 1988 it is expected to be about R'R, 78 p'or ton. Even a more satis-. 
1 p;.. factory-feature of the situation t? my mind seems to be the 
,  • B.Jlowancp that we are now reqUired to mllke for overhead 

cliarges nnd deprec:iation. While in 1928-24 t ~ Tariff Boord found that 

• 
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Rs. 57 per ton were requirod to make an atlowance for overhead cha.rgell; 
the figure t,hat is A.lIowed in t,he present report is only Rs. 89 per ton. 
~e ~ I submit, Sir, are very sntisfactory results indeed, a.nci a8 I said, 
tillS 18 a matter on which the House a,nd the Governmentl can congrat.u.-
Illite ,themselves. If the results of our poJiuy that we intugul'Btedin 19jU 
are to be judged by the position of t,he steel industry ;in india at the present 
moment and the pl'O'8pects of its t r ~  t,hen 1 might say ~  we have 
been jUlltified in pursuing that policy. 1.'he Act that we passed in 1* 
was more or less an experimental mensu,re. The results have shown that 
our policy has been juatified and the time has therefore cornQ when we 
~ tt  have a more comprehensive n.nd a more definito policy of plOtee-
tjQn. I ~t t t t,he measure that ill now before us is intepdJtd to 
inaug1J,ro.te this comprehensive and definite poijoy. 

The step that wo at present propose to take must, in my opinion, 
eatiafy certa.in tests. It must, in the first instance, gUQJ'fIlltee to the stool 
industry that a certa.in minimum prntection, at any lBte, will be given 
for a certa.in defindte period. The protection tb:.t we give must be ade-
qu"te and it should not be excessive. The protection thot we give should 
not unduly penalise the consumer in India. It must a.ttrflOt fresh capito.1 
i\1tQ the iQdustry; and above all, as a result of the measu.s that we au 

~ delibera.tely underta.king, there must be B reasonable ce:rtaintythat, 
at the IilPd of a certain period, the stoel inPustryin India. efl,n ~  on ita 
~ legs.lp, orP.0r to giv(>. effect to this poHcy, oIihe Tariff Board suggested 
~ alternative methods. They summarily dismissed four ofth08e m.etbodt 
aQa went into a detailed examination of the ~  ·tw&. ·01 the 
remaining two methods one has been adopted by GoV8mment ana ia now 
embodied in the majority report of the Select Cemmiilf;ee, and the other 
in a modified fomn is recommended by the signatotics of tlihe mmOl'ity 
!'epon. In the very nble speech that my Honourable Qliend Mi'. Jamnacias 
Mebtahas just now mBde he ;)iBs suggeated to U8 the p088ihility;of ado}l4l-
ing a method of combined· protection Bnd bounties. S. far. os adequrute 
and eftootive protection for the st,eel industry in India is concemed, r am 
OQnviuced tlhat all these methods do achieve that end. 'ftte fuDllamenta.l 
differ.ence in dihese methods (lomes about in the way in which tlie incidenoe 
Qf the bUNen, if I might say 'SO, is BOught to be distributed either on the 
cQ1lstuner Ql' on the tax-payer. 

I ",UI tim e~ m e ~r  briefly ~ t  Government Bili BS ~t }ia.a emer ~ 
from tho Beloot C,ommit.tee. In t ~~ niI1 difiore,ntial 1t ~ are flOugbt to 
he imposed. Wlien the llono'-\rnble ¥omber for Commerceintrod\1.Q8d 
tbp. Rill the other day, emphR.tic protetats were ll1ade ~ ~  r~ 
ters hi this HO\lR£1 I\bout thp. princ\ple oJ. Imperilll PreferaJIce wWch .. 
~ ~t to be introduceq in this Bill. Sir, tho TIlDiff UQard, if I m~ say 
80, ~ t out of their W!loY to Ray that the Bcheme t1iat they &uqgest.ea W8IJ 
not ~ er  r~ ere e  If it waR not J\l.\peril11 re e~ e  the.N WIW {lO 

l n,eed rOf them toO make the ~e t  aud try to r~ t~ the ~~e~t  Wr, 
I would just like to say II. word nhout Im.perial re ~r e  In 8() flM' aa 
t,he, p,olicv of Iq:\perinl Preference is ballod merely Ql1 ~ t~ e t r~~  

I 'think it liM been e~ by Avery Dominion i\1 the llriti-ah Empire. 
I observed" an indir.ati,on of, this te e ~  ~ the BPeee.be.s tl'at T tillienM 
to in OM of the ('.onfcrenceR iT,), Australia. Thp. ~re e WI\8 on the g. 
e~t of E,mpire tr~ e Rnd. m r t~  Rn,d, s,pf'Rker t~r speaker, repro-
sl"ntl,nJ.! the l\ust,ral,llm PnrltRD1£'nt., came forward A,t;¥i sald tha,t Ute furidA-
tl1e.,pt:q,l objli'ct, of t\leir fiscal (lllq ~ m  policy w.ould be tAG ~  
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of Austra:lia first and the interests·of the Empire nelQt· That mea.ns that 
mere Empire sentiment is llot going to play Ilny part in determining the 
fisoa.l polioy of Australia. Although wc arc not asked to subsoribe to a 

~ of Imperial. Preference based simply on Empire sentiment, I sub-
mit, tha.t the Bill now before us seeks to gJve preference to the United 
Kingdom at any ro.te. Imperial Preference can be given in two ~  In 
the first place you might so arrunge your tariffs as to give to the British 
mam.\faeturer an advantage over :the Continental mo.nufadturer in the 
Indian market. From ,this point of view there is no Imperia.l Preference 
,;n the Government Bill. But there is another way of giving Imperial 
Preference also. The COntinental manufacturer, as a. result of his low cost 
of proPuction, has an advantage over the Brit.ish manufacturer in the 
Indian market. You neutralise this advantlage of your riva.l, by imposing 
a heavier duty upon his products. I submit that this discrimination is 
nothing but preferenoe shown to the British producer. Thas is the sort 

• of preference contained in thc Bill before us. Sir, I will illustradie my 
point with certain figures. The prioe of British steel imported into India 
without duty is Rs. 104 per ton-I lUll taking structural seCltions as an 
example. The price of Continental non-standard steel is Rs. 86. The 
Tariff Board has admitted that steel conforming to British standard speci-
fications can bo obtained on the Continent by paying an extra 10 shilbings 
or'Rs. 7. You can therefore get steel conforming to British standard 
requirements from the Continent at fl. price of Rs. 98. Therefore when 
the British manufacturer and the Continental manufacturer of standard 
steel come to compete in the Indian market, the British ma.nufactur¢i' 
finds that his cost of production is Rs. ]04, while the cost of pra!ucti01l 
of the Continental manufacturer is Rs. 93. What the Bill seeks to do liB 
to put Rs. 11 extra duty upon the ContinentAlI manufactures and thereby 
neutralise the advantage that they have over their British rivals, in the 
Indian market. 

~ •. JIoJM)U1'abll Sir Oharlea IDDe.: Wha.t about your own industry? 

JIr .•. K. Shupukham Obetty: Our own industry is there. 

The :RGaourable Str Ohar1e. limes: Does it not require protection? 
1Ir. tl. E. Shamnukham Obett,.: It does roqUire protection, and if Iny 

Honourable friend will just wait, I will show how tIle scheme we have 
suggested will pMtect our industr.v without giving preference to .any one. 
I BIll glad my Honou.rable friend h'terrupted me because at thia stage I 
may u.s well bring out the real differenco between our scheme atld the 
Go'VemmeQ\; soheIDe. ' 

Bir, in our IIcheme we hltve kept bc'fore UR only one view a.nd that is 
to 'Protect the Indim steel ~ tr  against all foreign competitors; but in 
rllhe. ert ~e t BOheme. the.y have. tJO!; merel;v wttempted t,O protect the 
Indian steel1lldultry ~ t Its forelgD comPei:ltors but they have attempt-
ed to . protem the BritIsh manufacturers against the Continenttrl manu-
faet\ll'8rs.That in short ~  the differenco between the Gove!'nment. 
~e and the scheme. we put ~r r  In 8<? far as our objeot is to . 
gt_ adequate and effectIve protcctlOn ,to the IndlRn stecl lindustry thore i. 
net !'fly ~ e of opinion. in any ~ 1 ter of this .Housc; but in trying 
:flo .-protection to the IndlRn steel mdulltrv are we also bound to give 
p!rOI\;eotiOD to the Briilish manufacturer ~ t his Continental rival P  1 
submit, Sir, that this House ca.nnot be called upon to undertake that taak.. 
If the Batiah ·manui8cturer is· unable to compete with his -Con_ental 
ri:val 'in the Indian muket, it is for tbeBritiu Government f;cI give Wm 

-. 
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either a bounty or some other help .to enaMe him to compete on equal 
terms. I submit it is not the funotion of thc Government of India. or of 
this House to be so very solicitous about the interests of the Brit.ish manu-
facturer. When once it is conoeded ·that steel articles conforming to 
British standard specifications are available on the CoIlltinent, then the 
argument that the Government Bill seeks to impose a different duty based 
on difference of quality is absolutely vaIuelcss. The net result of the 
Government Boheme comcs to this: You base your  differentiation merely 
on the origin of the country of the commodity that is imported. And 
that, I submit, is a. vioious principle which this House will under no 
c,ircumstances subscribe to. . 
My Honourable friend the Commerce Member has been very emphatic 

in his denial tha.t the soheme soeks to impose Imperial Preferenoe. Sir, 
if this schome is notreaJ:ly based on Imperial Preference, may I ask what • 
is the signifioanoe of this proviso which we find in the Bill. The proviso 
is this: 
"Provided that -the duty leviable on any luch artic1_(that ii, ,.rticle, 0/ non· 

British manu/acture)-Ihall in no case be leal than the duty leviable on a like article 
of British manufacture." 

In othor words ~ e proviso says tha.t under no oircumstances can the duty 
imposed on British steel be greater Jthan the duty imposed  upon Continen-
ta.l steel. Sir, my Honourable friend the Commerce Member will explain 
the proviso by saying that it ds mellJlt to assure the steel industry in India 
a cerbrtin basic and minimum duty for :the 7 years. Sir, there is no doubt 
that the cost of produotion of Continental steel is very much lower than 
the oost of produotion of British steel; but suppose, for 8.l"gunlen.t's sake, 
that during inle course of these 7 years the position becomes reversed, that 
the cost of production of Cont.dnental steel is higher tha.n the cost of pro-
duction of British steel, as 0. result of which we may ha.ve to impose Q 
Rs. 19 duty on Continental steel and a. Rs. 80 duty on British steel. 
Would you be entitled :to do this under this BiH? No. It has been specifi-
ca.lIy a.nd delibera.tely exoluded by this proviso; and this proviso I subrcit 
is Imperial Preference in disguise. There is, therefore, no use in my 
Honourable friend trying to convince this House that Imperial Preference 
is not sought to be introduced lin this Bill. 

Sir, in the minority report we have shown oertain other grounds why 
we cannot acoept the scheme as put forward by Government. It is not 
therefore neceRsary for me to go into those details. My Honourable friend 
Mr. J amnada8 Mehta. has suggested that we might ha.ve a combiDlvliion of 
protective duties and bounties. It is a pity '.in my opinion that the Tariff 
Board did not think it wor.th while to examine this aspect of the question. 
They ha.ve mm r ~  disposed of the case by saying that on financial 
grounds the Bchome is not r t ~  But, if the figures gdven by my 
Honourable friend Mr. Jamnada.s Mehta. have any· value, then I am sure 

• this Houso will at least think it.. worth whHe to consider whether a scheme 
.,. of combination of duties and bounties will not perhaps be a better scheme. 
At present I am not. prepared t? give any opinion on that point; but after 
haViing heard my Honourable fnend Mr. J amnadas Mehta I am convineed 
that it is a. matter which is worth -investigation; and therefore I have no 
e ~ t t  in supporting the motion of my friend for recommittal to the 
-Select Committee. 
'Sir since you have ruled that -we might have a oomprehensift disCus-

sion at this stage, I would just like to say a word about the Bcheme 
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that we have suggested in the minority report. One of the alternatives 
oonsidered by the ~ r  Board was the weighted average dut.y. 'fbe 
weigbted average duty is arrived a.t by taking the average import and its 
relation to tho produotion of Tata's. Take Jor example steel structural 
sections. 1'ho import price of British steel structlU'al sections is Rs. 104 
and that of Continentu.l steel is Rs. 86. iYOU therefore want a. duty of 
Rs. 16 against British steel and of Rs. 34 against Continental steel a.nd it 
is further seen ,that Tata's steel will compete in equal proportions with 
British and Continental steel. 'l'herefore, take the average of Rs. 16 
and Hs. 84 which comes to Rs. 25, and instead of imposing a higher duty 
upon Continental steel you impose a. Wliforro duty at the rate of Rs. 25 
a ton on all steel tha.t comes from 'o:utside. 'l'hat, in short, is the weighted 
average systeol which was considered by the 1'ariff Bow. But this system 
is open to very serious objeotions. During the course of the 7 years the 
price of Continental and British steel might vary and it might be neces-
sary either to reduce or to increase the duty. Would it be advisa.ble to 
entrust the Executive with this wide power of increasing or decreasing 
this duty? In !mY case you will not be guara.ntecing to the ,steel industry 
in India tha.t minimum fixed protection which we want to ensure for a. 
certain number of years. It is to obviate this difficulty that we in thc 
minority report have suggested a scheme which combines &. buic fixed 
duty with a weighted a.verage duty. According to the calculations of the 
Tariff Bow t ~ weighted average duty to be imposed upon all steel 
structural sections that come into India will be Rs. 25. What we suggest 
is to split up the Rs. 25 into two-Rs. 19 a.B a basic duty whieh will not 
be altered under any circumstances and impose the Us. 6  u an addi-
tional duty, giving to the Governor General in Counoil the power to in-
creasc or decrease only the additional duty if they find that as a. rcsult of 
the future course of Continental and British prices the protection tha.t 
we ha.ve afforded becomes either excessive or inadequate. Sir, I submit 
that the power we now seek to give t,o the Governor General is not more 
comprehensive than the power which is actua.lly given by the Govem-
ment itself. Evetf in the Government Bill we have given to the Gov-
ernor General in Council the power to increase or decrease the additional 
duty imposed upon Continental steel Bnd we have also given to them 
the power to increase the duty upon British steel if circumstances so war-
rant. I submit therefore that this power that we seek to place in the 
hands of the Governor General in Council is not more comprehensive 
than the power which is placed in them by the Government Bill itself. 

But it is urged against our scheme tha.t we unduly raise the price of 
British standard steel and therefore penalise the consumer of this clus 
of stecl. 

Mr ••• A.. JIDDah: Plus the Continental, because the Continental steel 
~ ~~ • 

1Ir. ll. 1[. Shamnukham Ohet\y: I will come to that argument later OD, 
because on the face of it, under our Bcheme the price of Continental steel 
is lower than under the GO\l'emment scheme. Under the Govemment 
scheme the price of Continental ateel for structural sections would be Re. 1~  
per ton while under our scheme it will be Rs. 111 per ton. But if you 
take the price of British standard steel, according to the Government 
'scheme it 'Will b!t RI. 128 per ton and aCcordmg to our scheme it will be 
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Rs. 129 per ton, and we are told that for works whicli require extraordinary 
strength like railway bridges and public works it w411 be dangerous to use 
Continental steel and that we must have British 'standard steel. Sir, may 
I ask as a matter of infonnation how many bridges in Belgium have broken 
down-bridges which have been built with Belgian steel, and how many 
lives have been endangered in France all a. l'e1!ult of ulling French steel 
for their bridges? Tho steel that is good enough for the life of Frenchmen 
and Belgians, I submit, is quite good enough to safeguard the lives of 
Indians. Sirj thegrcatest consumer of lIteel of British sta.nda.1'd 'Specifica-
tion is the 'Government itself either in its capacity as builder of ptiblic 
works or in its capacity as the railway administration. As I pointed out 
before, the Tariff Board have come to the deliberate conclusion on the 
evid'ence that was placed before them that stands.rd steel oonforming to 
British specifications is available on the Continent also. That being the 
Calle, if the Govemment are anxious to have steel conforming to British 
etanda.rd specifications what they will have to do is to employ their metal-
lurgical expert on the Continent and purchase standard steel on the Con-
tinent and not in Britain. That, I submit, is the answer to the argument 
that we unduly u,enaiise the consumer of British standard steel by this 
duty that we propose. 

Sir, I now come to the burdon that we impose upon the consumer of 
Continental steel and my Honourable friend, Mr. Jinnah, interjected that 
We would be penalising the consumer of Continental non-standard steel 
also. ·On the face of it I submit that in our scheme the price of Con-
tinental non-standard steel is lower than the price of non-standard steel 
under the Government Bcheme. But I know what my Honourable friend 
is thinking about. The margin bHtween the prices of Continental and 
British standard steel is higher under our scheme ,than under the Govern-
ment Bcheme. But, Bir, .  .  .  . 

Mr. K. A. 31ml&h: There is no 'bu\'. 
~ 

Mr. B. K. ShaIllII.ukham Gbe"y: Sir, the price of Continental non-
standard steel under our scheme is Rs. 111 and it is a.J:gued that .since 
the price of British standard steel is .Rs. 129 under our scheme. the retail 
dealer of Continental steel will take advant8!ge of the higher prioe of the 
British standard steel and put up the price of the Continental steel itself 
and thereby you will be penalising the consumer of Continenta.l non-stand-
ard stoel. But I submit that we can rest content by leaving the pr,ice 
to adjUBt itBelf by the competition which must certainly exiBt a.m.oqgst 
tho retail doalers. Surely it is not contended tha.t in Bomba.y and in 
Madras nnd in Rangoon Continental steel is in iilae hands· of· OD8 marehant 
or oombination of merchants. We in this country have no combination 
eitheI'" of industrialists or of dealers and the competition amongst the 
dealers must certainty opera.te. in keeping the price of Continanilal non-
standard steel to the lpwest possible limit. I submit t.ha.t we .do not 
penalise the ~ mer of non-standard steel: on the other Jaand, ". gi\'e 
a distinct advantage to the CODsumer 'of·Doo-&t.anciaomi ateel '0, ~ .its 
price under our scheme and thll)8e. who consume. aotwtaadliN Goatm_tal 
·lIteol are certainly greater in number tha.u ·the UIeIII ol ~ ttadard 
ateet. The iDoreaae in the price of Brltri._ ~  .teet;, I .;"t., Jp 
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counterbalanced by the cheaper price of Continental steel under our 
schema. 

It QlQst ,be conaec:led that every one of these schel!les has ilome :fla.w or 
otber-...I Qm. prepared to concede th/lt. I am prepared to cqncede tha.t 
in the schem.e that we propose there is a fla.w in that we are increasing 
the lI!: Ilf BritiRh ste.ndar4 steel. In the scheme that is suggested \ by 
my ~ e friend, Mr. Mehta, there is, the doubtful quality of 
bouQtiQi, a.Qd .in the I3cheme that is proposed by Government 
the. ill British preferenoe. (MT. M. A. Jinnah: "There is no 
Britiab, ,Rreference as much. ") (Some HonouTable M embeT8: "There is. '.') 
U,'lDN Booomllhie friend has not been convinced hy all the arg\lIllents that 
I haVtl ,adduQ8d, so far it ia no use my proceeding further on that subjeot. 
It mll8t be cCUlced.d that every one of the schemes that we have proposed 
hM m~ t1~ r other and what this Rouse will have to decide is whicW 
is, theaobem$ that il' most acceptable tmder the draumstllnces. Personally, 
in so far as I have considered the matter, and in so far as r have studied 
it ca.refully in the Select Committee, I am convinced t,hat the scheme which 
wa 'hl,lW embodied In the minority report is the best. But having heard 
the argUPlentl! of my t r~ e friend. Mr. Mehta., I am also convinced 
that he has mode out a splendid caRe for the reconsideration of the whole 
aaae. Arul, SIr. wha.tever scheme w£'. might ultimately adopt we feel 
~ e t  t~ t the steel industry in India has a great future and we tnlst 
that 1:.akItlll the fUllest advantage of the protection that we offer, the 
~ tr  will in the lulne., of time become a na.tional asset to our country, 

The AwHmbly 1shea adjourned ~ r Lmaah till Half Past Two of. the 
r ~  . • 

''l'h.e AssetJllily re-a.asembled after Lunch at Half Past Two of the ~ 
Mt. Pre!ldent ~  the Chair. ' 

a. Pr .• ~  .The HoUle wjll now resume the discussion afthe 
QlQtiQQ Qi, Sir Ohailu Innes. and the arne1ldment of Mr. Jamna<iBs M. 
MUta. 

r~1 &  ~ (Agra Division: Non-Muhammada.n Rural): 
Thet:'e aretbree schemes b&fore us which propose to give effect to the 
prineiple of ·proteQt!IMI on wlrich we are all agreed. There js the Rcheme 
fJf ~re t  'dutJles 'which is embodied in the BiJI that is before UB. There 
is another scheme which advoca.tes the levying of weighted average rates 
and th8ll& ia ~ third IWheme whioh pl'Qp066l that there shol1ld be a 
unifoan d.uty OD. boUl Brit.ill1h Uld C&ntinental s.teel at the lower rate, but 
that, in -.d4i_ to ~  ther& should be a system of granting bounties. 
Now, we know the opinion of GoTemmont in re@ud to the first two 
!'chemes. The scheme of the Bill is the one they have adopted. In rega.rd 
'lothe a:var. welgMed system, \he HOllOUl'6ble Member in oo8l'ge of 
·Ule Bill told 111 ~ 1  in introdueing the Bill the other day flDd the 
Releot Cbrnmittee also deals With that point. Now whether the arguments 
4f.lcWuoetl by th. Beleot Oemmittee and by the Honourable Member are 
found OODviBeillg by the BoUMa or not, that aspect of the matter hilS 
eedeiinly-.• beei1 dea.l'$ ·wIita to MI Bppreciable extent. But there remaim 
a, .bhifti· .. ems ..... h which .. far GMremment do not l16em to me to 
"'-... ~ lMltMtv.ately., Thi& ·Ilonour.ble Member in charge of the Btl) 
fa .. iltl"Gllliao.,. 8peeoh the ~ day rejeCted the 1 ~ of t>ounties 
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on the ground that it would be expensive and he ~e  the oplmon of 
tbll 'fariff Board that the financial objection was, decisive. We would 
naturally have liked the Honourable Member to treat the subject 0. little 
more fully than ho has done. We should like a little more light thrown 
on it and it is 0. pity that even the Tariff Board, whose opinion he has 
quot.ed, have not dealt with this subject with that fulness and lucidity 
which characterise the report as a whole. We should like to know what 
l:.he total quantity of steol is on which bounties would have to be granted, 
the rate at which they would ha.ve to be granted and the average ~ of 
granting them over seven years. Unless we have this material before us 
it is impossible ~ UII to come to 0. decision so far as the system of bounties 
is concerned. I should have though\; that Government would pla.ce us 
earlier in a position to fonn an opinion on this subject, and I think we 
have 0. right to co-nrlain that we have not been provided with fuller facts 
to enable us to appreciate the merits Bnd \ihe demerits of this particular 
system. 
The House will understand that nobody here has got o.ny special pre-

ference for Continental steel or any particula.r animus against Britillh 
steel. (The Honourable Sir Charles Inns8: "Hear, hear.") For my 
part I am prepared \;0 emphasise that. If we have at times appea.red to 
speak in favour of Continental steel, it is because it en\;ers into petty trades 
and industries which I am sure the Honourable Member in charge of the 
Bill would like to see developed as far as possible. Now, here I will guard 
against 0.. misunderstanding. I am not sugges\;ing that the new duties 
proposed to be levied on various ~  of material manufaotured from 
Continental Eftieel would in every case be higher than the duties they have 
to bear now. I am free to recognise-that in the case of s\;ructural sections 
t:be duty will remain as it is and that in the case of pla.tes, it will go down. 
Rut in the case of bars and black sheets the duty on Continental steel 
""iii be increased and it may hit the indigenous trader a.nd worker hard. 
Apart from the increase of duties, I plead, Sir, that being in better cir-
cumstances than we were three years ago we might, instead of trying to 
leave the indigenous worker in the condition in wlJ-ich he found him.se],f 
two or three years ago, try to make things easier for him. As I said a. 
l:ttle while ago, it is true that the duty on structural seotions will remain 
unaltered and that the duty on plates will go down. But it is a matter 
for consideratilj>n whether the duty on Continental steel, beca.use of the 
fact tha.t it is used largely in petty trades and industries, should not be 
reduced further. 

'1'b.e HOI!lovable Sir Oharle. IDD .. : May I make an interruption on a 
point of fact? Under this scheme the duty on Continental bars will '10 
dc.'iwn from Rs. 40 to Rs. 87. The duty on structural sections will reme.1!l 
,the same nnd the duty on plates will go up. 

Pandlt H1rda.J ]lath K1lDI1'1I: Yes, it is the duty on barstliat wilJ go 
~ ~  the duty on pla;testhat will go up. ~ made the mistake quite 

unWittingly. I have got the necessary table glven on page 61-of the 
report of the Tariff Board before me. To thai extent. what I said ~ 
need modifioation. But the ~ ~ r~ e e~ er ~  the:t both plates 
and black eet~ also en.ter lUto lndlgenoUB lUdustnes, pariuoularly black 
sheets. an.d ~e  mlght cons!der whether it w0n!d not be desirable and practio-
able to dlmlmahthedu.tles on these matenals. If a system of J>ounties 
is -practicable on fina.nCIal grounds then the consideration that ft; would 



benefit the men engaged in small trades and industries adds greatly to 
the force of the arguments in its favour. 

I should like before I sit down just to say a word about a principle 
Lhat has been discussed pretty fully in this House, I mean the principle 
d Imperial Preference. I did not wish to allude to it after the discussion 
that took place on the subject the day the Bill was introduced; but in 
view of the remarks that the Honourable Member in charge of the Bill 
made in winding up the debate I am tempted to quote a remark from the 
Report of the Indian Tariff Board issued in 1924. The Board of 1924 
diRcussed the question of levying different duties on British and Continental 
~ tee  and after looking at the matter from various points of view, I ma,. 
say from all those points of view from which it has been regarded by the 
!lew Board, they expressed themselves as follows: 

"Except on the basis of Imperial Preference no loheme by which the duties 011 
British steel would be dilferentiated from thoee on Continental attel can be worked 
out, and it does not appear to us expedient that the tariff on .teal lIhould be modiled 
on that basis until the general question has ~  deoided." 

I am sure' that after listening to the views of the old Ta.r:i1f Board the 
Honourable Member in charge of the Bill would like to modify his own 
views and statements. But in any case, when doubts are expressed about 
the present policy being 110' genuinely economic one-I mean the policy 
tlmbodied in the Bill before the House-Government, I hope, will bear 
in mind that the views that are now being expressed on this side ·find 
f:'xpression in the Report of the Tariff Board of 1924. 

Mr. ArthUr lIoore (Bengal: European): Sir, I wish to appeal to Govern-
ment to agree to 110 recommittal of this Bill to Commi'litee. Like, I thiuk, 
the vast majority of the Members on all sides of this House, I am in favour 
of Government support for the steel industry, though perhaps my reasons 
bre not those of the m r ~  I was very glad indeed to hear Mr. Chetty 
read out an extract from South Africa which showed that in South Africa 
the question of steel protection was in the; hands of the Minister of Deisnce, 
and my reasons ~ being in favour of our keeping the steel industry alive 
ore entirely military. Like Mr. Chetty I was recently in Australia a.ru:l 
there at Newcastle, in New South Wales, I saw a very interesting thing. 
I saw' them trying to do exactly what we are here trying to do, that is 'to 
Bay to produce under great difficulties steel which could be produced better 
and more cheaply at home j and I came to the conclusion that both they 
Bnd we are entirely right and that in our isolated position in the East we 
Mnnot afford to be without a steel industry. We oannot possibly improvise 
it after war breaks out, and we have got to remember that in the last war, 
when the submarines were in the Mediterranean and when there was no 
free movement except east of Suez, it was Tata's who supplied the rails 
fl)r Mesopotamia, Palestine and East Africa. Bir, a. country which in 
time of war is dependent upon overseas munitiona and oveneas rails is 
just a8 vulnerable as a country which is dependent upon ovel"l8&s I¥1pplies 
')1 food Therefore, Sir, I regard Tata's as an insurance and however 
~t  the price may be it would. be folly not to pay it. But, Bir, let us 
at least know what we are paymg. Penonally I would have preferred 
that originally the Government should have supported Tata's by quite 
another methoCi, by creat.i.gg debentures which they should hold. I regard 
the proper parallel as the relationship between the Admiralty and tb. 
Anglo-Persian Oil Co., and I think that the connection with our military 
security "i. BO close that a ~m 1 r model should have been followed. .  I 
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think the tax-payer should help in time of need, but he is entitled to get 
ilQtXlething back when good times come. But since that is not to be, 
;.ilhen I would very muoh prefer that the Government oontinued the system, 
which they have been following now sinoe 1925, of b.ounties. Examination, 
of.\'hat system comes second amongst the four which the. Board rejected 
,,",·ith practically no consideration at all,. and I should very. much like to 
lIee a more thorough examination of it than was given in that report. It 
is perfectly true that we have already paid out 209 lakhs on rails :and 

~ te  but who, is to tell us the uncounted crOres that .we shall pay 
out through the. Qoneumer at large in the count.ry when the whole bUl'den 
· iii thrown upon the oonsumer. If protection in this country is to remain 
discriJllinating then I think it is m ~ impor.tant that we should at a.ll 
stages realize what we are paying. 'l'be consumer, Sir, is a much more 
.. patient , .• ~  the ta.x-payer", and, therafore I would like to see this 
~ ere t r  the t8lx-payer., But if bounties· are to be rejected, then 

: I· would ask as a third oourse, why should not the Government revert to 
the 1924 system of weighted average prioes? It seems to me a little odd 
"that the Tan! Board, every time it reportsproduoes a new syBiiem. First 
'. of all we·were given weighted averages, then we were . .give& ooonties, and 
., ».Ow we·· ari given something entirely Dew, differential, duties; .. and each 
,time we· ar& led to sllppose that the original argwnentaproduoed by the 
,Bo.rd. on. the previous ocoasion were not nearly. so gOOCli as they seemed. 
Well now this must make us I think approaoh their· new set of arguments 
with considerable oare. The first argument, . as I undenta.nd it, that or. 
this occasion they produce for their new programme is an optirely negative 
, one. We 'are told to vote for this for the amazing reason that this is not 
A' measure of Imperial Preferenoe. Well, Sir, I confess that if an Indian 
Tm-iff· Board presided over by an Indian President with an Indian majority 
·had' ,frankly come out with a scheme for Imperial Preference I should-be 
ibaUned to throw up my hat, if I had one on, and cheer. But we are 
· debaITed from doing that j we are told that this is not Imperial Preference: 
weare told that we must put that right out of o'lr minds and consider 
:t as a question of celd economics .. Well, I accept that indication, and 
1 will ·endeavour to speak only in the language of s'l:.andard steel and non-
· It&ndard· or 110ft steel. The positive o.rguments of the Board for. this dis-
., orimtnation between standard and non-standard steel are two. . The r ~ 

· argument is that the east of the construotion of certain pubUp works which 
"are actually undertaken or imminent would be very greatly Increased, and 
"among those Works I notice the' Howrab Bridge. Well; Sir, it is a charm-
ing ,tribute to the innocenoe of the framers of the report that while, in 
!'Arranging a programme for the next seven yean and disoussing prices, 
1 hElY have. decided to ignore totally the stabilization of the Belgian franc 
.&1ld the German mark, and they have decided to. treat the stabilization 
· ()f"j;he French franc as by no means imminent, yet, Sir, they regard the 
oonstruction of the Howrah Bridge as imminent. I should hav,e liked to see 
'. in t\a.e report, Bir, an estimate of how muoh water is likely to Bow under 
the old bridge before we get the new one. But, Sir, in any case all this 
,'&I'8ument ~ t increased cost of construction was· threshed out by the 
.. .free,tradera lD 1924, and the' Government then brushed the whole ,argu-
. .menil ,aaide. It WB.S admitted that the cost of cObstructionwiH increase, 
Iland it mufti be 'admitted now ee m~ ,that. ~ a sytltem of protec-
• diOll'. ,you, iDoreass the oost not only of Ilonstmotion but of steel of every 
kind. to ever user of it. ·Therefore I cannot. underetQld ~  

~  ~  be broUSht forward DOW, why· there should be tbis 



THE STEEL INDUBftY (PB.O'l'BQTION) ~  761:i 

great weakness for lowering the duty on 'Btandardsteelin compa-
rison with soft steel. So we get on tp the second positive argument, which 
H.8 far as I am aware is the last one, that if you encourage, or if you do 
not discourage, the use of non-standard steel, you are endangering public 
safety. We have wha.i; is called the "margin of safety" argument; . NowJ' 
Sir, what has the Tariff BOlrd to do with pubHc safety? Why should they 
consider that argument at all ?Surely that is an argument for engineers. 
that is a.n 'argument for Gov(!rnment Inspectors. I have never before-
heard tha.t, it is the business of .the Tariff Board to force upon the t ~ 

mer one kind of article rather than another. In Great Britain there is 
a high sta.ndard of publric safety, but I venture to think it has never . yet 
occurred to anyone in Great Brit.ain to ~e t that the importation of 
80ft lItee! should be prohibited because somebody might go and use it in 
a public building. They have other means of preventing the using of it. 
and I think if the House were to commat itself to this principle, tho Tariff 
Board might then go very far in this question of demanding public safety. 
I think we ought insta.ntaneousI.V to dispose once for all of that argument. 
If we' admit it, the next ·thing that will happen is th"at the Tariff Board 
will be 'reporting tliat :the duty on alcohol must be doub1ed because the 
use of it endangers the publie safety. (Laughter.) My contention is that 
t,he Tariff",Boa.rd -is not the proper lI.ut,hOl,'ity to report on suoh: an iS8ue; 
and if we·once admit it, goodbye to all hope of scientifio tarith. Having 
used ·these . ,two so-oalled economic arguments, the Tariff Board then· 
turn ·R.sideoltothe argument th"t j,f tbey do !impose this dut.v, they will be 
penalizing' ·the users of soft steel. There are of oourse IL great many other 
things to considell<than the building of 'bridges, Bnd there is a tremendoUs, 
deme.na.in this country for soft steel. How do they deal with that argu-
ment? They deal with it in this ~  They say, in effect, that ·the 
consumer doos not actually get the benefit of the lower price because at the . 
port", where Ja.mshedpur' owing to distance canno1:icompete, what hap-
pens is that the priee of soft steel is raised, so that.it will just, under.. 
cut·;the stAndard steel. Therefore in any case the oonsumer suffers, and 
they prop01te to ·redreFII that by their new propOSitI. Now, Sir, what does that 
mean·? It means this that in Bomba.v, MAdras and Burma, where Jam-
shoopurmakes no ·attempt, to sell itt=; own non-standard steel, a dift'erential 
duty' between the two classes of import;ed sieel is to be set up. You are 
reduead to the!.8ome position as if 'lndiawere a free trade country,asif 
we had no ·steelindustr.v at all, and the cust(')ms authorities suddenly . 
decided' tor8lise ,the 'revenue duty' ngn.inst one (l188S of importers 8R against· 
another. That ,is preference,' but it is not protection, 

I have tri.edto argue' th,is question, Sir, on its economic merita 'but *e 
cannot' disguise from 'ourselves that while one side of the House says tliat 
there is no re ere~ e  the ~ er side of the House inevitably regard8 it as 
II. disgursedpreference. Now. Sir, I look forward with confidence to the 
t,imewhen we lilhall hRveseUIP;p our constitutional differenees and 'when 
Indi ... ·wil1 recogniz(IIthAt it is t.o· her RdvBntsQ'e to realb:e that she is psrt 
of rine orgRnic' whole, the British Empire. But we cannot surreptitiou81y 
'anticipate events. (HelU', hear.) There is a much larger queation looming 
un hefore'D's: The' question of the steel tariff has in nUits essentials been 
decided, ·bu1dhere remains befOl'eus ~ e far ~ ter Imperia.l questiOn of 

~  Sir,-·' I 'WBS reading a chRpterby Mr. Winston Churehl1l 
e tt t ~ ·on· the flrtt·Use 'of 'tanks. and he' SS:VS that ithe' British Army, 
the tmm ~ m m e 1\ grea.t mistake bv the prematute dis-• 
closure uf t1 e t ~ ·i!bfl,·taif end 6f the Somne battle', for fibs sake of .. 
very'mi'DOl" ttdftntage 'Whereby'·they deprived ilhetnselves of the'po88ibUtty' 
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of a great viatory in 1917. I would· ask the Government not to use its 
tanks too soon (Hear, hear), beca.use' I am firmly convinced that India. 
and Great Britain, more especiaHy Lancashire, cl'tn one day come to an 
agreement, entirely to their mutual advantage agaillst the unfair com-
petition of foreign nations, by which they shall arrange to specialise t ~r 
separa.te production in the cotton industry and to divide the trade between 
them. Let us not, Sir, for the sake of this pUIlf a.nd equivocal proposal, 
interfere with that prospect. I would ask the Government :to be mindful 

8 I'.IL 
of the future and to think of the issue before us to-day in that 
liglit. 

Mr. Gh&lllhl&Dl D .. Billa (Benares a.nd Gorakhpur Divisions: Non-
Muhammadan Rural): Sir,to deliver speeches is not a very pleasant func-
tion. At least I feel, Sir, tha.t after the eloquent speeches delivered by 
my Honourable friends Mr. Chetty and Mr. Moore it is hardly necessary 
for me to say anything more on this point. But, Sir, there are certain 
points whi(lh require further elucidation and iliherefore I riRe to support 
the amendment of my Honourable friend Mr. Jamnadas Mehta. t ~ this 
matter he referred back to the Select Committee. Sir, when this Bill 
was last discussed in thiw House I could see that cet1;ain Members enter-
tained misgivings about the Bill that it involved a policy of Imperial Pre-
ference. At that time, Sir, I deliberately avoided taking pm in the deba.te, 
because I wanted to wait and learn more in the Select Committee; but after 
heaning all the arguments in favour of the differential duty, I have come 
to the conclusion that this· Bill as proposed by the Government does in-
volve the policy of Imperial Preference and ~ t at the same time on econo-
mic grounds as well it is very unsa.tisfootory. I must congratulate my 
Honourable friend Sir Charles Innes on his being able to capture the Leader 
of the Independent Party. I only hope, Sir, that he has been able to get 
only the Leader and uot his followers. My great consolation is, however, 
that he has not been able to capture the other two most popular pries 
in the House. To come to :the point, Sir, I repeat that this Bill as put 
forward before the House does involve a policy of Imperillil Preference 
Bnd at the same on economic grounds as well it is defective. Sir, it may 
he claimed by my Honourable friend Sir Charles Innes t ~t the differential 
duties are sought to be imposed, not on the basis of the country of origin 
of the goods, but on the different qualities of the goods. But I may point 
out, 88 I did· in the Select Committee, that JURt as England produces 
S'tl\J1da.rd quality of steel, in the same manner t,lie Continent . ~  produces 
.standa.rd quality of steel. Similarly. what t,hoy call rejections of non-
standa.rd quality are also produced in Great Britain, and therefore under 
the proposed scheme any non-sta.l!dard goods coming from England will 
have' 00 pay B lower rate of duty than the standa.rd Continental steel im-
ported: into India. That is point No. 1. This proves very,· elearly tha.t 
t,he-duty is SOUItht. to be imposed on the hasis of the country of origin rmd 
not on &he hBSis of the quality of I'l'oods A.nd therefore it is purely I\J1d 
tlimply Imperial Preference which I think the Rouse ought to oppose tooth 
Bnd nail. . Sir, I would not mind giving preference to the United Kingdom 
manufacturer if it was a question of reciprocation or if it did not involve 
hitbing the Indian consumer. But und!'!r the scheme, 8S proposed by the 
Government, ·it could be elea.rly proved by figures that the Indian con-
sumer has to pay a. hi'ther price in order to protect the British ma.nufac-
turer. In this connection. Sir.· it would be very tere t ~ just to' have a 
glance at the rates at whieh British steel and Oontinental steel could be 
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landed without the dutJes being paid. Structural sections coming :from 
Great Brita,in will cost Rs. 104 per ton against continental Rs. 86. Simi-
larly bars, British manufactured, will cost Rs. 108 per ton against Con-
tinental Rs. 00; British pla.tes Rs. 115 against Continental Rs. 92'; 
British black srreets Rs. 153 against Continental Its. 122. It has been ex-
plained to us, Sir, that standard ~ee  ought to cost Rs. 7 more than non-
standard. 'rhat means that we ('Iught to get non-stRndard steel Rs. 7 
cheaper than standard steel. On account of economical production on the 
Continent, if we have to pay no duty at all, we eRn get Continental steel 
in struotural sections and bars, Rs. 18 lower, plates Rs. 23 lower and black 
sheets Rs. 31 lower than corresponding United Kingdom steel productions. 
Now, Sir, a thing which costs only Rs. 7 more, sta.ndll.rd steel, which ought 
to cost only Rs. 7 more than non-standard steel, will cost under the present 
scheme Rs. 23 and Rs. 81 higher for plates and black sheets respectively 
and Rs. 18 higher for structural sections and bBl'B. That very clearly 
shows that in order to protect the British manufacturer the Indian con-
sumer has to pay Rs. 11 per ton extra for Engllsh structural sf'..ctions and 
bars and Rs. 16 and 24 per ton ext,ra  for English plates and black sheets 
respectively. It is abundantly clear, Rir, that under thc scheme proposed 
by%e Government the Indian consumor is taxed in order to protect the 
British manufacturer; and thus this policy does involve the principle of 
Imperial preference and ought therefore to be rejected. 

But on economic grounds as well, Sir, this scheme as I said is very 
unsatisfactory. I pointed out all these defects in the Select Committee 
£ond I think I ought to repea.t them on the floor of t.his Housl'. The first 
nlain objection is this" that under a differential duty the United Kingdom 
manufacturers will be tempted to deteriorate their quality. It is said 
in the Tariff Board 's e r~ that a.lready English manufacturers have 
st.arted using semi-finished articles manufactured on the Continent and 
there is no guarantee that in future this practige will not go on re ~  

I can say this, Sir, on the authority of Sir Charlt-s Innes himself, who was 
f!'ood enough to give us a note in the Select Committee. He dillcussed this 
question and said: • 

"This danger exists and must be accepted as incidental to the Tariff Board's 
scheme." 

I pointed out that under the scheme there is a great, danger of the 
lC'jections being imported in large quantities into India, and he said: 

"1'hia danger exist,s and m'lst be accepted " 
fte Honourable Sir Oharle. InD .. : Rf're, Sir, I risc to a point of order. 

J said nothing about the danger of t,heir coming in large quantities. If 
the Honourable Member quot.ed me, let him quote me corr('ctly. 

1Ir. Gllanlhyam nil Blrla: Sir, I am reading from the note that the 
Honourable, Member supplied and he can correct me if I misquote him: 

"This ~r exists and must be accepted as incidental to the Tariff Board'. 
ftcheme, but the danger is not. serioulI, for t.he qnant.ity of lIuch rejections imported 
into India is likely to be small. British manufacturers get. a lower price for rejections 
Rnd try t.o keep down tbe er~ t e of them as much as JIOIIlible. Allo any attempt 
to flood the market with rejections would injure the reputation of their steel." 

He save this and then follows it up with something which is very 
interesting: He proceeds, Sir, and then says: • 

"The ~ t  manufacturer already has an outlet for rejeetlona in the United 
,Kingdotn "and in his other preiereD'ial market.. " 
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The cat is out of the bag. If we were to provide a preferential market 
in Inaia, what guarantee is there thaI; we would not have larger quantities 
of rejec;tions being du:mped in India.. That is a very sorious danger against 
which we ha.ve to provide. 

Sir, we have before us a very recent incident concerning some textile 
machinery m r~e  into India, in which there was a delibera.te deteriora· 
tion of the quality. During the War a very good machine supplier, who 
used 410 keep his standard very high, had to lower it because he found 
that he had· to compete with the 'products of his own country. This  is 
nn example: before 'US, therefore' it is not unlikely, it is rather very pro-
bBble,thatuuder an assured market for 7 years the United Kingdom 
manufa.cturen might deteriorate their quality and start dumping rejection 

~  this country. (An Honourable .Member: "You have power to 
IDc:re&8e' the basic duty under the Bill.' ') 

There is another danger, Sir, that is, a fall in the prices of the United 
Kiiigdom products. This matter has been discUllsed by the Tariff Board 
and they considered that it was likely on account of modernisation of works 
l!ompetition with the Continent, and other factors and that there was 
likelihood of a fall in United Kingdom prices. I admit that Sir Charles 
Innes has provided against that. He has provided that in such cascl'! the 
duty on United Kingdom products might be increased, but I submit 
that this amounts to a condemnation of his own scheme. 

I haTe" got one more point to put before Sir Charles Innes. It has 
been brought to our notice that the question of standard and non.:lriillouda\lCl 
steel does not exist at all except in 'StructurRl sections. If that is so, if 
the question of standard and non-standard steel 'does' not arise in black, 
&heets, in plates:, and in ba.rs,. then I should like to ask Sir 'Charles InneR 
why he is so keen !tbout impoRing differentilll duties on these three 
qualities; I have been told by iron and s\,eel mercpants that except In 
structural sections there is no such thing !tit standard tl.nd non·stanaSM 
steel, and that the Contint;ntal steel is as good as ~ e British. 
To"come to our sohl'me, unfortunately I do not find my name includ-

ed in the signatories, because I was not present, and you, Sir, were not 
kind enough to let my name go into the note of dissent . 

JIr. Prea1dent: Order., order. I cannot allow any other Honourable 
Member to put his signature down for him . 

• r. Ghanahyam Du :Btrla: Sir, I did not make My complaint. '  I 
simply wanted to bring this matter to the notice of the e~ 

mhree objections., . three criticisms hlwe been ' levelled Ilgainst the' 
r.mendmant 'as put forward by my Honourable' friond Mr.' Chptty. One 
is that it is quite possible that under the weighted average .scheme 
Tat'a.'s m1ght not get adequate protection. To this J would only say that 
this, arg.ument has not hoen supported by the Tnriff Board. Even Sir 
Challlelll'Innesdid not flSY tha.t tmder the weighted average Tats's would 
not be gettingsuffioient pl'oteotion. The other argument that ~ been 
levelled against the weighted a.verage is that the consumer might have to 
pay a. higher price than what he would have to pay undetdiffi!rentia.l 
duties. With all reBpetlt due to my Honourahle friend, Mr. .Tinnah and 
RirCharlea Innes, I submit, Sir, ,that thia$ not conect. I would like 
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in this connection to put forward before the House some figures:' and I 
think that will conclusively prove that thisal"gument has no foundation 
~  fact. Under the differential duties the re:venue of the Government 
","auld be Its. 23,39,846 from the duties oharged on the imports from 
United Kingdom. while He. 1,19,25,000 will be realised from the duties 
on Continental imports. That meaIlII 0. total of about Rs. 1,42,00,000 
.which would be the net burden on the con8W1Ull·. if ~ are to.. judge it 
fr.om the Cua.toms figures. Against that under. the weighted. average 
they will realise Rs;. 31,78,000 from United Kingdom imports and 
Us. 1,08,00,000 and eight lu.khs from Continental imports ... ThaI< is, 
about Us. 1,39,00.,000 lakhs against about Rs. 1,4!.!,OO,OOO which means 
a net saving of· nearly a lakhs to the consumer, if we were to. adopt the 
weighted average scheme. .-

It hu.s been pointed out in this connection that although these figures 
may be correct, the middleman who imports his goods from the Continent 
charges the same price at which the goods from the United Kingdom are 
sold, and pockets the margin between the two prices. Sir, certain figures 
showing the prices ruling over 1925 and a part of 1926 were placed before 
us, but I think when we discuss the matter in 1927 we ought to take the 
latest figurl'S. 1 have ~ before me figures showing that in 'the month of 
September the prices of Continental beams were Rs. 115. (An Honour· 
able Member: "What year?") 1926. You will not find tha.t in your book. 
Th.e prices of Continental booms were 115, of Continental angles 120,  of 
bars 125,  of pla.tes 125, and of black sheets 140. Now, Sir, the Contillen· 
lBI steel under Table 23 of the Tariff Board Report, under the new w.eight. 
I'd average scheme should cost 111 for structural sections; aga.inst that, 
t,he r ~  of structural sections ruled in Bombay at 115 for beams 
.B.nd 120 for a.ngles, Qnd we ougbt to keep in mind that the existing duty ia 
Rs. 30 per ton, while the proposed duty will be Rs.25, that is Rs. 5 less. 
'Ihat moans on the duty being rt'duced 0. further drop, of Rs. 5· per ton 
.will take place. Against blU's at Us. 125 under the weighted average the 
pI'ice of bars in ~ m  WIlS Hs. 125 under the existing. tariff. That; 
means they must be incurring a loss. Plates which ought to be under 
weighted Qverage at Rs. 118 ruled at Rs. 125. All the prices I am gi'Ving 
lire retail prices., not wholesale. Black sheet,s which ought to be 177 
under the new scheme ruled at only 140. These were the -prices ru.1ing at 
Bombay on the 10th September 1926. This (''onclusively proves that the 
Continental importers were not pocketing the margin between the prices 
of United Kingdom imports and the prices of Continental imports. I 
t,hink this argument that the consumer will have to pay much more under 
the weighted average schorpo is baseless. 

,Sir, I do not want to sa.y anything at this stage about the bounty 
F.:ystem. I think this is a matter which ought to be considered carefully. 
I personally am not in favour of it, but it is quite possible that if this Bill 
III referred back to the Select Committee, some solution might Qe found, 
e.nd we might be "ble to' arrive at a unanimous conclusion. 

With these words I support the motion of Mr. J amnadas Mehta tllat 
this. matter be referred be.ck to the ~e t Committee. 

! !'hI B'OIlOUfab1a Bit Ohatle. !Dnll: Sir, I rise to spMk at this .tage 
because -r want to brb:ag the Rouse back to what after all is the question 
before· it, namely. whether this Bill ahould be referred back to the Select 
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Committee. Before I deal with tha.t ma.tter, I IiIhould like to express my 
regret that Mr. J amnadas Mehta wall unable to attend the meetings of 
the Seloot Committee. 1 regret that ~t  Sir, for many reasons. I re-
member Sir }t'rederick Whyte once telling me that he thobght our proce-
dure in India was very much better than the procedure of the House of 
Commons in regBl'd to Bills and he. attached the greatest value to the 
Select Committee procedure. The l"eason is obvious. You have here a. 
very difficult and contentious Bill, a Bill which, when you discuss it across 
the door of this House, naturally arouses a certa.in amount of passion, 
o.nd I might even say fury, but when you get to a. committee room and you 
talk it over quite quietly across a table, then you find it· very much 
eo.sior to arrive at points of contact and if you do come upon points of 
difference, they arc discussed in a much calmer, more dispassionate frame 
of mind. In support of what I say, I invite the attention of the' House 
to the tone of the minute signed by Mr. Shanmukham Chetty and his 
friends and the tone of Mr. J Bmna.da.8 Mehta's minute. I think the 
House will agree tha.t Mr. Chetty's -!Din ute is couched in the most tem-
perate and moderate language. Mr. Jamnadas Mehta's minute is 
characterized by a certain exuberanco . 
Kr. oTamnadu ][. ][ehta: I am not a moderate. 

The lloDourabll Sir Oharll. Innl.: But, Sir, wben the Honourable 
Member sa.ys that I am responsible fol' the fact tbat he was not able to 
be present at these Select Committee meetings, I must at once plead not 
guilty. 'j'he Honourable Member was elected, to my great sa.tisfaction. 
1 may say, to the Hailway :Finance Committee. Also in the ordinary course 
his name was sent in to me by his Farty for inclusion in the Select Com-
mittee on the Steel Bill. Now, Sir, the Honourable Member knew per-
footly well that both the Hailway :Finance Committee and the Select Com-
mittee on the Steel Bill would be working against time. He knew perfectly 
well that when the Assembly is sitting it is extraordinarily difficult to fit 
in meetings of Il. Select Committee; he knew perfectly ·well tha.t in a.rra.ng-
ing the dates for these meetings the Chainnan has to take into account the 
convenience of all Members, particularly of those Members who attend 
and take part in the discussion. It was for these reasons and these 
reaRone alone that the meetings could not be s.rranged on dates whioh 
suit(ld my Honourable friend Mr. Jamnad8s Mehta.. 

Now, Sir, as I ha.ve said, I propose to get the House back to the ques-
tion whether or not this Bill should be referred back to a Select Com-
rnittee. We have had some very interesting speeches to-day. Mr. Chetty 
~ given us 8 very luminous speech in favour of the great advantages of 
h¥a schome for a weighted average system of duty. I noticed Mr. Chetty 
was not at all enthusiastic about Mr. Janmadu Mehta's scheme 
for a combination of duties and bounties. Mr. Birla took the 
same line; he himself had no predilections at &11 in favour of 
Mr. Jamnadas Mehta's scheme, but he ·treated us to a discus-
sion. of the relative merits of the differential "duties scheme and. the weight-
ed a.verage scheme. Mr. Chetty's amendment in due course'! hope will 
be moved in this House. When that amendment is moved we shall be 
able to discuss it because our minds will be fixed on that iasue and that 
issue alone,ne.mely, which of the two schemes is the better. for India 
.tnd which satisfies the main criterion laid down by this Bouse, 'namely, 
that a.ny scheme of protection must be consistent with the well-being of 
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India. But I suggest at this moment it is rather a. te ~ pur time to 
~  the re1I!otive.meritso,f these two· schemes, for wh&t we are now 
disousBing is et ~r this Bill should or should not go back to Seleot Oom-
mittee.. .1"or t ~ sa.me rel1sdn 1 do not propose to touch on whathl18 been 
(laJ.1ed in this House the IID:PeriaJ Preference issue. I m,a.y point out th&t 
it is er ~t  useless to refer this Bill· back to Select Oommittee iP order 
th&t the Imperial Preference issue Iiliould be further disQussed there. We 
have discuued that issue, and the two Parties have put down their respect-
. ive views in their reports which are now before the House, and only the 
House can decide on that . major issuJj. Therefore, Sir, becaWie 
Mr. J ~  Mehta wishes to remove what he is pleased to call ,. e ~ 

~e of Imperial Preference" from this Bill, that is no reason why the 
pill should be referred back to the Select Committee. .  , 

Now, Sir, let me take the reasons -why Mr.' Jamnadas Mehta suggests 
this lim should go back to the Select lJomwittee;:t' In' the first pla.ce, 
Mr. J'amnadas Mehta. is dissatisfie'ti with the scheme in the 'l'aritf Board '8 
lteport. His first complaint is that the scheme is a speeulative scheme. 
,It i8 spequlatiye, if I understand hUn correctly, beca.ul!e he holds ,that if 
the Company does not produce the exa.ct quantity of, each kind of steel 
foreca.sted by thc 'l'a.riff Board, then the' whole scheme will' go wrong. 
Now, SiJ,o, I am quite prepared tQ admit that to ,Bome extent ,the TariJI 
~~  scheme .is necessarily rather specula1:jive, and it is rather speculat-
ive for this reason. Weare "trying now to devise a scheme of protection 
which is going to last for seven yea.rs. Everybody has agree,d in this House 
t t~ e ~  ,try to go tor a seven-year ~  .. Vfe are, all ~ree  ,on 
the rel18on.s . ~  we. ~  go for tha.t long penod. 'l'hose teasons are 
t ~ ¥,C want to gUliU'antee Q scheme of protection for a. sufficiently long 
period to inducefresb capital. to engage ~ the industry and for new firms 
to come into it. Now, Sir, our policy of protection ,is a policy of dis-
criminating protection, and, a.s I pointed out, in'my speech when I Djoved 
t/l&t this Bill should pe referred tOB. Select Committee, it is a nooeesa.ry 
incident of .our policy of discriminating protection that the Tariff Board 
~  try to. arrive at 8B careful and accura.te an estimate as possible 
:of the ,:lIoln0unt of proteetlbn required, regarding on one aide t ~ necessity 
,tifgfvill:g !W-equate' protection to the Indian steel industry, and on the 
,other t ~ the necessity of keeping in mind always the well-being of ,the 
community and the jntereats of the CODsumer. That is tc say,the Ta.riJI 
,:aoard, in ,framing these estimates for the protection required, had in 
. the ~r t pla.ce to fraple an estimate of the fair selling price of Indian steel. 
It had to frame an estimate ~ tl1e fair average selling pric,a of Indian 
steel for a period of sevell years. That is to say,. it had to m~e an esti-
iI)atc, a ~ t r  of the' amount of steel which the Indian ~ee  industry, 
cir r t ~r  ih, 1 ~  ~e~ ~ m  would 'produce in. each t~ e ,seven 
years. It had t~ take mto account. certain e m ~  which It thought 
the Company ~ t  m.a.ke;, it had to take, into a.ccount cortain improve-
ments whicli it t ~ t  the' ~  ,should cBrry out. Th,Bt was, one 
flide of. the calCUlation, bllt. since tbe measure ~  protectiOn you require 
del!ends on t e~ ~e e e~ ee  ~r r  selling .. priceatt,d the price at 
which you 'can Import stee" the Tanff :Soard haa also to try and make 
an estimate of the average price at which steel would be imported into 
4hiIl100Uc(try er e ~e &r er  ~  Sirjthat is what I mean when 
~ ~  ~~ t  neoessa.ri!y'1iQaome ,extent.'theschetrle of the ~ r t  ~ r  fs 
~ ~~ ~  But, Su,',: t)le ~ I have always ,takeJla.od tlle ,VIew ~ 
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'bitbEil"to this House has taken i.s this. We moploy 'a highly expcrt-l think 
I may say a highly expert-TBl'ifi Board. 'l'llis 'horiff BO&1'd has devoted 
tSight months of intensive work to the lltudy bf this r ~  It ho.shad 
the books of the Tata Iron amd Steel CoIilpany before it; it has taken 
evidence and it has  made certs.inestimBtes, and it says, t.hose are the 
best estimates it can make. It is 'utterly impossible for me, and it is 
utterly impossible for any Member of this :House to try and do their 
:"Work ovar agaib for them. We must accept these eetimates, recognising 
'that 'to some extent they are necessarily uncertain, but 'We must BCCept 
those estimates as the best estimates We can get. EYen MT. Jsmnadas 
Mehta, though he accuses the estimates of being speculative, in ·his own 
scheme for a combination of bauntiesand duties uses those estimates 
aud adopts certain ,parts of the scheme. 'l'he exact point which he has 
DlaIle,the e~ t re!t.s,on he gives for the scheme being speculative; has no 
toroein it at aJ.l. The Tariff Board coosidered that very point ,and they 
Noid as follows: 

"The distribution of the 'outpUt r.moJt 'he dllel'llDt kind. '&I 'ateelta o1ol'ly 
,liable to lODle fiuetuatim, but we S88 no realOn to ,expect that j.t will vazw ,ill 1I1Iah 
• ,w.y 811 appreciably to affect the .... ult ... 

rt it perietltly 'true theTmiff Bolttd scheme is '. em~ wbioh has 'got 
-to be 'taken as a whole, 'but the imeaning 'of that is 'not the 'meaning which 
my Hdnoura.ble friend Mr. Ja.mnadas Mehta' put upon it. 
1'ben, Sir, Mr. Jamnadas Mehta accused the schemeo'f being in· 

adequate in 'the first 4 yem. Tha.t pa.tticUlar pomt WB8 speoIally examin· 
,ed by the Tariff Bc;w.rd ahd I may say:, Sir,tha.t the Tariff lloard have 
donelar, more for the Indian steel industry 'than 'MI'. Mehta hIlS done' or 
that Mr. 1«ebtais e\'er likely 'to do. 
Mr. 3'amnadal It. lleht&: I wish to do more. 

'''!'H BoDOurabteBIr Ohar_ 11m .. : You wish ,to do too 'much. Tha:t 
lithe trouble. What the Tariff Board ~  0tI. this potDt is 'this: 

"We, ha\le paid paniolllar att.ention to the' J'roii.ble .lDaDOial feaWtl of the 
.cheme during the early years. There are two Circumstances which ~ t  
the expectllt!ons of -somewhat. higheriwoftta at the commencement of the ' . 'thUl 
\ha probable 'oUtput, ,and C08ta would iDdicaw, mmely, tile i*bllbWlf 4if.tow. 
eoalprioaa ,than " ,.baft U8umed U the aMrap." 

Let rne stop therefd!' a moment. The Tariff B'O'&rd ISlume as 'their 
'a.vel'age coal price-for ~e 'basis df their estimates they aSsumed the 
'·.,rice of Us. 8 &'tdn At the preserit moment the Tata Il'01l and Steel 
:Oompany are paYing on an average fol' their coal B.s. 7  a tan; but, as the 
,J:\oUS6, ~  ,the r ~  of t~e Tata l1'On and 'Steel :Company de, ~  
~ the Pi'lC8S whIch the 'RlIJlway BoQrd pays for coal. We have 'Just 

e te~te~ er  for the yeBl' 1 2 ~1 2  And on an e~ e ourpriaes are 
10 ~  ,a ton lower than they were last year. 'rherefore t e ~ t  Iron 
and Steel, ~  in the year 1927·1g28 ,at any rate -i., going, to get its 
,coal ,at 8?P1sthing like one rupee ten ~  a t ~ er than 'the Tarift 
Dow eatlDlated. 'lIhat means Bometllmg bke 20 lakbe .to the 'Tata hon 
,and Steel Company. 'l'htan agamthe.y go, OD : .' ' 

,·· .. ,J ....... ,8IIIcI ... '.faet 'that. 't.he ''''ouut'.t lIi .. i9w....u .. te ..,. ... ."ill ,'-
... it tit. ,8ftt,lIalf of the .period.I.inee .. will·be nqulNd 1m t.be lIdIIlufaature 
cd, ,teet, It. ieeJnB io uBundesirable to publiah • deloit, e t m~ 01 the profita, 
1*It 'we ha.e· :.'f,i.ft.cI 'ouneIVft" t.hat. t.h, rec.lPtll will ba .umcillht. to cciftr "ill. 
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'!orka coats aH the overhead charges (including a Bufficient allotmellt. to dlp"cia' 
t.1.on to lI!eet the expenditure OQ tJie development scheme) and to leave a .ubstaQ' 
Mat II:'/lIrgID for retum Oft oapiW .. ",· ' 

That is the finding on a question of fllct by the Ta.rlI,13ofu:d. 

Mr. J&DIDadu X.Xehta: Do they say ~ per cent.,? They hav.e postulat. 
ed B per oent. to the investor.' Now they say II a. substantial margin" 
which rnlloY be less than the 8 per cent. :they have promised. 

Xr. "1Ifd.em: Order,  order. Two Honourable Members OlllDOt _and 
• Up> at the, same time. 

The KODOlIri.b1e Sir C1bAr1u lDneI.: I am quite prepared to achnit, Sir. 
t.ha.t the whole of-the Tariff Board scheme depends on what the Tats. Iron 
and Steel Company effect in the way of certain economies. It depends on. 
their carrying out. as they have already deoided to carry out, certa.i.n im· 
prcrvemell.ts in t,beill' r ~ But. Sir, it hB8 &l.wllys,been our policy in 
deeJitlg with thisC,ompany, 80 to spe$k, to apply the spur .to them to carry 
out thele economiea. and tbese improvements. 'J'hat poliey haa provGCi 
very successful up to to.day. The figures I gave when I mide lIlY' speech 
re ~rr  the Bill to Select, Commitlee showed that under stress of necea-

~  the Tata Iron Bnd 'Sted Conipany ~ reduced its works costs from 
sometbiQg in the neighbourhood of Re. 180 a ton to somethh\g in ~ 
neighbourhood of Re. 98 a ton. Then again the Tariff Boa.rd qa.loulatiOJill. 
are based pa.rtly upon the, actua.l works oosts of the Tats.. Iron and Steel 
Company for August, 1926. I myself am very much in the confidence of 
thiS Compan;}l and tI1Cy are good enough to send ma every month their 
wOlks eosts, and though I a.m not at liberty to meJition the ligurell I am ~ 
libert,y to say that ~ AuguElt, 1\}26, t.he Tata Iron and Steel Compa.ny 
ha.Ve made furt.her and very considerable ,reductions in certain month, ·in 
the average works costs of tbe. finished stage. 
Finall.Y, . though Mr. J omnadas Mehta., a ~r  stout cbampion of the 

Tata Iron and Steel Company I thinks that in the interests of tbe poor 
. shareholders of this Company the Government should give further protec-
tion than the Tariff BoBl'lj\ has thought to be neeenl>lj'. yet I may ... y 
tb&it the Company whieh::ia primarily. eoncemed, namely, the Tat. Iron 
aDd Staol C()mpany, has made no re re e t ~  to me in tha.t behalf . 

. ... ~&  •• Kehu.! I am referring ,to the industry, not to Tata. 's. . 
'fte ~ e IIr OIUIrIea lues: If the Honourable Member ie 

referring to the industry and not to the. Company, I &m at A 10111 to UIlder. 
stllolid why he told ue that one of his main objections to the Terif! Board 
scheme of protection W88 that it would not secure a. dividend 110 the ordl.· 
nary sha.reholders. 

JIr . .J&mDldu •• JIRla: Beoauae more companies wID not oome blto 
beiag. . 

• 
The Jlmlourable. 81! ~~  lDDeI: Whet we have got to remember is 

thaJi if .the ordinary shareholders of this ,CompaJ;1y do not ~t a dividend 
on ,their UlQQey' it isJ!l.ot becau,se. tile protectlpn proposed by the Ta.ri1f 
BONd: is millfDcient for a properly manap<l or run steel industry but owing 
to I ita-own lmiafortunel. Owing to ~ ~ misfortuQes of the Company and 
its·, .. ~ t ~ the.,Tarlff; Boald is beiqcqmpelJed to write down the· 
value of the CompanJ'a ~ someth.q"g like J91 ~ e  to someijaina 
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like 121 croies. It is hnfu.ir for' Mr,. J ~~ e t  to, suggE!S1i that 
t ~ oonsumer in India, that the tax-payer hi lIidia, should pa.y for the 
mistakes or mi8calculation8 of the Company. ' 

~  Sir, ,lef'me't8.ke the' third rea.son' advanced by my Horioura.ble 
friend. He suggested tha.t the ~r t t  scheme \vas an intolerable 
burden upon the c'onsumer. Sir, I am quite prepared to a.dmit that any 
scheme of protection is a burden .upon the CODilUmer. Mr. Mehta, a.s I 
have just said, is of course somewhat exuberant in his language,. but when • 
e ~ t~t the burden which this scheme, which our protection policy, baR 
inii>oseli U,P'on'the consumer is intOlerable, I sa.y that he is making a misu)Je 
of language. 'I gine reasons in t.he speech I made a fortnight ago for'say-
ing tho.t the burden 'hasboen borne by the consumer in India with remark-
able eaSe; and that in spite of our oppressive duties the consumption of 
ste,el ~ gone, ~ by something like 30' per e ~  And,Sir, what i8 the 
result of the TlU'lff Board scheme? We are gOlDg to reduce the bunion 
still further. I refer you to pa.ragraph 111 of the Tariff Board 's Report. 
They say there: ' 

"AltbolllJh the whole of t.he protect.ion required 'will be ,given under our scheme by 
import dlltlea and not partly by duties and partly by bounties as at present, 
tbe f.uture level of IIteel priees in lndia should be lower than at. an)' time during the 
~er t  of protection-or indeed since t.he .end of t.he Great. War." 

Finally, Sir, the Honourable Member accused ,the scheme of benefit-
ing r t ~ steel at the expense of Continental steel. He even went 110 far 
as "to suggest that tQI'! whole of this scheme prepared by Mr. Ginwalla, 
Mr. Matthai and ·Ml'. Matthias was designed to do something to help the 
Bntif:\h manufacturer rather than protect the Indian, industry. Sir, I 'am 
quite sure that 'when Mr. Jamnadas Mebta goes home to-night and tbinks 
calmly. in the quiet of his beQ-chamber of what he said in his speech to-day 
he will be ashamed . 
.. ,Kr, 18.mDadU ... Mehta: I am quite prou!!., .. 
The Honourable SIr Ob&rl .. InD": I am qui$e sure I sha.1J. have the' 

whole }fouse' behind me' when I say, that we are' :'Batisfied ,tha.t the Tarift 
Board put up' this scheme for one reason and one reason;· only-because ' 
t.hey thoqght the scheme is the best scheme in the economic interest. "of 
India.. In any casc, that aga.in is 0. point which I need not weary the 
House with at the moment. Mr. Chetty's amendment remo:vea all trace 
of discrimination in favour of British steel. Therefore, ,M I said e ~  
we ,shall ha.ve full opportunity at a later stage of discussing this question. 
Bt,it, Sir. my Honourable ,friend Mr. Jamnadas Mehta was not mer,ely 
detJtructive, he waR const.nlctive. H.e devoted a great deal of his time 
to'df;lstruciive criticism of the Tariff Board's Report.; but being essentially 
".fe.il'-mlnded m~ he then proceeded to put forWard & Bcheme:'6f his oft. 
Well, I hope to enjoy myself greatly in indulging in some destructive 
criticism of .the Honourahle Membe,r.'sown em~  e ~te proposal 
is tho.t we should scrap the Tariff Board scheme and ~  in entirely for a 
new scher:n.e, namely,n. soheme 'based on a combina.tion of duties and 

~t e  '.'l :understand from. Pandit ltirilajY t:f li.th 1,tUDzru 's ~ ee 1 t t 
some M(>;mbers ,of'the HouRe think tha.t they ha.ve been raflhel'badl:v dealt 

~  t' iJ:(til'at' neither ,t,he ~ e t m~ ~tee nor' the. ~mme t ~ e !&t 
~  :thne, e ~e  ~  ,£)onsidel'llihle 8peeoliBs ~r  . ~t  to' ~ 1  tJlie 
dif!\oultles of a scheme of m~ t 1 of Ciutae& snd bOunties. . 
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Pandlt Birday liath K1lDIJU: I referrp-d merely to this House.' I do 
not know what took place tn.· the Belec.t Committee. 

TIle 'HOIlO1lrablellrOharlea !DIle.: It was. brought up in the Select 
Committee and when it, was brought up, as I understand the proceedings, 
practicillly everyone there did not think it necessary to examine t1Jis 
scheme at any grea.t length. .  .  . 

JIl'. Ii. M. JOIhI.: Not every 01:1e. 

The Honourable IIr Oharlls Innes: I think I may say that rill except. 
Mr. Joshi agreed .  . '.' 

Mr. President: The Honoura.ble Member is not justified in dillclosing 
wha.t happened in the Select Committee beyond what appears in the Report 
of the Select Committee itself. 

The Honourable Sir ~ e  Innea: It was genera.UY agreed-to use the 
words in the Select Committee-that it was quite impos.sible at any rate 
at ihis stage to bring in a scheme o(bounties into the Bill prepared by the 
Ta.riff Board. That view seemed to me so eminently sound that I did not 
pursue the matter further. I BIll sorry that I did not do so. I am also 
sorry that Mr. J arnn&.das Mehta was not there in 'order that we might 
have disposed once and for all of his scheme there. 

Mr. A. Jr.anguw&mi Iyengar: Why do not you try now? 

The Honourable Sir OllArle. Innes: I propose to. 
o '. ., • " 

Mr. A. :R.angaawaml Iyengar: I mean, go back to the e e ~t Committee. 

The Honourable IIr Oharlea Innea: I .. et me first'talte up some of the 
general objections to bounties. Mr. J amOl\dos Meht,1I. has said-he used 
the picturesque. phrase that this combination 'of duties and bounties has 
stood the test of time. He said, because you have done that before, why 
not you go on with tha.t which has been very, very successful? Sir, that 
is; not a true account of what has happened. The Tariff Board in thedr 
first report defipitely (lonlfjdcred the e ~  of .a scheme bllsed on a com-
bination of duties and bounties, and quite definit.ely they turned it down· 
except in one respect and that was in respect of rails. As, the House 
knows, at that time,-the Tariff Board reported in 1924-the Tata. Com-
pa,ny were flied up to long tenn ra.il contracts with the railways and· the 
Railway Board. ' It was perfectly useless for. the Tariff Boud to propose 
any higher import duties on rails because there would have been no bene-
fit to the Tata Company. For tha.t reason and .that reason alone they 
proposed '& system of bounties on rn.ila. Then, 8S I told .the House the 
ot,her day, our Bcherxrepractically broke down at the ond of 1924. Things, 
were very critical and Government jumped in-I think 'may I. use ·that.· 
phrASe-a.nd', proposed that we sqould give bounties to the Tats.' Company. 
But the point is that w(' made that proposal merel:v to tade on(' Ringle 
company over an extraordinarily critical period, Rnd I may Bay tha", if we 
had not made that proposal ,that Compa.ny· woull:f"D6l, b·a.ve :heen in exiMt-
enoe to-day. The point I· wish to bring out was. that .at that time ~ had 
only 8 twO-year period to detlol with and only 'OD.e ~ compan:v. and'in 
that two-year er ~ ,it was.obvious. to us that no other. eompnny could .. 
cut· intO the steel trade. Now the posit.ion js IIbsolutely different. ,.w,. 
are tryilJg tio devise a scheme for a e e e r er ~  . We are, ~  

thl!,'\ ,in th, hope that we shilll ~ n,w ~rm  ,and Jlew oapltal to· eng .... c til 
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that industry. That gives· you your :arat genera.l objection to a bounty 
seheme. If yoq ~~ your bovn1lies ~ proli,*otjoa J'oU: ~~ ~  
to an unknown hab1l1ty.,. That is one objection. On the other hand, as 
yt;Wlr scheme becomes effective. 8&, J'our ~ rt  of steel become iess and 
iess, the source of revenue from which that liability ~  tQ be met-which I 
take .to be the excoss of revenue derived from the protective duties over 
the amount of revenue which would have-been derived from rev.nue duties 
-tha.t souroe of revenue is ~  to dry up. On the one ha.nd you are 
cOl'11mitting yourselves .to an unknown liability  and on the other you are 
faced with ,a prBCtic8.'1 certainty tha.t the source· from . which you are going 
to meet that. JilihiAty will dry up . 

. ~  there are otber obviolH obj.ections. Another genera.l obj.oo-
tlon IS thIS. If you guarantee bounties on a 1Iat-rate system per. ton over 
a seven-year period you get to a ridiculous position that as your ~ee  

. cOmpany gets stronger and stronger. as it produces more a.nd more steel, 
yotJ pa.y over to it more and more money by way of bounties. That is 
oh'rio.sly· a perfectly rid1cl1lous· position. Therefore. if you. want to get 
the bountie8seheme dOWri to a. ~ ba!!lis. you hO'VE) got to arrive at 
some sort of 8C'hethe whereby d\,ring ·your period of nmtection the rate of 
duty beeomes less and lcss. But. Sir. thai brings. yoo into ot,ber diffi-
culties. Mr. Jamnadas Mehta· says· that the advantage of his scheme is 
that it is going :to induce new firms· to come in. If your rate of bOWlties 
is go;ing to get less and less RS the period of your protection goe'S on you 
are not ~ to get new firms to come into, the industry. Obviously, 
ez ~ t e  new firms when they first come into existence will be in a 
comparatively weak positiori. They will not have obtained their maximum 
output. nor anything -like the ma.x.imum o101tpU!t. On the t e~ hand, you 
have. the existing Steel Company going stronger and stronger every yea.r, 
and ,the rate of bounties which may be a.pplioable and suitable to the exist-
ing Steel Compo.ny may be entirely insufficient for the new Company. 

Then. again, another method ~~ t  bv Mr. J m~1  Mehta il'l tha.il 
you should Iimiil the amount of bountie8 to· the amount of I'8Vcnue you 
have got available. That. Sir, lUI I shull Rho", when I come to Mr. Jam·· 
nMas Mehta's scheme, lands you in t.he most appalling difficulties. Let me 
eome now to Mr. Jamnadas Ml"hta's scheme. ThRt scheme. as 1 under-
stand it, proceed8 in the following manner. The dut,ias' to beimpotlad 
are the duties proposed in .the Gmrernmerit schE-me for Britil!lh manufac-
tures. That dut" iR to be unifonn for RIl cl8.886s of Rteel coming into 
India. and instead of additional dut,ies now. proposed under the Govern· 
ment scheme ~ enable the Tata CompRny to meet Continental cnmpeti-'· 
t ~ Mr. Jl\mnMaS Mehta. PropoRE1R that &n equivalent amount should be 
giVen by wa.y of bounties. I hope J ha.ve got it ccnectly. (M",. Ja.mna.ila.. 
M.Mehta.: "Quite correct"); But it is sUDject to the provisQ that the 
amount of bount.y pa.yable is limited to the amount recovered"· from p'to. 
tective duties. Is that correct? . 
Mr. l...-daa K. Kehta: t~1  quite eOrr'eet. 

T.b.e Honourable Sir Oharle. IDnei:L.et me point out 80rile of ~ e diffi-
culties of that e~e  I thinK the House will agree '\that It Is an illus· 
tra.tion oltha' dLffieulty of a gentleman even of the undoubted 'abHities of 
my Honourable. friend Bnd hill briniantintel1ect sitting down. and in the 
course .. of Il fet; hO?r9 tPlinking· out. a. . sc.heme .. , on 0., ver:.. ~ t  q'ueation, , 
like this. The''t'Briifl lJoard toolt elght mooth, to c10Ili. Mr . .Tamnadall 



Mehta sits down at the table and brings out a scheme ~ an, ~ r or two, 
-you see the difference. ~ t me take structural sections. 'Mr. Jaml1&-
aRs 'Mehta. 1 t t ~ t ~  be a. duty Of RB. 19 per ton on 

tr t r e t ~  and a bounty of Rs. 11 should be given lin addition. 
From the Tariff Board Report at any rate we know tha.t the Ta.ta Oon'lpatlY 
competes in structural scctions in the proportion of '50 and 50,. Ha.lf of 
its sections compete with sections imported from the United Kingd9m, 
'8nd the other bal1with sections imported from thc t~ t  'Under the 
'Government scheme the 'Steel Cbmpa.ny C8n get protection of Rs. 19 a. 
tori up to 50 per cent. of itspmduction and a protection of Rs. 'SO ,above 
'56 Pe.r e t ~ ita pioduction, ,that is to say, on an average it"is going 
'to ge\; 'protection ofRs.25 a ton. Under Mr. J amnadl:ls Mehta's scheme 
'over the 'whole of its production it is going to get a protection of Re. 19 
8 ton and also a bounty of Rs. 11 a kin on all steel, produced. That is 
'to say Mr . .'T amnodas 'Mehta at on('e raises 1fue protection which the 
Tariff Hoot'd 'tbought adequate by Rs, 5 a tc;n on st,ructural sections and 
'lit is the' \;lame in respect of every other article in respect of which 
Mr. JR.tnnadas Mehta. proposeR a bounty. My 'first objection to Mr. 
J Ilm'nadas' Mehta's scheme is ~ t it gives excessive protection to the 
Tatn. Iron and 'Steel Company. Now, Sir, 'let me'take a.nother pqint m 
which Mr. J Bmnadas :Mehta is 'pa.t'ticula.rly interested. Mr. J a.mnadas 
Mehta quoted'paragrnph 166df the Tariff Boo.rd's Heport onwb;ich the 
"Ta.riflBolIJ'd said that their scheme must be treated' 8S a. whole and is 
interdependent. What dOC$ that m,eatl? It means th.is. 'The 'Tarit! 
Boa.nl 'so' armnged its proposrua8.s' to give the Tate. IronllDd Steel 00. 
just 'enough 'pt'dtectiotl on 'eac:ih cl8.9s of' article it produced D.S well as on 
the whole of it1 prt)duotl.on, , Its ~ e t WQS toO give a. certain elastieity 'j)t) 
tlhaSteel Company.' J do not'kri()Wwhether the Honourable Member 'has 
ever 'been !1;0, J amshedpur. ' 

. ' " 
, ,Th •. Boliourabl.Slr Ch,a.rl •• lDoe.: l ,thought not. In every .big .w.orka 
'the', otitput, must vary wi.th 'the demand. and it is most ~ rt t :that a 
'bigtite61 cnmpany like the t~ ,Iron and Steel Company 8houldbe able" 
to ~ its production to the 'varying demands of the moment without 
afteotiug in' any 'W&y its' mDanoial NW.lts and wi1lboot aBec.ting the tofia1 
amount of protce,ion W'hicm "tbeTBJ."iiIRoard thoughtnec6BBsry -for it, Now, 
Sir, I have already shown th,a.t ~r  Mr. J.a.rnnadas Mehta.:s Bollema the 
Steel Compa.ny would get tiiore protect'iori to the extent of :as, 5 a. ton 
thaD, i1l e tr ~ r  ,secti.ons. The '«arne lIIPPlias to ha-s, Jlates 
and black e~t  On ,t4e other hand, \t would get iUJIt the bare amount 
'01 ~e  te'qttired on rails, ,flsh plateS Bnd g8lVanised slteets.'The ten-
dency t ~ re ,would .be JJJr the ,Cqmp8AVto 1I.'lODGeD'-.te ~ the llJ'Oduc-
tion of those articles on which it gets excess,ive protectjon to the detri-
~ e tt bi t t ~ -a!1iielee on 'W'lrlch 'it only gets 'a 'minimum fn'dtedti?l\ That" 
:oill to'llllJY, it'upsetM thlt .Jrole balanee df tbe&ebeme.Tbe result 'of this 
witt be ,'rather OumUII. I 'undeMllndthat; Mr. jJanma.d1till ~ 1  'main 

~ t 'ill to elimlinate ',any u-aee 'of diecmmmation in 'f&."VOut' 'of British steel. 
,ffm,y w.pprehen'lioDII\are well 'fotmded, 'ibe ,eleot will :be Ito 'tend 'to make 
lthe Tat .. lnm sndSteel 'CompanyooncMPitateon ihuae articles in 'respeet 
'of1WJaicb ~e  mainly ,with the (JonflineDt and ItoJetJVe a fa.ir 4ield 
to the British. manufacturer in rellp8et"tHthe 'Other ariieles. But, 'Bir, l: 
come to a much more ~ ~ t  I ~ .quite ~ ~ lb· 



180 [lftB hR. 1927. 

. t Sir ~  Innes.] . 
J amnadas Mehta.·s scheme is quite unworka.ble. Let me tell Mr. J amne.-
das Mehta what the present me.thod of working the bounty scheme is. As 
the House probably knows we have a. scheme by ,which we give bounties 
II.t a flat-rate per, ton on ingot production. That' is the simplest and best 
way of giving bounties, but in. order to m!Lke that method possible the 
Al1ditor General has· a large sta.fi of clerks ~  the Ta.ta works counting each 
ingot as it is produced. Now, Sir, Mr. Jomnadus Mehta proposes bounties on 
sections, bounties on bars, bounties on plates, bounties on bla.ck sheets-
articles which are literally produced in thousands every day. You would 
. have to have therefore a very much larger staff of clerks f>elonging to the 
Audit Department, distributed over each mill, counting the a.ctuaJ. sections, 
the e.cturu bars, the actual plates and the actual black sheets-that is 
counting several thousand pieces of steel daily. You would also have to 
make frequent weighing tests and that will put the Tata Iron and Steel 
Company to very considerable inconvenience, as they would have to keep 
the overhead cranes continually 'pulling about pieces of steel. From that 
. point of view I have no hesitation in saying tha.t the scheme would be 
. extremely difficult to work. But, Sir, it is unworkable f()I' another reason. 
Mr. Jamnadas Mehta suggests that, the amount payahle by way of bount-
ies must riot exceed-he makes that a proviso-the &mount recovered in 
each year from the protective duties. What does tha,t mean? What does the 
Honourable Member mean by the amount recovered from protective duties 
ID each' year? I happen to remember that in the calendar year 1925 we 
recovered from our protective duties on iron and steel fI, sum, of 2i crores 
,of rupeeS. Therefore, if 1.11e Honourable Member means that weare 
entitled to pa.y bountiAs up to the limit of the total Bm.ount of revenue 
we derive from our protective duties on iron QU,d etee}., it means we shall 
bave something like 2i to 3 crores to play with. 
Mr. 3amnadas M. Mehta: I, have· already stated it will Dot t!lxceed 25 

lakhs. Let the Honourable Member contradict that from the figures and 
n.ot make a genera.l statement. r 

The lIODoUrable Sli Ohulel !1m .. : I am more concerned with what 
the Honourable Member bas said in his amendment. than what he said in 
his speech. In his amElDclIDent he says :  . 

"Provided however that the wtal amount of bount.iu payable UDder thi. eeetion 
.hall not exceed the alDOunt recowred. frOID the protective dati ... " 

"I. 

Mr. 3unnadaa M. Mehta: I maintain that. 

Ill. A. lI.&IlIuwami lyeIllU:. That does Dot mean wha.t you say. 
i' 
Mr. 3&DU1a4u X. Mehta: It is ~  to be 25 lakhs and nothing more. 

M1' •. A. :aan .... am1 Iy8!llal': It puts a muimurn limi$ . 
• fteJlcmourabl. Sir Oha.rlel InDeI: I do not say tha.t we shall be giving 

.. way &1 this 1ID'l0unt on bounties. I am coming to that point later. We 
have therefore arrived at the same point 88 we were at before, that i8 io 
say, 88 Tatas will make more &lid more steel, they wilt get more and more 
,money from WI in the way of bounties, which is, I say, an abautd position. 
I do 'not know if the Honourable Member meaDs by protective duties. the 
. exceS$ we get from protective dutie$ over and above what we ahall have 
got from ,the ordinary revenue itself.· " .  .  " 

JIr • .Tl.m,.,iIu II. IIth"-: I have' d.ednotedthat •. 
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The BoGoar&ble Sir Oharl .. lnDes: Is that what the Honourable Mem-
ber means? That mea.ns fl very difficult calculation. I will read what the 
.Tariff Board say ~ paragrapJi '95 of their Report: 

"The production of the Indian steel industry is constantly increuing, ud e\'ell 
if n() additional Bteel WOl'ks were established ill India, we could not feel reasonably 
certain that the revenue derived from the protective duties would be sufficient to 
covel' the bounties required. We think it necessary to explain that the revenue 
d.,rived from the duties levied on protected llteel cannot be regarded as wholly obtained' 
by the introduction of the protective system and therefore available for the payment of 
bounties. The revenue duty, which would in any case be imposed, has first to be 
dedJ,lcted, while allowance has aillo ta be  made for the additional revenue which would 
be received, if the import of foreign steel were not restricted by the increase in duty 
conseqQent on the adoption of a policy of protection." 

Now, Sir, I know from experience that it is extremely difficult to calculate 
the amount of exce88 revenue we get from these customs. 

Mr. J'amnaclas •. Mehta: I say· it is 65 lakhs on your Tariff Board 
figures. . 

The HODourable Sir Oharles IDD .. : The effect will be this. You would 
have a large audit staff counting every piece of steel made by the Iron 
a.nd. Steel Company on which bounties will be pa]able during the year. 
But during the year you could not pay any bountIes for you would not 
know whether excess revenue was available until the end of' the year. 
Then you would have to make a complicated calculation to find out whether 
or not the money was available. Now, these are obvious difficulties in the 
scheme which Mr. Jamna<ias Mehta has put forward. 'l'he real fact 
of the matter is that we come to the position we took up in the Sele'ot 
Committee a.nd I defy anybody to contradict me that it is a very difficult 
business to make out a scheme of bounties and duties. I say it is impossi-
ble for us to sit down now to attempt to grant Mr. J amnMas Mehta'8 
proposal upon the Tariff Board's scheme. J say that if this Bill were 
referred back to the Select Committee, I think it would be absurd for the 
Select Committee. composed of 15 amateurs to attempt to sit round a. 
table and devise a scheme of that kind. We should have to refer the 
matter back to the Tariff Board and ask them •• Do YOli or do you not 
recommend bounties in view of what has been said or do you recommend 
a scheme combining duties and bounties. If so put up 0. scheme ".' I 
am perfectly sure what the reply would be. They would send us back 8 
long list of objections to t,ltis proposal a.nd the difficulties in the wa:v of t ~ 

proposaJ.. And there would be the further difficult:v that if tbe Tariff 
4. Board a.gainst its ow,n convictions did carry out the instructionS" 
Poll. and did give us 11 Bill em ~  that scheme, il; would be 0. B:i1I 

without convictioI) behind it, it would have no authority bebind it, and it 
would be very difficult for the Govemment, which-alone 'COuld bring in 
a Bill of that kind, to accept the proposals. 

Now, Sir, I do want the House to realize the seriousness of thftl motion 
which has been placed before it. It is proposed at this stage to refer the 
Bill back to the Select Committee merely, 88 far as t can see, because 
Mr. Jamnadas Mehta was not able to attend the other Select Com-
mittee. 

. , , 

Kr .. llDlDMUII. lIeh\a: That Is not the reason. • 
r 
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The JIQDoarable Sir Oharl.. 1DD8I: NODe of the Hcmoure.ble Members 
who have spoken in favour of the motion have told us that they 
~ em~e e  ~ e e in the bounty scheme. The er ~e  of the positicm. 
18 thIS, that If you send back the Bill to the Select Commdttee now, it is 
very doubtful when the Select Committee will be able to send in its re-
port. Even if they could do so by the end of this week, what will happen? 
Next week there is the Railway Budget; the week after that we 'come to 
the General Budget and the Fin&D.oe Bill and then the Ratio Bill. We 
have here, &8 this deba.te has shown, a very difficult IUld a very contro-
versial Bill and there is a. very serious risk -that if tliis BID goes back to 
the Seleot Committee now this House will not be able to pa.ss any Bill 
at all this Session. I have alreadv told the House that on the S1st March 
next the existing Steel Act will lapsc, and if tha.t Steel Act is allowed to 
lapse the Indian steel industry will be left without any protection at all, 
and the whole of our tariff moreover will be left in 110 state of confusion. 
Now, Sir, I do think that in a. matter of this kind there should be II. certain 
smOlwt of give and take between· the House and the Government. I 
would wish the House to remember that this proteotiolJ policy can only 
get along provided that the Government and the House are in agreement. 
It \vould be a matter of the greatest misfortune if this Bill were now sent 
back to the Select Committee, for I must· warn the House with all the 
seriousness at my command that if the Bill is sent back to the Select Com-
mittee it is quite possible that we shall have no Bill IIot an by the Slat 
MBrch next and that the steel industry will be left without protection. 
We ha.ve definitely committed ourselves to the polioy of proteoting this 
steel industry and I say that the House hllos no reason to complain against 
the Government or against me that we have not done our very best to 
mlloke, that policy effective ° I do hope the House will think most carefully 
before it adopts 110 proposal which in my view gravely imperils the future 
{)f the industry. (Applause.) 

Kr. T. Gav1D lones (United Provinces: European): Sir, I was very 
glad to hOea.r the Honourable Member for Commerce bring us ba.ck to the 
real subject of the amendment, and that is as to whet'ber this Bill i8 to 
bB referred again to a Select Committee. I fail to see what we are going 
to gain by doing so. In the Select Committee, 0.8 the Honp'lrable Mem-
ber for Commerce has warned us, it may be delayed and we would get no 
furtber. It would oome ba.ck to this HO(lse and there would be further 
objections and Honourlloble Members may want .,to appoint another Select 
Commit,tee. We cannot oontinually go on appointing Select Committees 
to consider a highly technical subject, likp this. The Tariff Board. who 
Bre specialists in the matter, have deaJt, very C18rcfuJly with it, and after 
scnqing it to 110 Select Committee chosen by this House I think we must 
a.coept that Select Committee's decision on these technicsl mlioUerB. I can 
lIo8Bure Honourable  Members as an engineer of 20 years' experience that 
·the proposals put forward by the Ta.riff Committee IIore sound. I am not 
going ~ the details of the'teohnicalities nOw. They have been very 
fully deolt with on both sides of the House. What I feel is really at the 
back of, this a.mendment is thllot Honourable MembersR\tting opposite the 
Government are IIofra.id that Imperial Preference is being brought in  in this 
measure. As J gaUl2:e the feeling of Honourable Members optJosite ~ e 
Government it is that they feel that the Government is an all-powerful 

e~me t dominated b:v' British Members who fllovour British interest. 
3M against Indillon. J a.m ~t going to defend the Government; they arc quite 
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,eapable of looking after themselves; but that suspicion is alBO to some 
-extent extended to fihis group here. I do not think that that is quite fair. 
Weare an indepenaent group and· although we a.re British, we have been 
many years in this country, our economic interests are in. the country and 
in economic questions of this kind we would undoubtedly vote for the 
interests of India. first. Our hearts are in India, our money is in India, and 
,our greatest interest is to ~e India. prosperous and happy. 
Now, Sir, as to the question of Imperial Preference this group has not 

.. yet considered the matter beca.use it has not yet arisen. If we thought 
it had arisen in ·this Bill we would have considered it, and I am not sure 
that if the question of Imperial Preference came up as II. policy for India 
that ibis group would not be divided on the subject. Persona.lly I frankly 
believe in Imperial Preference, because 1 believe in the British Empire, 
and I believe in strengthening the bonds of the British Empire. Every 
Dominion has declAred for Imperial Preference and they are just as jealous 
of their own interests as we are of ours. But I would, and this group 
would, strongly object to the question of Imperial Preference being brought 
in  in any way at !til if it was defrimental to the interests of India. We 
would oppose· it all we could. Moreover I for one, and I believe the rest 
. of the group, would also strongly oppose Imperial Preference being brought 
in unless it was hrough1;tin with the will of the people and with the consent 
of Honourable Members on the other side of the House. Thair I 
beHeve, Sir, is the whole reason at the back of this amendment. I ba"e 
heard nothing sound· against the economic proposals of tlrte Tariff Board and 
of the Select Committee. There is no real competition between British 
standard steel and Continental steel, and if there is no competition the 
question of preference really does not arise. It is unfortunate that 
the economic circumstances have made it 80 that this can only be specified 
as British standa.rd and that is the best way to frame the Bill. I 
admire the courage of the Tariff Board for taking that course, because 
they must have realized that if they framed it in that form it would 
rouse political opposition in this House. But I. would assure Honourable 
MemhcrR opposite tlfat we will be and are defending their and our int.erests, 
and I hope Honourable Members will not vote for this amendment. , 
Kr. K. It. AchllJ& (South Arcot cum Chingleput: Non-Muhammadan 

Rural): Sir, I nm glad that there has been one non-official at least to 
speak on behalf of the Commerce Member. Of course it is very natural 
that one gallant knight should stand up for another when the latter il 
Bttncked. That is very chivalrous. But, Sir, the whole question seems 
to be this': whether this Bill should go back to the Select Committee or 
not, nnd.I could not understand all the fervour and the heat with which 
the Honourable Sir Charles Innes tried to criticise Mil'. Jamnad88 Mehta's 
alternative schemes, because I do not think that in this motion any 
scheme of Mr. Jamna.da8 Mehta's is 60fore the HOUle at all. The 
motion before the House is that this Bill should go back to the Select 
·Committee. The obvious rooson is-the last speaker is not here, though 
he indulged in a, great deal of tall talk-tlmtthere are 80 many dissenting 
signatures; and it is curious that of a Select Committee of fifteen as 
many as seven have differed from the majority. That one bare fact, Sir-
supposing that the Bill was fairly and fully discussed in the Select Com-
mittee-that one fact. that almost one-half of the Select Committee were 
unable to agree with the other half, should be a very adequate reason lor-
sending b\lck this Bill tp the Select Committee· and for' &skilrg the Select 
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Committee to oometo some oonolusion-whether in favour of this seheme· 
or that scheme-acceptable to a real majority. '·1 ani' wondering how it 
is that people talk of this as being 6 ma.jority report. 'fhere were 16 
Members-8 Members were on one side, 8 or ra.ther 7 of the signa.-
tories were against the Tariff Board's reoommendation, for one had to. 
be flbsent who was also against it. Although technically, therefore, this· 
might be a majority report, there is this anomaly that the so-called 
majority report is not 6 majority report IlS a matter of ·faot. We have a. 
right to demand that R clear majority report should. be placed before us. 
The very fact that so many were unable to agree with the majority, namely, 
as many as seven, is ample proof that the question is not so simple 8.8. 
the last speaker tried to make out. 1 do not propose, and I do not 
think it right at this stage, to reply to the very very passionate criticisms 
Sir Charles Innes levelled against the system of bounties. I do not pro-
fess to speak with nny professional authority. I have not got a huge 
Department behind me to post me up in all the statistics; but all that I as 
a. layman can say is that the system of Wlunties has been in vogue for two 
years, and on the admission of the Honourable the Commeroe Member it 
has during the time worked fairly well. I am prepared to admit, every-
body in this House is prepared to admit, that anY,scheme however wisely 
ad.umbrnted must ha.ve its faults; that this scheme of bounties plue duties 
must hn.ve its share of faults; nobody denies that. But I repeat that this· 
is not the occasion when we need go into the point, and nnd out which 
s!Jheme exactly is the best scheme. The only motion before the HOllse 
now is that the majority report p'la.ced before the House by the Select 
Committee is not sllch a majority report as could commend itself to the 
House. IUld that thorefore a more substantial majority report is required. 
from the Sele.ct Committee. I think. Sir, that this one argument alone 
should lead this House to send ba.ck this Bill to the Select  Committee. 
However, there are one or two things to which I must at this stage draw 
attention. The last speaker, particularly. spoke about his inclina.tion in 

i_ favour of lmperiltl Poreference. But I take it. altl::ough personally he 
might be'lieve in Imperial Preference, he would not be for it. if it were 
to the detriment of India's interests. That indeed is the whole simple 
quefltion. Here by the Tariff Boa.rd's proposa.ls and by the propot;lals in 
the mfljority report, here is an a.ttempt to tax unfairly heavily a· very 
large percentage of steel imported into India; that large percentage is 
what may be called Continental imports of steel. or rath8'l', imports of 
Continental steel. I have received heaps of telegrams and letters com-
plflining thatft 1arge percentage of such trade is going to be very adversely 
BfJected. I have also looked into some figures. Of late years the British 
import.s of steel into India. have declined. The reports on this point are 
amply clear. To any. one who takes the trouble to read the figures and 
statistics given in the appendices to the Report of the Tariff Board. it 
is perfectly clear" that British imports of iron and steel into this country 
have been declining during .the past few years. I ha.ve got 0. lot of 
figures here, and I will give: ~ or bro. In the CReP of Bngles Bnd tf'es. 
the British imports into· India, far from occupying the .position of. being 
the largest imports. I say come up only to about one-tbIrd; two-thIrdS of 
the imports are continental.. In the CRse of bars it appears that qnly 
,one-ninth is British ann 1\11 the vast bulk is Cootinental; in the case 
of tr t r ~ beams. t'm)-fifths, na.y less tban one-third, is, British, 
and the rest is Continental. On these figures I contend that a very IBrgp. 
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percentage of the imported steel ,and iron in India is Continental product; 
and there is no denying tha.t under this Bill Continental importers are 
heavily penalized: 1I.s. 11 in some' cases, in other cases Rs. 15 and ip. Some 
cases as much as Us. 25 per ton of extra duty is Bought to be put upon 
Continental imports. The whole question is whether the importers of 
Continental steet deserve to be pena.lized to that extent, whether they 
deserve to be handieapped to tha.t heavy extent. Why, under the guise 
of giving protection to this Indian Industry of Tatas-why should you 
prejudipe so very adversely the 'importers of Continental steel? I think 
Sir Cha.rles Innes has not answered that question. If this goes back to 
the Select Committee, the va.rious schemes will again be considered at 
length by them. The whole question, I repeat, is whe\her this Bill as 
reported by the so-called wujority is a BiH which has been reported by 8 
virtual majority,-and if it is not, whether such a Bill should be considered 
at this stage by the House, or whether the Bill should not come before 
the House with a larger lJlajority from the Select Committee. That 
soems to be the whole question. On the merits I repeat there is no 
denying tha,t the importers of Continental steel are very adversely affected; 
I have received heaps of telegrams from Karoohi, Cawnpore, Bombay, 
CRljJutta, Madras, from importers of Continental steel protesting against 
the very great handicap that is sought to be imposed upon them. Is this 
House going, under the guise of protection to Tatas, to adversely affect 
so many of the traders in various parts of India who really are not con-
cerned in the protection to Tatas? That is the whole question before the 
House. And if, as I think, it is clear that under this Bill Continental 
steel importers are going to be very ,adversely e t~  if this Bill is not 
before tho House with a respectable majority behind it of the Select 
Committee, .but with only 8 against 7-if a1'1 this is true, this House has 
a right to insist for its own self-Il'espect that the Bill should go back to 
the Selpct Committee and shotrld come back with the RUpport of 1\ truly 
large majority. Lastly, there is one serious point. Sir Charles Innes 
held out to us the threat: .. either now or not at .all "I That is what 
he sa.id. If we.do not pa.ss this Bm to-day or to-morrow, he may not 
find time before the 31st M8II'Ch; -and therefore the whole scheme of 
bount,ies or protective duties will collapse.-Bir, the responsibility for this 
would ,lie on the Government, not on us. Sir, we are prepared on our 
part to silt, if necessary, even' on Saturdays and Sundays; we Me quite 
prepared to do what we consider to be ouI!' duty on this matter, and we 
expect the Commerce Member to do his. J hope every Honourable 
Member of this Rouse, therefore, will resent his threat; and I commend 
the motion for sending the Bill back to the Select Committ(lO to the con-
sideration of the House. 
The Assembly then adjourned till EIeven of th. Clock on T.eaday, 

the 15th Februp.ry. 1927, 

',' 
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